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LEG ISLATIVE ASSEMBLY. 

'Friday, 22nd February, 1935. 

The Assembly met in the Assembly Chamber of the Counoil House at 
~  of the Clock, Mr. President (The Honourable Sir,Abdur Rahim) i.D 
the Chair. .. 

QUESTIONS .AND ANSWERS. 

PRoPOSED REMOVAL OJ' THE Looo. SHOPS ftOM l..'O'OZ.'NOWTO JAMAL1'tl'R. 

411. *Lieut.-Colonel Sir Henry Gidney: (aI) Will ,GowarDIDellt 1*-
state whether it is a fact that they propose to dismantle the Locomotive 
S ~  at'LuCknow, incluaing the major 'portion of the Dew .structure built 
in 1'929, aDa remove them to J amalpur l' 
(b) If the answer to 'part (a) be ,in the aBirmative, will ~ 

please state bow they propose to 'deal with thil staff who were engaged in 
these shops? 

(e) Are \6overnment ~  of the discontent that prevall. amq the 
Qudh and Rohilkund staff in regard to the treatment they receive in the 
matter of their promotions from JJiIe ;East ~ :a.u.¥ c5eials. 
especially when they are pittea against 'East inCfianR&ilway men? 

(d) Do G0vernment -propose, when dealing with the atalf of, the .di8-
mantled ,shQPs, to transfer to the J!imalpuf .shop' .arily tbose who W8l8 
.dra'ftea Intotbe Luolmow and other Oudh and .Bohllku.n.d .8b.opi .lJ:oul ..tbe 
'EaSt Indian 'RaHway seotions ,and to asorb the Oadh .eDd,,.hUk=d 
men in their own section? 

..,. P. !t. 'Rall: (II) and (0). The Honourable 'Memberisreferred to the 
Annexure to the Proceedings of the Meeting of the 'Standing 'F'mance Com-
mittee for Railways. held at New  Delhi, on the 19th April, 19M,Vru. XI. 
No.1, copies of which are available in the Library of the House, which 
tlQIRtai.na iull -d8lllilB ,(jf lthe lpropGlll61S -'lJf . GO:\'et'l'l!Wefilt. 

(c) The whole poBition was l'e-exanrinetl recently by the Agent, East' 
Indimi Railway, and he has reported to the Railwa.Y Board, .that the in-
terests 'Of the old· Oudh and RohilkundRailway employees are ~ 

ed. In the system of promotion to higher grades on the basis of rElcom-
mendatious made bv Divi!lional Selection Boards, old Oudh ~  Rohilkund 
ltaiiway eriJoployee8"1n'e given jUfit consideration on the basis of efficiency 
and they should feel doublYBSsured by the ilct 1lhat, ccept_ v*W brief 
peDiods,aJd O\l(ih ud .Rohilkund ,Railwa1 ,0ftioers have been hoI diu., ':tAle 
poFiitj')DS of Divisional Superintendents on the LUNnow ani:l Mllr_bId 
Divisions. 

~ 1 will convey the Honourable Member'a ~  to the Agent, 
East Indian Railway, who is fully competeut,tode&lwith the -mat.fIl', for 
Iluch action aa he may consider necessary. 

'1Ir ••• ~  Ilnang&r: What is the cost of the building? 
( 1143 ) A 
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Mr. P. Jr.. :a.au: The cost will be found in the proceedings to which I 
have already referred my Honourable friend. I am sorry I do not remember 
the exact figure at the present moment. 

TRANSFER OF DHANWANTlU, AN AOOUSED IN THE DELHI CoNSPIRAOY CASE, 
TO THE ANDAJUNS. 

412. ·Kr. Sham Lal: (a) Will Government be pleased to state if it 
is a fact that Dhanwantri, an accused in the Delhi Conspiracy Case was 
convicted under section 807, Indian Penal Code and sentenced to seven 
years' rigorous imprisonment? 

(b) Is it a fact that after undergoing the sentence for one year, he 
W88sent to the AndaJIlan Jail? 

(e) Is it a fact that prisoners of such short terms are not ~  
... t to tbeAndaman Jail? ;:' "::: '. ' ., .. 

(d) Are there any other cases in which' prisoners undergoing sentenee 
of seven years or "less have been Bent to the Andamans"l If 80, how ,many 
t\nd to what province do they belong? 

(e) Have any special fllcilities10r interviews been provided to' the 
relations of such prisoners? If 80, what? 

(f) Are Government prepared to transfer Dhanwantri to any jail in the 
:Punjab? 

fte Honourable Sir Hemy Oraik: (a) and (b). Yes. 
(c) and (d). In the case of personB convicted of offences in connection 

. with terrorist outrages who aTe sent to the Andamans, the minimum 

. 'period of sentence is five years. There. are at ~  in the Andamalis 
189 such prisoners who are undergoing sentences of seven years or less, of 
whom '182 are from Bengal, four from BihBr and Orissa, and one each from 
Madras, the Punjab and Delhi. '. 
, (e) These prisoners are allowed one interview every three . Ill()Ylths 
subject to good behaviour. 

(f) . No. 

)[r. A. K. J'uzlul Huq ~ Are these persons from BengsJ. connected with 
the terroris.t movement or are they ordinary convicts? 

Thel!oDourable Sir Henry Oralk: Yes, Sir. They have all been con-
victed in the Courts. 

DEFECTS m THE MuTo ROAD QUARTERS, NEW DELllL 

413. *Slrdar .Jogendra Singh: (a) Are Government aware that in 
'Several of the ~  recently cODstrnctP.d near the Minto Road, New 
Delhi, the flooring has sunk and is sinking? 

(b) Are Government BWIITe thRt the floor inside the rooms pf these 
quarters 1S so damp that no matting or durries canbespi:'ead on it with 

'out damaging these articles? . '. 
(c) Are Government IlWllre thRt the temperature inside the rooms of 

,t.hese quarters is much lower than it would be iftheftoorwere oovered 
with durries, etc.? . 



QUBBTJONB AND ANBWEBS. 

(d) Will Government pleaF!e state the reason for this escessive damp-
ness and the sinking of the floor in these quarters? Are they due to the 
fact that the cement 8nd concrete used in . the tlooring has not been 
'rammed to solidity? 

(e) Are Government aware that no iron gra.tings are provided for the 
"fire-places inside the roomEl in at least the orthodox 'D' type quarters? 

(f) Are Government aware that without iron gratings, the fire-places 
,cannot be safely used 8S such? . 

(g) If the replies to pa.rt (e) and (f) ~ -in, the ~  Gov.ern-
ment please state the purpose for which these fire-placeEl'are I;Onet1'\1('ted, 
and whether their construction has added t6the cost of the quarters? .. "', ' 

(h) Are Government aware that the tenants cannot use charcoal in a 
olosed room without ~  affecting the health of the inmates?' . 

(i) Will Government please state if any provision has been made in 
the electric wiring, the fuses and the metres, . in these quarters for the 
use of heaters? If not, why not? 

(j) If the reply to . p.art (i) be in the negative, will Government pleue 
-state whether they are awilre--'tliat due totlle defects pointed out· in parts (ll), 
W, (h) and (i), the ~  of these quarters are being put to serious in-

~  pardship,. especially in tbep!'esent' severe" 'cold weather? 
~  dp Oovernment"proposeto take any ~  in order to ~  

inconvenience of their tfmAnts, and if so, what· and when? .• i 

The HQJloUl'.&ble Sk!'rank Noyee: (a) and (b). No complm.nts on this 
:point have 80 far been received by the CentrtilPubUe'o.WoHcs Department. 

(c) and (d)_ Do not arise. 
(e) Yell. 
(£) No. 
(g) Does not arise. 
(h) I am aware thaii'charcoalshould not be used in • closed: room;,bot 

-all rooms are provided with d<>?rB ~  ~  rooms have windows also. 
(i) No separate circuits have been provided fop heaters, tmt'th'e ordinary 

type of plug is provided and is suitsblefor the normal type of heater. ' .' 
'(j) Governm.ent are Dot aware that the occupants of the new Minto-

Road quarters have been more affected than others by the recent seVere 
.cold and do not propose to take any special action in the matter. 

DIScnma:NATION' iN TH1!I SUPPLY 01' FtTalftTUlUD IN' MINTO RoAD 
, Qu.aTlllBS, NEW J)ELHl. 

414. *Strdar 3'ogendra .. Slngh: (a) Are Government aware that among 
·the newly constructed clerks quarters near Minto Road. New Delhi, some. 
bave been furnished completely with new furniture and the rest with old 
or old· and new mixed? . '., ,," '. 

(b) Will Government please state if the same . rate, of rent lor furniture 
is being oharged from the tenants of both cl8sses of quarters" 

(c) If the replies .to part& (a) aDd (b) be in. the affirmative. will Gov-
t'mment . "leas8 ~ the re8.8Oll. or reasons for . the discrimination pointed 
-.out in part (8) above? . . . 

A2 
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(d) Are Govemment aware of the impression in theteD.antls' minds 
that all persona who coulde:xert influence on the Government stMff in 
etmrge of nrrnitlJre, ~  through private source or DY directlJ' approsch-
ing t,he higher Ruthorit,ies, viz., the Executive Engineers, etc., got their 
~ iuJrnished with new furniture? If so, do they propose to take 
any .Ql'tic'n ill the matter? If not, why not ') 

;(.) If the reply to part (d) be in the negative, are Government pre-
pared to ~  an independent enquiry into the matter? 

ft. Konoura'tile 'Btr 'J'ra1lk trGy08: (e.) and (b). Yes. 
('0) There WM a certain amount of old furnituTe in stoek in good aM' 

serviceable condition, and it would have been a waste of mcmey not .tn-
make use of it. 
(d) There is no foundation whatever for the 'Suggestion msde by the 

B:enournble'!'\{ember. 

(e) No . 

. l>BfitrJrs 'OJ' FotJXDA'l"IOfIiS ~ MIm'o B ~ QuAa'l'BBS, NBW!1Jar.tD. 

1I16 .. *8bIIIarJGpDUa JIIqh: Will Government pteaae 'it1a'te the-
""fthu 1Be:fouo&t.i088 of ,the newly oon.ttucted quaftl!l11i 'en lmI1ItIMa 
the Minto Road. ie New Dalbi.(i) as .provided in the sanctioned ~  
and (ii) as actually construoted? 

"ftII IkJBblBUlt'" .WIak .JIQree: trhe CLeptb 01 i'he lounftit&mts oo!the 
newly constructed quarters near Minto Road in Newbe'hi for. which pIIO-
vision was made in the sanctioned estimates "'MIs '! feet 6 'lDcdI1II.As· 
actually constructed it varied from 2 feet 8 inches to 8 feet, aCooNiug to 
the nature of the soil. 

'!'mBD ~ ~ PJi,YDiG ON THE BB ~ GA.UGE RAILWA.TI!I. 

418. *PlUf. ... G. BUll&': {a) Will Government'. be p1ell.sed 110 Itttte"'tiM' 
total Ilumber of third class carriagellplyi'ng 'on the . 'mrioos "broad-gauge 

~  in India? 

~ What has been the decenuiRl inorease in their number during the 
last forty years? 

(c) What are the different types of the carriages used on various1tai1· 
ways ana thElir mttnerio&l ~ 1Uld the prioes paid for them? 

(d) What is the price of the nengal NammrBa.i1way's carriage No. lsgl t 
(e) What i. the elt'p0&ae to be incurred in order to rebuild all the othel 

OBlTiagEl8 of other types ontha model of that carriage? . 

Mr. P. B. Bau: (a) The information required will he found in p8rtB 
of atntement 10 in the Report by the Railway BORTe! on lndhm Rl&iJftys 
for 1988-84, volume n, on pa:ges eo to ~  

{'b) "to {e). I ~  the ~  is not readily available. I ClIIlfmy 
~~  ~ • ~ varies rO\,\ghly from 'Rs. '80.000 for '8 MoBa gnge 
third class coach to approximately Rs. 6O,0f.'Y0 !or ~  ~ 
bogie. 



QUE8'l'fON-S AHD AIf&'WD8. liW7 

BENGAL NAGPUB RAILWAY Mo»1IL CABaUGE No. lS9l. 

417. *PtoI. ... G. :B.&nga: Will Government 8tate if the Bengal 
tQ'agpur RaHwa.y'8 ~ No. 1891 is oonsidered ... ,. the Bailway Ensmeert 
to be the hest suited. to the Illdian oonditioR_? lif not, llas any betteI 
model been devetoped?' If 80, wha.t i. the cHJfeNnee ill price, betweea th. 
latest model and the Bengal Nagpur Rail'way'& m*l 18917 

Mr. P. B. Ita: WIth reference ~ the met. and aeeond; park, BeDgal 
Nagpur n.eilway Bogie bnske luggage anit third earriage &. le91 CBCilIIot...ms 
twn third class compariments l6'-8" long which accommodate 8i pe.seau· 
gers eaeh. Two lavatories .t! .. t)W long by 31 .. 6" 1I1Me are pm.vtidea. The 
current Indian Rflilwflv Standard bogie luggegi! and third coasilta o,f oae. 
third class compartment 81'·9-long and provides accommodation for 64 
passengers. Two lavatories 4' ·ell long by 8L.8"' wide QJ/& provided.. The 
Indian Railway Standard is considered the-better-deaign as it. pnwidea 
inorea.sed aecclDlllOdMioD!er tDe IIIUD8 tloopuea. ~  tU'8: ~ 

ing from the BeDgal ~ Bailway ~ ~  ~  b_ ~ in 
carriage No. 1891 with 8 view to eonaiOariDs .ha ~~ ot tJ,Wr adop. 
;tion as an Indian Railway Standard. In reply to the third part of the 

~  1be difterenee·in price is ~  

~ OJ!' THB MADB..tS .tND SOUTPBN MAHRATTA AND SOUTH INDIAN 

RAniWAn RE ''nr!a» L A ~  

418.. ~L 11. G., B ~ 1;Iarve, GoverD.J!lent ~  any propoaala 
from the Madras a.nd Southern Mahratta Railway and South Indian Rail-
~ to iQerea.ae. the ~  ~ to ~  th.e .. iyPfB o( ,the 
third clas8 carriages? Ii 110, what action is pl'Op<>aed to ~  QJl ilioae 
proposals? . .  ' 

JIr. P. •. ]tau: The only demand for additional third' 01.... carritgea 
received from the Madr8'8 and Southern Mahratta and South Indian Rail .. 
ways during the past two years. has been for five  bogie third ClaSB carriages 
from tbe fMmer milway which haa been agreed to. No propo8ll tIQ olw1ge 
the types of third class carriages haa been ~ M  

Prof .• ~ Q. Banp: Is it not a fact that many oftheae third ClM8 oar· 
riages ha'Ve heen pcrapped? . 

Ill. P. R. Rau: I want notice of that question. If they have been 
~  it ia B ~  thtJ, steps have been taken to rep.laQe thew tQ. the 
extent necessary. . 

]bot ••• G. Baqa: Is the Honourable Member alllQe that ijle nwober 
of third cl888 carriages on the M ... S. K. and S. I. Railw.ays haa,ODe 
down during the last two years ? 

JIr. P. R. :lau: I cannot &nswer that witbout notice. 
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REMODELLING OF THE LAVATOlUEB I:S l'HIlW CLASS CAB.RIA.OES ON CERTAIN 
RAILWAYS. 

~  *Prof. B. G. Banga: (a) Are ~  o.\\:I;11'e 'of the fact that 
eeveral 1001101 Railway Advisory Committees have been complaining of lack 
of space, want of handles and other accessory conveniences in the lavatories· 
provided in thiTd class carriages? 

(b) Will Government be pleased to state the cost per carriage to be 
iDcurred in remodelling the lavatories in third class carriases, ~  on 
the lines of the Bengal Nagpur Railway's lavatories, and the tot8.1 estimated 
008t to be incurred if all tbe third class carriages on the Madras and 
Southern Ma.hratta Railway and South Indian Railway are to he provided. 
with the new model lavatories? 

Ill. P. B. Baa: (a) Government are aware of representations made by 
the Railway Advisory Committees on these subjects. 

(b) The types of third class carriages on different railways and even, 
rm the same railway are so many and 80 varied that Government regret 
their inability to make the caloulation required. 

Mr. Lalch&Dd Bavalral: Will Government consider the advisability of 
converting these lAvatories Rnd making them into a hetter condition in 
some of the railways to begin with and then do all ? 

lIr. P. B. Bau: The. Railwa.,y AdmiDistration&,arealive to that. 

. Prof. B. G. Bang.: Is it not a fact that on some of the S. I. Hailway· 
lines, there are no latrines at an provided in the thir'd class rialTiages? 

Mr. P.B. Baa: The Indian Railways Act requires that latrines should! 
be provided on aU trains which go for a certain ~  

Prof. B. G. Banga: Is it not a fact that the Railway Board Report, Vol. 
II, gives out that pwy 40 per cent. of the thir.d class carriasesare prolide<i 
with ·latrinell and the rest are not? . '.. . . 

Mr. P. B. Bau: If the rolling stock is used only for shOl'tdistllonae8 j I-
believe they are not provided with latrines. 

Prof. N. Q-. Bania: Is the Honourable Member awared the fact t,bnt 
since only 40 per cent. of the third class carriages are provided with lat'rlnea 
on most of the important trains which are in service, the third class ear-
riages may not be provided with latrines? 

lIr. P. B. Baa: I do not think that necessarily folloWI!I, but I h&.ve no-
information as to the exaot position. .. 

Dr. T. 8. 8. BajaD: Can the Honourable Member give me a.ny idea of 
the abort distance in miles for which these lavatories 8're not required? 

JIr. P. B. Baa: I think it is in the Indian Railways Act, hilt I cannot . 
•• y that I know the exact distance. 



QUESTIONH ,-\ND ANSWK&8. 

CLBANlNG OJ' ~  CLAss (JABBIAGES AND LA A ~ A'J! JUNOTION 
STATIONS ON TlIlII .M.U>)1.A5 aD SoUTDRN MAlIB.A.TTA RAILWAY. 

420. *Prof ••• G. Ra.nga: (a) Are Government of India aware of the 
fact that on the Madras and Southern Mahratta Railway, thestationf(ltaff 
and the guards on duty refuse to send even at junction stations for sweepers 
to clean third class carriages and lavatories? 

(b) Will Government be pleased to state whether it IS e. fact that regula!' 
instructions are sent to the station masters and guards on duty to see that 
at every junction the third class carriages and the lavatories therein are 
cleaned? If not, do Government propose to consider the advjaa.bility of 
issuing such instruotions'l 

Mr. P. B. Bau: (a) Government have received no complaints in the 
matter. 

(b) Government hlrVe been informed that lavatories irt running trains 
are cleaned at regular intervals and that exhaustive instructions in regard 
to this matter have been published in a circular issued to the staff. 

Prof ••• G. Ba.nsa: When was that circular issued? 

Kr. P. B. Bau: I think within the last two years. 

Prof ••• G. Banga: Will Government consider the advisability of 
exhihiting th'lt circulnr in regular places where these railway circulars aro 
exhibited in stations? . 

Mr. P. K. Bau: I will have that suggestion considered. 

REPRBSBNTATIONS REGARDING TIbII GBIBVANOU OJ'T:HmD CLASS 
P A.SSlIINGBBS. 

421. ·»Prof ••• G. It&Dga: (a) Are Government aware of the existence 
of the Railway Passengers' Associations at Bezwada and Madras? If so. 
what complaints of the third class passengers have so far been brought by 
these associations to the notice of the Railway authorities and what action 
has been taken on them? 

(b) Do Government propose to consider the advisability of placing on 
the table of this House, along with the reports of the meetings of the 
Railway Advisory Committees, the representations made by such associa-
tions regarding the grievances of the third class passengers and papers 
showing the action taken thereon? . 

Kr. P. R. Bau; (a) Government are aware that there Rl'e several Rail-
way ~  AssociatioIl.!! in the Madras Presidency, but havano in· 
formation as regards representations made by them to the Railway Admin-
istrations concerned. 

(b) A statement is publiahed every quarter in pamphlet form showing 
the subjeots discussed and the conclusions arrived at at meetings of Local 
Railway Advisory Committees. Copies of this, pamphlet ST6 plaeed in the 
Library of the House and are also supplied to Honourable Members. 
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Plet. ... It. ....: Is the HOftOu1"8ble Member 8'Wsre \bsi ",bu· the 
~  Astrociatwntl make their l'tIpmsentations about- lhe grin&llces 

of third class passengers, the Railway Authorities refuse to give any 
Peplies ? 

JIr. It. B. BMI..: I am not aware that repreaentationamade by the Paa-
sengers' Associations aTe not conaideredby the Railway AdlllinUltrations. 
I do not think that that is so. 

Prot. If. 0. Bap: Is the HO'Q.ourable Member aware ot the fact that· 
when the Andbra Passengers' Association made represenmtions about the 
various grievances of third class passeogem, the Agent and the TrafBe 
Huperintendent of the Madras and Southern Mahratt&RtUlwa-y replied' say-
ing th:lt these grievances should he brought before the Loo8,1 Aclvisory Com-
mittee and should' not be plaeed directly beftJre theBe' oAreers ? 

Mr. p, B. JI&u: Tbat, Sir, seemS to me to be II very practical sugges-
tion. . . 

Prof. Jr. Q. Jl.&D.ga: Is the Honourable Member aware that the members' 
of these Local Advisory Committees usually 8l'Je not. ~  in 
the conveniences necessary for third class passengers "f 

1Ir. P. B. Bau: I hope not; there is no rellSOn why they should not ~ 
interested. 

PIof. Jr. Q. Jl.&D.ga: Does not the Honourable Member thiuk it ud_ble. 
that the local Passengers' Associations should be given Ull opportunity of 
directly approaching ,these Railway Authorities about the· ~ of 
third clns passengers? .. 

Mr. P. B. Baa: That is a. ~  oiopinion. But it seeIll8 to m6 
that when a Local Railway Advisory Committee has been formed for th& 
special purpose of bringing to the notice of the Administration the grievances 
of passengers, it is desirable that action should be talum by them 8'8: far as 
possible. . '. 

Plot, •. G. :a.anp: Is there any office for these Local Advisory Com-
mittees ? 

1Ir. P. B. Bau: I do not think the members of the Local Advisory Com-
mittees live in so secluded a fashion that they are not aecessible to the 
members of the public. 

MAINTENANOE 011' COltPLAlNT BOOKS AT R.ULWAY STATlo,NS. 

422. *Prof. N. G. :a.anga: (a) Are Government aware of the l'ooommend-
ailion of some of the Railway Advisory Committees that eomplaintbooks 
shall be kept in a prominent place of every Railway station wherei'n ~ 
gerB CBn note down their grievances? If so, whst adion have Government 
taken to implement this recommendation? 

(b) Has any experiment beeD made by any Rai.lw.ay autbor.ilty to keep 
such. a complaint book? If so, what. has been it. e:xper.ienoe'l It not, fia), 
GovarnmeDti propose to oonsider the advisability of Jllll81ring such an eqleft.. 
ment for a year in at; leest all the JUDotion stations'? 
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JIr. P ..... ~ (8') andi (b). 81icb a recommendation ~ bee,!, ~  
,c;o far as I am aware, bvthe Btwlglfll'and NOPth Western Ratlway s Ad"l-
'IJSry Committee. The Bengl1J and Nerlh Wes.tern ~ AdOlinistration 
introduced. complaint books. at important statiOJls. which are taken down 
the length of each passenger train. Government .have no. i?formation .IIoS 
to how this arrangement has worked but I am havmg enqwnes made Wlth 

· a view to considering whether the Honourable Member's suggestion should 
be brought to the notice of other Railways. 

Prof. If. ... ......: When that infonnation its obtaiDeCl.will tbail be 
plaeed' on the table of the House? 

Mr ••••• ltau: Yes. Sir. 

INtA.m:QlI-AmlD SlJPl'L¥ OJ: DJWJJUNG WA.TU A.T RAlLW.u S ~ S  

423. *Prof. lI. G. Jt.aDga: (a) Are Government Bw&re of the complaintl 
J made by various Railway Advisory Committees about the 9'eriou8 complaint 
of supply of drinking water at most of the Railway stations? If 80. bave 

· Government considered doing anything to remove this· eomplaint ? It so. 
bave Government dOBe so far anything to arrange an adequate supply of 

· drinking water at the Ra.i1way stations? 
(b) Will Government be pleased to state (i) the total number of stabions 

on different Railways. (ii) the number of stations on difterent Railways 
where water taps are installed for the benefit of the third olass passengers, 
"part fI:'oxn the customary drinking water pots, ~ BtJIDber (If &ta*ions 
where local charitable gentlemen are ~  watef', and (iv) the ma:g-

'mum and minimum temperatures rer-orded or expoerienced between 15th 
May and 30th Juae every yew, at tboae station. wbeftl ~ ~  enk-

· ing water itorgaoiaed" 
Mr. P. B. B.au: (a) Government understand that. in ~  with 

instructions issued by them, Railway Administrations consult their Local 
Advisory Committees at the beginning of each hot weGther aa resar.diJ,. the 
arrangements to be made for the supply of drinking water. The questio:g, 
of improving these am. ngements receives constant attention. and parti-
culars of what Railways have done in this respect are.. embodied in the 
Railway Board's Report for each year. . 

(b) Government regret the information required is not readily available 
and canuot be compiled without B considerable amount of labour and 

,expense. . 

Prof. X. G. :aa.naa: Is the Honourable Member 8ware of the faot that. 
in tba ~  of the. Railway Board, no informatioo ia supplied aato the 
number of stations where drinking water is provided and the number of 
stations where such facilities are not provided? 

~  P. :a. ltaU! I think the Administration RepOl't contains informa-
tion as reg8Tds· additional facilities provided every year for ~  . 

. Prof. Ii. G. JlaDga: May I ask the Honourable Member to supply us 
~  the information a. regards exiat.iDg facilities. for the supply of drink-

'lag water? 

Mr. P. B. B.au: I shall COnMer that, Sir .. 
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brSl11'I'IOIBNT' AOOOJIMODATION lI'OB. TRlB.D CLASS PASSwm:mas IN'1'lIE 
TRAINs OJ' OBRTAIN RAILWAYS, 

424, *1'rOf. .: ·G. BInga: Are Government aware of the ootnptlaints. 
made by the RaHway Advisory Committees of want of proper accommoda. 
tion for third class passengers in the trains of Eastern Bengal Railway, 
East Indian Railway and North Western Railway? If SO, what have 
Government done to increase the accommodution on the SA.id Railways? 

Kr. P. It, ltau: I presume my Honourable friend is referring to ·the· 
cases to which II reference is made in the .. Statement showing particulars. 
of meetings of Local Railway Advisory Committees" published quarterly, 
which also indicate the action Railway Administrations have taken or'pro. 
pose to take in cases brought to notice. I may assure my HonourB'ble· 
friend that Railways have this matter under constant exatninMiion and are 
doing all they can to meet demands for II'Ccommodation to ~  over· 
c1'()wding in trains, 

Prof. 1{. G. ltang&: Will the HOllourable Member be pleased to state 
how many additional third class carriages have been placed on this rmlwa;}t 
in the last four or five years? . 

1Ir. P. B. ltau: I think I shall require notice of that question. I can-
not say off-hand. 

Prof. ]I. G. ltang&: Has any attempt been made at all to increase the-
accommodation in the last four years ? 

JIr. P. It. ltau: I think I mentioned to the House the other day thAt 
the accommodation now is very much the same itS it was some years ago. 

Prof, N. G. ltang&: On this ~  

)[r. P. It. ltaU: On which? There are three railway lines mentionecl 
here. 

CoNO:mSTlON IN TB:ntD CLAss CA.B.IUAOES OJ!' THE MADB.A8 AND SotiTKuN 
MAmtATTA AND SoUTH INDUN RAILWAYS. 

425. *Prof. N. G. Ranga: (a) Are Government aware of serious oon-
gestion in third class carrillges of MadraFi Qnd Southern Mahratta Railwl1oY. 
and South Indian Hailway during the paddy transplantation and harvesting 
seasons and chillies and groundnut ~  seasoQ8? , . . 

. (b) If so, what steps have so far been taken by the Railway authorities-
concerned to relieve such congestion? . 

1Ir. P. It. Rau: (a) No . 
• ..- (b) Government have no information, but I am sending to the A ~  of; 
the Madras and Southern Mahratta and South Indian Railways a copy of 
the Honourable Member's question for consideration. , . 

Prof. N. G. ltang&: Is the Honourable Member aware that the alarm 
chains on the South Indian Railway trains are removed because of the 
practice followed by many of these passengers that, whenever thel'e is. 
overcrowding, these chains are being pulled? 
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Mr. P. K. :an: I am sorry, Sir, la-m not awa,re of that. 
. . 

Prof. ]f. G. Ranga: Is the Honourable Member not QWln'e that if alarm 
chains are removed from these trains, there is a real danger for the pas-
sengers? 

Mr. P. R. Kau: Possibly, Sir; I am not a mechanical expert. 

INTBODUO'l'IOli OJ' WEEK EliD TIOKETS Oli THE MADBAS AND SoUTHEJm' 
MA:RB.ATTA AliD SoUTH IliDUN 'RAILWAYS. 

426. *Prof. If. G. Ranp: Have Governmentoonsidered ,the advisa-
bility of introducing cheap week-end third class and inter clas8 return 
tickets between any two stations on the Madras and Southern Mahratta 
Railway and South Indian Railway on the same lines as on the Benga1'. 
Nagpur Railway? 

Mr. P. :a. :a..u: I will communicate the Honourable Member's sugges-
tion to the Agents of the Madras and Southern Mahratta and South Indian. 
Railways for consideration. 

COUl'ON TI(J][HS FOB TmBD CLAss P.A8SBNGEBs Oli aDTAIN RAILWAYS. 

427. *Prof. ]f. G. ~  (a) Will Government be pleased to state' 
if t.he practice of issuing coupon tickets for third class passengers to. 
encourage tl'avelling among the industrial and commercial communitiea 
prevails on any Railway? 

(b) ]f !lO, what has· ht!en the expetip.nce of that Railway regarding the 
profitableness and utility of such a system? If not, do Government pro--
pose to eonsider the advisability of experimenting with, it? 

Mr. P. B. Bau: (a) No. . .:. 

(b) The first part of the question does not arise. As regards the seoond 
part, the question has already  been considered and the view taken is that, 
it would be inadvisable to make the experiment suggested. 

Prof. ]f. G. Rania: In view of the fact that these coupon tickets BTe' 
issued for the benefit of second and first class passengers, do not Govern-
ment think it advisable to issue them for the benefit of third clasi ~  
gers also? '. . 

. JIr. "!. ~  Rau: There is serious difference of opinion ~  to ~ ~ 
lIty of lsswng coupon tickets for first and second clsss passengers, and .. 
at the present moment, there are only one or two railways that do issult 
such tickets. 

Prof. N. G. Ranaa: What is their experience? Do they find it profit-
able? 

JIr. P. It. Kau: Many railways consider that it is unprofitable. 

Prof. ]f. G. ltaD,a: Have many people applied for these coupon tickets?' 

Kr. P. K. Rau: Yes, certainly. 
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REPRESENTATION OJ' TmI: LlI:G1TDfA'PE RIoJl'J!& o. biVMll ~ 11f 
CBYLON TO THE COMMITTEE APPOINTED JlY THE GOVERNMENT· 01' 

CBYLON. 

~  ·Prof. ]f. G. Rang": (11) Are Government aWQl'e of the deciaion 
· of the Government of Ceylon to appoint a Committee to enquire into the 
extent to which the Ceylonese have been rtlplaced in various ~  
.b.y Indians? 

(b) If so, will Government plee.se state thl' terms of referenee of teat 
'Committee? 

«(') Has that Ceylonese Committee begun ite ~  

(d) Have Government ~ any represefttiatiOD to the Government of 
· Ce.yloD.. about the legitimate rights of Indian settlers in Ceylon to be ~

.. presented on that Committee? 

(e) Have Government considered the advisability of taking adequate 
.-. to preaellt· the case of Indian settJers of Ceylon for equitable treat-
ment in Ceylon? If 80, what steps ha.ve so far been taken to-prepara&nd 
present the case of the Indian settlers? 

Kr .. Q. IL Baap.i: (a) to (c). The Honoura,ble Member presumably 
refers to the resolution recently passed 'by the State· Conncll of Ceylon, 
requ8stWg Ria Excellency the Governor to appoint a, Commission to enquire 
into the question of rion-Ceylonese workers iIi Ceylon. As n..r M the 
, GO'gernment of India are awSTC nO action has yet ·been taken on this retlOIu-
'tion. 

(d) and (fl). The Honourable Member's suggestions will be carefully 
,ooDsiooroo. should  developments necessitate this. 

JIr. B. D .. ! Is the Agent at Ceylon watching the situation? 

Kr. G. S. Bajpai: That is so . 

... •• Du:· liany Committee is appointed, will the ~  si ve evidence 
·on behalf of the GO'Yernmlllt, of· Indi •. ? 

JIr. G. S. Bajpai: As a matter of fact, we hope that, if the Government 
· of CeylQD deaide to QPpoint Q Conunission, the GovernJ'Mnt of Inqia will 
receive due noticc through their Agent. 

JIr. B. Baa: And who will give evidence? 

JIr. G. B. Balpal: That will depend upon the terms of reference and 
the situation generally. As to whether it will be merely giving of ~  
or IOmething more, I cannot say just. now, ... 

Pro!, N. G. Ranga: Docs the Ifonourahle Member mean to FlBy that 
the Committee has not been appointed yet? 

JIr. G. B. Jlajpai: That is so, Sir. 

INDIAN COLONISATION IN VARIOUS PARTS OF THE BRITISH CoMMONWEALTH. 

, 429 .• ~  ]f. G. Ranga: (a) Are Government aware of the ~ 
tion ~  . eXlStence of. ~ Indian ColoniQI ~ to . ~  ,the 
POS8lblhties for eololllsatlOn of Indians in various parts of the British 
.commonwealth? 
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(b) Have Govemment e<)mride-red the sdvinbility -Gf ~ their 
support and sympathy to this and such other associations in furtherance 
of Indian colonisation? 

Mr. G. S. Bajpa1: (8) Yes. 
(b) No. 

OBG:A!fISATION OF S1I::PARATE INDIAN CoLONIES IN BlLlTISH GU'LUfA, NBW 
GUINEA AND No:a'l'H Boltno. 

410. ~  G. ,BaDIa..: (a) Are Government aware of the reoom--
mendation made by the Young's Beport from BouthAfricathat .'lepllrite' 
Indian Colonies ought to be organised in British Guiana, New GUInea and' 
North ]301'11eo? 

(b) If 80, whnt action hnl! so far been taken by Government to imp1e-, 
ment that recommendat.ion? 

'JIr. 'O.B. Jlalpai: With your permi88ion, Sir, I will 8'Il8Wer question •. 
Nos. 430, 431 and 433 together. The Government of India have conununi-
cated their views on the recommendations made by the Indian Colonisstion 
Enquiry Oommittee to the Government of the Union of South Amca with, 
whom rests the next move in the matter. 

' ....... 4. am,a: When did they make their representations to the, 
60venament of South Africa? 

JIr. G. :S. Sajp&i: I ~  we communicated with the G<rrernment of ' 
South Africa on the 22nd December. 

Prof. :1'. G. Ranga: Has Bny reply been received? 

Mr. G. S. Bajpal: No, Sir. 

Kr. B. Du: What is the exact nature cifthe ~  df the 
Government of India? Do they want a fuU 'committee to inquire into the 
situation of the Indians in South AfricR or do ,theyacoept this tJempcnwy 
Colonisation Commitlee's Report? 

IIr. G. S. Bajpal: No, Sir; the Government of India do not accept the 
temporary Co]onisRtion Enquiry Committee's ~  They have explained 
the situation to the Government of the Union ,after fail OO!lsl11talion with 
the Standing Emigration Committee and appreciation of the public viewiD 
this country, and 8S Ista.ted in reply to the main question, the decision 
now rests with the Government of the Union as to what the aext ,step 
should IDe. 

Prof. If. Q. ltaap: Have the Government of India approved of the 
recommendations made in this Report? 

Kr. G.S. Batoai: T think mv Honourable ~  bnread the ~ 
l1ld he WiD. l'eCogni8e that the Committee was appoil:nedby the Govern. 
ment of the Union and made its recommendAtions t.o thp ~  )f 
the Union: the Government of India have merely ~  tJae 12hinB. 
generally ani! co:tnmunicated -thetrviewB -to the ~B  of the Union. 
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'PrOt. lI. Q. BaDIa: What is the opinion of the Government of India? 

1Ir. Q. S. BaJpal: I have already said that the opinion of the Govern-
ment of India is that it is for the Government of the Union to consider 
whether they want any action to be taken. 

INDIAN COLONISATION IN BRITISH GUIANA. 

+431. *PrOf. lI. G. BaDga: What action has been taken to encourage 
Inclians in South Africa and Jndin to colonise British Guiana? 

FuNDS LAPSED TO GoVERNMEN:f OJ' INTESTATE EmO-RANTs J'ROM THE BaITISR 
. CoLONIES. 

432. ·Prof. N. Q. Rang .. : (a) Will Government be pleased to state 
the total de<.'ennial amoun,ts of money in cash and value of ~  of 
intestate emigrants that have lapsed to Government nom the various 
{}olonies in the British Commonwealth during the last 50 years? 
, (b) Are such funds kept as 8, separate fund, and ifao, .,to what ~  
"they been put· to? 

(c) Have Govcmment ('onsidered'the ndvisability 'of utilising BUoh 
funds, lap$ing to them from intest,ate emigrRnts,' Rpeci!llly for the benefit 
of Indians in the various Colonies? . 

1Ir. Q. S. Balpal: (a) to (c). The attention of tlH! Honourable Member 
is invited to the answer given by me to question No. 12'19, asked by Mr. 
Gaya Prasad Singh in this House on the 5th December, 1983. Very little 
of the amounts referred to by the Honourable Member prObably'oomes to 
he Government of India and what comes would be quite iD6dequate fOr 

,conferring any real benefit on Indians in the various colonies. 

Prof. N. G. Ranga: Will the Honourable Member he pleased to ~  out 
,the reply given to Mr. Gaya Prasad Singh? ' ., 

Mr. Q. S. Baipat:. I do not happen to have the text of therepJy before 
me now: but I can ,teUmy Honourable. friend the subst8ncEi:wc'smdthat 
such estates lapsed to the Crown in the various colonies, and the Govern-
ment of India had no information of the amount. involved. .", 

Prot. N. G. Ran,a: Will t.he Government of India try and obtain that 
'information hereafter? 

:Mr. G. S. Bajpa1: No; I do not think so, because in those countries. ~  
which emigration is no longer in progress, it is not really, a matter for the 
Government of India to make inquiries; snd, as regards Malaya 'and Ceylon, 
information is available. . 

Mr. Muhammad Ashar All: Is it possible for the Government of India 
to publish in the Gazette such intestate cases to enlighten the public of 
India about the amount and the persons who have 'died,intElstate? 

:Mr. G. S. Bajpal: I gather that the sale proceeds of unclaimed and 
. escheated property are shown in table 48 under the:bead A ~  
of Justice: sep8'l'ation betweenthose:;who ~ ~  having return-
ed from the colomes and those who have not been to. the colonies, I do 
Mtthink, is feaaible. 
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A ~  ~A JOINT.(JolOlI8S10N'SUGGB8TBD IN TB.B RBPOBT 01' TIIII 
INDIAN CoLONISATION ComaTTEE. 

t433. *Prof ••• G. Banga: Will Government be pleased to state when 
-the Joint Commission, the appointment of whichw8S slIggested in the 
report of the Indian Colonisation Committee,is likely to ~  appointed to 
undertake the suggested investigations to report to the Vruon Government 
,and the Go,'ernment of India? 

CIvm DISOBlIIDIl!iNOE" PRrsol!flbtS . UND:SRGOIWG B B ~  

'" 434. *lIf. B ~  Will Governmen,t be.pleaae4" \0 
'-state separately, province' by province,' the number of ,civil qiilobetlien:ce 
prisoners who are still undergoing imprisonment? ' 

(b) Will Government' be, pleaB.Q,g ~ ~~  the, ~ .?i. ~  
'Of each of these prisoners, and the f.6nTi, 6f ~ to which ,each ~  
them was sentenced?' ' ' 

TIle Honourable Sir Be1II'1 Oratk: I 'wolud ilefer ~ M  
'ber to the reply whicn I havegi,Tf'n 'to Pandit. GoVind Rallll.bh ~ B  
question No. 346. 

SrlJut •. O. Bard&lol: Willdovernment state ~  cla8s ladies 
who were sentenced to long terms of imprisonment 'in 'connection with 
l'iclreting liquor shops are still _il!- ~ ~  jail? 

The Honourable Sir Henry Oralk: I think I am right in saying that 
theta are DO women prisoners now in A1isam. -, '  .  -

_, Sl'il\1t ~ ~  ~~  ,GQYemment aware, that-_there __ were ~  
half 8' ~  ladies there by the end of 1982 who hlld ~  sentenced to 
two' lind three yeaTS l rigorous ~  with babies, forpioketing 
liquor shops? ' . 

j 
The HOnourable Sir Henry Oratk: There are no prisoners of any kind 

left in Assam-male or female. 

Dr. T. S.  S. ~ In view of the fact that'the second Civil DiflObedi· 
-E.\nce Movementhe.s been abandoned, will Government Bce their, wflY to 
Telease such of them 6S still remain in jails el\rly? 

The Honourable Sil Henry Oraik: I think I have already answered that. 
The process of, release. is still proceeding, but, I cannot give any undertaking 
that the remamder WIll be released at once. 

D1I'l'ENUS IN DIPFElCENT DETENTION CAMPS AND IN THlII AND..utAN8. 

435. *M'.r. Basanta' Kumar Dal: Will Government hI' ~  ,to sji9.te 
the number of dntenua 9,etained up to date in the different detention 
(lamps in Bengal, Deoli and in the Anoamang under the Bengal Criminal 
Law Amendment Act and also the number of detenus detained in Assam 
jails under the Assam Criminal ~  Amendment Act? 

The Honourable ~  Henry ~  There are at present 974 detenuB. 
under the Benga! Cnmmal ~  A ~  Act, in detention camps in 
~  and 497 m the Deoh CB'IIlP Jail. Seven detenuB are confined in 
lad unde! the ABsam Criminal Law Amendment Act, 1984. There are no 
detenus mthe ~  

tFor answer to this question lee anewer to question No. 430. 
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lIr .. BMI. Kumar ,BY: Will ~ conaiHr t.M ..... 0,. 
of having a sepaTate detention OQmp for AS8am .wstead of keeplllg L1.wse 
detenus in jail? 

Tlle JI.oBouzable SlrBenv Oralk: There aTe only seven deteQ.us in 
Assam: it·is not worth while ha.ving a separate camp there. 

OIL· FIELDS FOR THE SUPPLY 01' PETROLEUM. 

43G.·1Ir. Baaaata Kumar Jau: ~  3,,\,':.11 ~  J/le plo'mld t>-
state what the oil-fields in India, including Burma, are for the supply of 
,petroleum .and what WIl6 the yield of 011 from eaoh of thelia Belds auring 
the last five years? 

(b) Waa any oil-field abandoned as an exhausted field during the-
.ooUl'8e 01 the laSt ten yearS? If so, will Government be 'pleased to· state-
when ana under what oircumstances it was Bbantloned and Where it "Was' 

~  •. 8tr ....... 01: Aa.) ,A. l141Mement ~ ~ GiMielde-
·in ladia ,ad their prodmtion during the years W!9-1'OO3is ·laid ~ 

table . 

. (ta) The Badarpur oil-field in Assam was abandoned in lQ33 -on .aceount 
of its decreased productivity. 

SIoMmen' 6h.ounng tM Oil·fteldtl in IR4lio (inc;ltudtng..Bu",..) 1JIId.41le Procfuet4OA oj 
Pe,roleum/rom them du"ng the yeat;f 19t9-1933. 

}lames of .H120. 1930. 1931. ]932. 1933. 
flelds. 

-.-------.---.----f----.-----------.--"',t-----
Oa1s. GnIR. OaIM. Oak Gals. 

A681lm. 

=r 2,036,270 I 2,&41,381 ~ .7,217 111,867· 
31,4.97,054. 43,968,666 . 53,407,990 54.,.t98,185 U.-'716,l!ID. 

Ma..impur 5;360' 1120 
". , 

Patharia 8.1114 1!111,43I 89,854 

BUNna. 

Akyah (a) 1,9110 .. i 
Kyaukpyu (0) 15,()34- 14,616 ~  ~  14,350' 
Minoo 6,815.262 6,038;476 ( 3,993,688 8,860,7;16 ~  
Sillgt1 91.481,726 95,368,470 80,478,378 88,941,939 82,613,llZ-
Yenanrollo l. 746,221 503,811. 1177;840 464,326 43(,572 
P'lciaukpill . " f 
I,vlaw 2,796,.j60 2,858,096 2.777.102 4,040,690 3,052.7:18 

~  2,60'6,!JS5 2,117,276 3,372,1(\4 3,355,61";0 4,!94,958 
'lJanywu 16,000,000 17,760,(')00 18,437,000 19,711,9114 . 19;!57,(J!4 
Yenanll:yuullil: ~ S S  I 132,!!911.2S2 131.265.443 127,191,743 '1 SIi,6 8A,fll6. 

l'unjcrh. 
1 

'Khaur 19,20B.880 7,66.2,200 .5,51:17,'Z20, li,9OU,480" (.236,136 
~ 

__ . __ 1 -----_._-"-
, 3tl6,I4>Si(\98 311 ;030,rOB . 30,;,0111,751 :mI ;668 ;0"1 . ~ 

"'('If) '1')ilnl'\t't. 
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JIr. BUlDta Kumar Dee: Was any inquiry made befOl'e .the ~ ~ 
at Badarpur was abandoned, 8S to whether t.he supply was gomg to dinu-
nish or not? 

The Honourable Sir !'rank Boyce: By whom does the Honourable 
Member consider that such inquiry should be made? 

Mr. Buanta Kumar Das: It is for the Government to say who abandon-
ed the oil-field. 

The Honourable Sir !'rank Boyce: No: it is obviously M matter entirely 
for the company, which il.! working the oil-field, to decide whether it ~  
he abandoned or not: it ie not a matter for the Government. 

Ill. B&8anta Kumar D&8: Is it the position that the lessee has abandoned 
the oil-field '! 

The Honourable Sir Prank Boyc&: If a firm does not find it profitable 
to work, there is no reason why it should be compelled to keep on doing 80._ 

Mr. Buanta Kumar Das: My question is whether Government made any 
inquiry before the lessees were allowed to abandon the oil-field. 

The Honourable Sir !'rank Boyce: No: there was no necessity to do so.. 

SUPPLY OJ' PBTBoLEUJII :no. AS8AlL 
. 

437. *Mr. Baseta Kumar Das: When was the first oil-well drilled in 
Assam? Is it a fact that after the sepuation of Burma, Aesam will be 
the chief source of the supply of petroleum in India? 

The Honourable Sir !'rank Boyce: Boring operations for oil in ABBam 
commenced in 1866. The great bulk of the oil produced in India. exclud-
ing Burma, comes from Assam. 

CAPACITY OJ' V ABIOUS Qu..-FIBLDS IN INDIA. :roB THE SUPPLY OJ' PETBOLEUK. 

438. ·1Il. Basanta B;umar D .. : Wat3 the efficiency facoor of tho Indian 
petroleum mines ever determined, or was any survey made by the peolo-
gical Survey of India to determine the capacity of the various oil-fields 
in India and to ascertain how long they might continue t()tie active sources 
for the supply of petroleum? If .so, will Government be pleased to place 
the report of the survey on the table of this Rouse and state what; 
action was taken on the report? 

The Honourable Sir Prank Boyce: I regret I do, not know what: is meant 
hy "the efficiency factor of the Indian petroleum mines". No technical 
method has yet been discoverpd by which the capacity of oil-fields, i.e., 
the reserves of available oil, can be satisfactorily determined. The Geo-
logical Survey have made 0. study of. the oil·fields of India Rnd the results 

·wt'lre published in the Memoirs of the ~  SUTVt'y of India, Volume 
XL, parts 1. 2 and 8. 
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Mr. B ...... ~~ ~  Was ~  ~  ~ ~  
anawering this questi()n, in order to know what is meant by the ~  
factor of an Indian petroleum mint·? 

The Bmlourable Sir Prank Noyce: Obviously I am eo la.yman. in these 
mattet's, and I should. pat attem.ptto IWBwer a question of this characber 
without .Obtaining expert advice. 

"Mr. Buanta XUDlIlr Das: All1 I to take it that it is the ~  of ~ 
geological expert that be does not understand what is the efficiency factor 
of an Indian oil mine? 

fte Honourable Sir ".. ~  The ~  is ~ ~  l.am 
responsible for it. I consulted the Director General of GeologlCal Survey 
"nd I asked him if he could tell me what is the 'efieienoy fa.OtQr ill an oil 
'mine: he said he did not understand the expression. 

Prof. N. Q.. B&pp: Has any ~  made by any GOTern. 
merit experts that these oil wells.ahould be exploited by the Gov8l\QD1e.nt 
themselves? 

.' The A ~ :NQJc,: Not; th&t I.am aware ~  

Prof. N. G. Ranga: Will Government ~ B B  ~ ~~  ;'t'Ork. 
ing these oil wells by themselVes ., 

'!'he Honourable Sir :rrank Neyce: ~  not: in my opinion, this is 
not a matter for State e'ri.terprise. 

~  N. G. ltaiap,: '[n vie\\, of the aJls!VEll' given bjY the ~ 
C'Iom.'merce Member ~  'the 'efficien.;;y: I fl,f6tor . is really very low, dpQS 4, 
not think that it is ad-vi'sabl'o t'h'nt"the ~ ~  work the oil-fields ana 
thus conserve the natural resource!) ~ ~~ ~ ~  

fte BonoUfableSir Prank Neyce: Is ~  ~  IlSkWg 
me a question or he is asking th'3 Honourable t,he Commerce Member? 

Prof. N. G. Ranga: I ask the ~~  ~ ~ 

'!'he Honourable Sir ~  BJ1ore: I tJ;mlk t1w. Honourablegentlell1an 
aMused me of making Iletatemeri.t, I ,aeq. ~  I never made·iluoh 'a 
1Itatement. 

ne BODOUBble SIr.!:Ir6Dk,'.., •• : I 'made 'no 'frtatell'lent that ~
cieney factor ofpetrOleummitie8 ~  'I''8aid I 'did not ~ ~  
was meant by the eBieiency f&etor ''6f ~ In'dian petrvleum mines, alld 1 
cannot understand why the ~  shotildattribute to'ine 
words which I did not utter. 

Kr .•. 'II. lo6i: 'IYay I ask, Sir, if Bny further development has 
~ place in regs!"!! to the findipg of. oil in some parts ,of the Bomba, 

lIresuienoy '? 

... D;:!f1aIIarati1. :sir IIft:8: .. ,,,.: I sho1,ll!1. fEltilU:e. ·natiee ef ~  4fU88-
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"r. :auaDta 1[lIJD'U ,Du: One supplementary question, Sir. 
,'\ I " 

lIr. Preliident. ('rhe Honourable Sir Abdur Rahim): Next question. 

DJIlVELOPMENIl' 'OT THE OIL ~ S OP INDu. 

489. *JIr. B .... ta XJlDUIrI' ».,: Is thefe any achel1le drawn up on 
bebalf of Government to4e<Yelop We oil reSQUl'C8S of IncUR:' If so, \ybat 
.tepa have ·Government .taken ·on the scheme? If not, do Government 
propose to oonsider the desirability of taking any steps iJ"th .. · qire.,tion ? 

'The Honourable Sir PraJik Noyce: No: the development is undertaken 
bytbose holding concessions for oil-beafi,ng areas i:md the GovernDleBt of 
Indiu see no need for according special Rssistance to them in the matter. 

Mr • .I. Ilat1.amJ1.11U.: May I know the reasous !l.S t..o why.the ()overnment 
., ~  the ~  oJ. taking on ~ of oil S ~  
in ~  ~  . 

'l'he·lIcDourabl., Sir l'r.aIik Boyce: T.hat devel()pmel}t is a.,m$tter tor 
private enterprise, und the oil industry is in such an advanced stage that 
there is no reason to believe that it is not fully aware of any possible 
~ ioreriterpJ!ise. " ., . , 

Ik. a. ,8at6'UImd:MalV I iknow if tbe Govern,ment ha.ve. Dlade inql.liries 
and ~ M  that, if they' take on this matter in their own han •• 
.... em will be no advantage to the country or .to the 'GoVe1'llDlent? 

The Honourable Sir )'rani Noyce: My Honourable friend is asking me 
.:t9 ~  on a, ~~  ,ofpolic.r ~  ;l't;Ply to· a ~ ~  
l)ut I may say at once tbat it 'hilS never been suggested that' the State in 
India should undertake the development of mines 8S a national enterprise. 

""l' ~ ~~  1II've ~  ~  ~ ~~ ~ m'the 
~  

The Honourable Sir )'rank Noyce: No, Sir. 

~  ,OJ' OIL ~BS ~ ~ 

440. *lIIr. Basanta Kumar Das: What are the termR and conditioDR on 
~ ~ : companies hlj.ve 'been ~ to w,e;rk. th.e varioua· .oil mines 

~ '" " 

~ ~ ~~ S ~~ ~ ~  ~  'grantQf p .. ~  lic.ences spd 
~  leaBes/or'cul ~  Incfisis regulateQ qy the M ~ A 
copy is in the Library of the House. '  ' 

~  ~S  ~S ~ ~ A  ~ ~  oil ~  ~  best ~ 
~ ~ ~ ~ ~~ ~~ ~ ~ S ~  ..... "" .If ' 

" ~ ~ SII' Jlrallk -"-fCe: I ~  so. I ~  they are 
~~  ~  ~  ~  ".0 ., '1(., s': "'",' ,0" 

" .1 
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JIr. S. Satyamurt1: Are Government satisfied that they are getting the 
best terms that they can get? 

The Honourable Sir J'ra.nk :Noyce: I have no reBson to believe that they 
Bre dissatisfied with the results. 

Prof. :N. G. Ranga: What per cent. of theBe oil companies are worked 
by Indians and what per cent. are worlred by Europeans? ' ' 

JIr. President (The Honourable Sir Abdur Rahim): That does not arise 
out of this question. 

STAI'J' FOB WATOHING AND OONTROLLING THE OPERATIONS IN' On. MINES 
, IN INDIA. 

441. ·Jlr. Buanta Kumar Du: Is there any staff pf ot1icers, either 
under the Government of India or under tha Governments pf the provinCes 
in which oil mines are situate, for watching and controlling the ·operation. 
in oil mines and preventing wasteful pperations in them? If so, will 
Government be pleased to state the number and qualifications of tb,e 

~  of ,that staft? ' 

The Honourable Sir !'rank Koyce: There are no oil mines, properly 10 
called, outside Burma, but I assume that the Honourable Member intended 
to refer to oil.fields. Special staftof the kind mentioned ismaint&ined only 
,in Burma, where there is a Resident Geologist and a Warden of the oil 
fields who is a member of the Indian Civil Service. The latter is at tiDies 
assisted by aD Assistant Warden. 

Mr. Baaa.nta Kumar Du: What is the exact duty performed by the 
staff ? 

The Honourable Sir !'rank Koyce: The Resident Geologist acts in an 
advisory capacity. The Warden is charged with the duty of administering 
the Burma Oil Fields Act, a copy of which my Honourable friend' will 
find in the Library of the House. 

LEGISLATION FOB THE WOBXING, PBOT./IlOTION AND D.a:VELOPKIlNT OJr On. 
MINES IN INDIA. 

442 .• JIr. Baaanta Kumar D&I: (a) Are Government aware of the 
various legislations, based upon up-to-date scientific investIgation!!, passed 
in the United States of America relating to the working, protection and 
development of oil mine8? If SO, do GoYen:lment propose to COJ:I.slder 
the desirability of undertaking legislations on the lines of those legis-
lations in the United States of America?, 

.(b) Pending tIie undertaking of legislatioJls suggested in part (a), do 
Government propose to consider the desirability of appointing a committee 
of officials and, non-officials with expert and technical knowledge on the 
subject to consider the petrole?m. ~ ~ . ~ India and ~  ~~ ~  
and means for the conservation, preaerv.ation and develOpment of· t8e-
petroleum resources of India? 
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'!'he Honourable Sir J'rank Boyce: (a) My attention has been drawn to 
eert&in articiles in the Press dealing with the recent American oil legislation. 
The BUl.,no. Oil.Fields Act, HHS, gives the Government of Burma adequate 
powers to regulate 'all matters connected with or ~  to any c,pera· 
tions for the winning of oil or gas or both. In the Punjab and Assam the 
~  concessions are operated almost entirely by B ~  whose 
conservation arrangements are based on the ;-xperience.in Burma. There is 
nQ need for further legistlltion. 

(b) Does not arise. 

Mr. Basanta Kumar Das: Is the Burma legislation enacted on the linea 
on 'which the Unit-ed States Act was enacted? 

. The Honourable Sir I'rank Boyce: I am sorry I cannot hear my 
Honourable friend. 

Mr. Basuta Kumar Das: Was the Burma Act enacted on the lines 
un which the Act in the United States was enacted? 

The Honourable str J'rank lfOYC6: The ·Burma Act; Sir, dates from 
1918 and is, therefore, previous to the American legislation. 

Mr. S. Satyamurti: In view of that answer, will Government ata.te 
the reAsons as to why they do not propose to consider the desirability of 
.a'p'pointmg a Committee as suggested in clause (b) of the question? 

The Honourable Sir I'rank Boyce: Because, Sir, they do not conSider it 
necessary, but as my Honourable friend has raised. the point, I would 
venture to quote the opinion of the leading industrial Paper in England, 
the Petroleum Time8,.on this subject The Petroleum Times says: 

. ~  is general evidence that the ~ ~ of oi! aD;d gal. ~  .'lnd the 
~  of e,;,ery fonn of waste ~  os. In IndIa. inclUd,ng Burma) IS ·fully 

l'8I1oliaed. The Wise Government supervIsIon III f"ree 18 welcomed by el\!ightened 
Girectorates and field staBs, and co-operation seems to. be the keynote." 

.lIr. B. BatyamurU: Are Government getting the best .return out of the 
working of these oil fields or won't they get better results if they investi-
gate the matte!" . . . . . . 

'The Honourable Sir :rrank Boyce: I have already replied to that 
question. I have already poinkld out that this is & matter f{)r the Pro-
vincial Governments, and I imagine that, especially in Burma, revenue 
is so very important that they are getting the best terms that they possibly 
CIlD. get . 

. 'Xr. Bupta Kumar ~  Another supplementary queetion, Sir . 
.lIr. Preaident (The Honourable Sir Abdur Rahim): Next question. 

REVENUE FlWlII EXOISE DuTY ON PETROLEUM:. 

44 3. • IIr. Basanta Kumar Das: Will Government be pleased to state 
the &1IIOUIlt of revenue obtained by them during each .of the last five 
~ in the shape of excise duty on petroleum produced· by eaoh ot the 
JiIOvinces . in which petrol mines are worked? 
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ir. A.. I. " __ aD: I lay on the table a atat&ment sbow.in, tllerequirei 
mformabion. 

8 ..... ""'" ~~ .".9"04,, rue-. ~ ~ fiGch o/"M.lG.t 1--~ ... 
DUll/ on M tMr Spiri,aM KerOMme GCCord,infJ '0 PrcNihce oj prodUolioR. 

1119"*0 
1930·81 
1931·32 
1932·33 

~ 

Year. Punjab. AIaam. :9ut1ii .. 

RI, (000)., &.(000). ~ ~  

36.66 
M,BO 
r.lO,S3 

~ 

~ S S 

AMOUNT :6F ~AL  ~  ~  

4M .••. -. .... KWmit -6: ~  'WiU ~  be'l>tea'M!l tiD 
.tate the amouil\·'Of"royalty '?E!dai'veddurin'g the last tiveyeal's dn :petii;.. 
lawn by the Government of each of the provinces in which oil mines ant 
WOrk'ed? 

M ~  to. state th.'e rates. at which royalty.. ~ 
realisec:t 1fiiO:ththil'6U 'c¢ntpa,1rles and'i\.iso ~  ~  t'lie ~ 
are fixed? ,. .. 

fte'B-'a1:lte .. ~  *'tue: (a) Thewleb\n:e' is 'ProVincial 9'tia If 
Hve nopM'tibull1.1'8 df ;tftea-motirit 'l'eceivM m ;tll.e 1'1'Ovinces, except 'ifb. 
Burma. Theroyaltiea on petroleum collected in BUrmsduring the ~ 
~  1929-1933 amounted to Hs. 1,53,72,607. 

(b) The rate is specified in Schedule A to the Mining Rules: H'm. 
been fixed with a view to securing a reasonable return to Govemltle'$ 
without discouraging enterprise. 

PETBOLjm.: I¥PCmTED J'BOH FOREIGN 00UNTB.DD8. 

445. • Xr. Basanta Kumar Das: Will Government be pleased to Fltate 
tb,e quanijties, of petroleum ~ ~ .duriagthe 
l,Q.st five ~  

~ ~ ~ ~ _1r 'Joseph :lUwe: Theno.ourable Member' ~ 
referred to the Accounts relating to the Sea-borne Trade and ~  ,fi#, 
British India for the year ending March 1933, Volume I, and for the 
month M ~  1984, 'ct1pi8l! elf 'wirich 1t'?e 'in -tlieLibioary elf the' 
L ~  

1Ir. S. Saty"murtl: Have ~  considered the possibility of' 
reducing, if not annihilating the· import and the development of the oil 
4\IM!Ources of ,this ,oounky ? 

. 'ftle :BGn011l'IIbk • ~~ ..... : I.,do ~ ~  S ~  ~  
nor am I ~  wjtb L ~ ~ ~  ~ ... M ~ ~ ., .. 

~~ . 



.t446*. 

tIr ..... v.aeataclelam ~  Question No. 446, Sir. 
(After a pause.) 

(MI'. Metcalfe was ~  to anawer this.) 

The Honourable Sir lfripen_ 8IrC4l': Will J;QU please allow me ., 
. answer this 'tomorrow? 

Mr. President (The Honourable Sir A ~~ ~  lUIi1! ~  .JriU 
stand over till tommorrow. 

o.TlDBlNO J'08 Tlmu> CLAss PUS!DNOQ8 ON rQ. G ... -.'l' IxDIA.S 
PBNlNSUU. ~ OIrHBB R4ILW.,U'8. 

447. ·.r. Nab! Bakah ntahi Baksh Bhutto: Will Government b. 
pjeased to state: 

(a) whether their attention has been ~  toO the leading article 'in 
the Bombay Sentinel, dated the 24th January, 1935, under 
the caption .• Only Third Class"; 

(b) whether it is a ~  ~  the ~  'Mariager, Great Indian 
P-eainsula Uailway, Bombay,has recently increased the rentals 
of tea, food, fruit and sweetmeat stalls by about 400 and 600 
per oent.; 

(c) if the answer topart (b) be in the affirmative, whether it is Dot a 
lliOi that Buch an increase is bound to cause deterioratkm of 
~  cater;ng services provided for third class passengers which 

~~ ~  in need of encouragement and improvement rathar .hea 
,"sh burdens; and 

(d) _\her they are prepared to hold an enquiry into the dole 
1Jusincss of entcring for third class passengers on the Great 
'p,dian Peninsula Railway and other railways und revise rentalB 
o{ stalls according to the coud.itions prevailing? 

JIr. P. a, a.i; (l!l w (4.t I ~  refer my Honourable friend ~ 
reply I gave to Mr. Laleban§l ~~  '" q\lt!StiOD No: 3896nthe, B~ 
February, 1935. 

III. A. Jt, I'UIl1ll Buq: M;ay I put thelie ~  Sir? 

Mr. President (The Honourable Sir Abdur ~  HilS the Honour_bIe 
Member got written authority? 

'! ,'7.' .' 

JIr. PreBident (The Honourahle Sir A:bdut Rahim}: Then he caDtlot 
.put them. ' 

.•••.• '¢ I')' '1" '1"" R·"· "e" c,,,·-·-; 10 •• dlr, j ( 'c, 
tThis question will be alliwered on the 23rd February, 1935, 
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STAFJ' IN THE REFORMS OFFICE. 

448. *lIr. Muhammad Anw&r-w-Azim: (a) Will ~  please 
sta.te if it is a fact that the Reforms Offioe has been in continuous existence 
sinoe 19301 

(b) Is it a fact that the staff employed in that Office enjoys all l'uch 
concessions and privileges as are admissible to the staff of ether Secretariat 
.Departments of the Government of India? 

.. ~  Honourable Sir Henry Oraik: The l'eply to both parts of the 
~  is in the affirmative. . 

VACANCIES IN THE MINISTEBlAL ESTABLISHMENT OF THE REFORMS OI'J'lOE. 

449."1Ir .•• A ~A  Will Government be plf\ased to 
state how many ~  in tbediffetent ·grades of· the ministcrial ebtab-
lisbment of the Reforms Office o('.curred since October, 1984? 

'The Honoursble Sir Henry Or&ik: A fltatement giving the inilll'matioll 
asked for is laid on the table. 

~  01 ~  ira lit. RJ/ormB Office •• 1108 Oceober, 1984. 
I i 

Vacancies . 
Gradell. Number. actually By whom filled. 

filled. 

--------------------------

Superintendent 1 1 1 Muslim. 
A.lsistantB 6 4, 3 HiDdua. 

1 Muslim. 
II Division Clerks 3 3 1 Hindu. 

1 Kus1im. 
1 Indian Chriatian. 

III Division Clerka 3 3  1 Hindu. 
1 Muslim. 
1 Sikh.· 

SMnographe1'll . 2 2 2 Hindus. 

• Sinoe left. Vacanoy unfilled. 

FILLING UP 01' V AOANCIBS IN THE REFORMS OFFIOE. 

400. *1Ir. Muhammad Anwar-ul-Amm.: (a) Is it a fact ~  the Reforms 
Offiee is supplied with a list. by the Public Service Commission of suitable 
,candidates for employment? 

(b) If the reply to part (a) be in the affirmative, will Government be 
pleased to state how mnny of the B ~  occurred i, that 
-Office were filled up b.v candidates whose names were on the waiting list 
.of the Public Service' Commission 1 '. .; 

'fhe HOIlOUfable. SIr &:ary-Oralk:. The reply to part (a) iain .thc.ne.aa-
iive. . 
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(b) The Reforms Office is a tempol'ay orgonizatrion renewed from year 
to yNr and recruitment to its ministeriul establishment is not, therefore, 
made through the Publia Service Commission. It is dillicult in practice 

to reLain the services of men selected from the Public Service Commis-
'Sion's waiting list since the Ueforms Office cannot offer them permanent 
~  . 

APPLICABILITY 01' THE HOME DEPARTMENT OJ'J'ICE MEMORANDUM J'IXING 
THE PERCENTAGE 01' MINORITY CoMMUNITIES TO THE REI'ORMS OJ'J'ICE. 

451. *Kr. Muhammad Anwar-ul-Asim: (a) Will Government be 
pleased to state whether the Home Department Office Memorandum fixing 
tlle percentage of minority communities in services is applicable to the 
Reforms Office? . 

(b) If the reply to part (a) be in the affirmative, will Government please 
'State how far the orders contained in tha.t Office Memorandum hav3 been 
carried out by the neforms Office in regard to the nwjority minority 
community? 

ft.·KODOUrabl. Sir Henry OrAlk: (a) Yes. 
(b) The orders have been fully carried out as will be. seen from the 

~  I have just laid on tb£' tabl!!. 

PRoMOTION 01' UNQUALIJ'IBD TEM.PORARY CLERKS IN THE REB'OBJrlS 
OJ'J'ICE. 

452. *Kr. I[uhammad Anwar-ul-Azim: Is it f\ fact that there ~ 
-certain temporary clerks employed in the Reforms Office who appeared tUJd 
failed even in the Third Division Clerks' Examination of the ministerial 
<establishment, but have recently been promoted to the next higher division? 
If.so, will Government pleaie state: 

i(ij the names of such clerks; 

(ii) the number of times each of them appeared in the examination 
and failed; 

(iii) their educational qualifications; and 

I(iv) the specific reasons which led to their promotion? 

'The Honourable Sir Henry Ora1k: There are. two such clerks and I 
do not think any public purpose would be served by mentioning them by 
name. Both are matriculate!' of the Punjab University and wr,.e recently 
promoted from the Third to the Second Division as they were found suit-
able for the work required of a Second Division clerk. They appeared 
twice for t.he examination held by the Publio Service Commission. 

RECRUITMENT 01' A MusLDI STENOGRAPHER IN THE REFOBXS OFI'IOE. 

453 •• .,. I[ahammad ADwar-ul-.bbD:· (a) Are Government aware that 
there is no Muslim stenographer at present employed in the Reforms Office 
wIro is in receipt of a special pay? 
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(b) If the reply to part (a) abovE) be in tbe negatt-te,tfo B ~ 

propose to remove this grievance of Muslim eoinmuijity't It rl,ot,wJly aotf 

i ft. JrotlOUt&bleSlr aamy Ofatk: ('a) Bnd (b). At ~ ~ there are: 
three postis of st':lnographerB to which speciaT pay is ~  Ode is 1!i6k1 
substnntively by a Muslim who is at, pl'esent on fcreign serliee but h. 
!'-lien on his appointment in the Reforms Office. 

CoMMUNAL COMPOSITION OF INFERIOR SERVANTS IN'1iHE. ltzl'6iUrrs 
OFJ'lOJl. 

4.54. *Kr. Jrtuham.m&d .&Dwar-ul-AI1m: Will Government beplea.oo '. 
state community and grade wise the total strength of ~ ~ " 
~  Reforms Office on the 1st ~  1934? 

fte !tODOur&ble 8!r JItItiIiy 0raIk: A lri;t;t,ement is laid on the table .. 

SlaUmeN .1aotft"g "" ,.r ~ oJ • lfijirfdr ~ ... ,Ae • .".".tJ,fla' .. tie 
1.' 'tbrtlM!l, 193.4. 

Grade. Number. By whom filled. 

Drutrisl 

~  

Peoua . 

2 

1 
14 

1 Muslim •. 
] Hindu. 
Hindu. 
io HindWl. 
3 Muslims. 
1 Sikh • .. 

ERECT OF THE VOTE OF THE LEGISLA'i'IVE ASSDBLY TO TERMINAT1I: TWB 
INDO· BRITISH TRADE AGBEEKBNT. 

466. "1Ir. S. Sat, .. QItl: Will the Honourable the Commerce Membe. 
be pleased to state: 

(a) whether Government have considered theetJect of the vote :)f 
the A ~  requesting the Government to terminate the: 
Indo-British Trade Agreement forthwith; 

(b) if thedy propose to terminate the Agreement, aJ;\d if not. why.p.ot; an . 

(c) whether Governmentpl'opose to take any other &;ction thereori'? 

ft, ~  ail . .JctHpb BIwn: 1 would refer the ~ ~  
Member to thel'eplicsgiven to tn'S setielof,·iujlpletnentar.y 4}U6Jt.iQns asked 
by him in connection with hill starred question No. 206. on the 13th Feb-
ruary last. 

t ..• " .......... ~ .r wtUlt. ~ M .lflaN!:t+a)'of my 
'qUt!stiOQ; 88 to .whether, the ~  oonsi.4E)red the effect ~  
vote of the Assembly requesting the ~~  to _mipata tke' . 
British Trade Agreement forthwith? .' , 



, ~  Bonour&ble I1i' .J0IIPh .hort: '1 answered that question quite 
flihy on th'e ~  ~  " 

Kr. S. Satyamurti: I want to know whether the Governor General ill. 
c6i:lncilint!taod considered the q'u'estion. ',' 

. The HoDour&b1e Sir Joseph Bhare: I am not prepared. to, give, my 
Honourable triend any information of what took place in tne Executive' 
Council. 

)If,S. 8atYamu111: I am not' asking what toOk place at the meeting' of tho Executive Council . . . . 

Kr. PresideDt (The, Honoijrable Sir, Abdur Rahim): ,The ~  
Member has already said that the Goverriment have considered the 'subject. 

, , 

liz. S ~  to you'rruting, the Government. can retusa: 
to 'answer a question on lIoccount of public interest. I am not aski.Dg 
~  'tOO,', k., PI,nee ~ themee,tiDg at all, I am" a, s, king, wh,ether the qovemor,-

~  Council met ~  cCinIlidereli this matter. I submIt I Q1b1 
~  ail answer oil that question, yes or no. 

~ Honourr.ble Sir Joseph Bhore: I am entitled to refuse to give 
fuy "iI6nOlfrabt'efriend any inf6imationol'wbB'tw.asruscussed at 8 meetiDf' 
of the Executive Council. 

'tfrr. 's. ~  am IIOrry lam nbscure this inoniing, and I shalD 
try to make ~  clear, I am not asking wha,t took plilce at the meetlb.,g 
of the Governor 'General in Council. , I kD,oW What uBuaIly happens there. 
(Laughter from the Opposition 13eDches.) Wh,il.t I want to know is ~  
a meeting of the Governor General in COillicil tOOK place and ~ 
this question at all. I am entitled to an, answer on that. 

''the Jtoaourabl.Sir .Joseph 'Bhor.:Tbat is exactly; the same thing, aM 
I am not prepared to give my Honourable friend Gny information .. .t.< 
the agenda of a meeting of the ElI06Cutive Council. 

, Kr. S. auy.-urtL: Then, I 'ask 1oryour ruling, Bir. The "Govemrnent 
.e etrtitled to:tefuse 10 1!.nswer .aquestion or '8 ,supplementary question OIl 
account of public interest. Do they claim in this matter that pubIie' 
interest will be endangered if they tell me wbether the Governor General 
'in 'Council met and considered,' ~  t.ctrMidIy'l ' 

Irtr. President (The Honourable Sir Abdur Rahim): 'I'he Chair takes 
1t that that is e1!actlywimt 'the Htmour'8ble 'Member' on ~  of the 
(lovernm'ent means-'that' it ill detrime'ntalto public int(>re&t,If it,,,,," 
m 'tbepuhlic interE'!>'t that 'fhfo irif01'Tl'l'Btion sbouldbe given, the Ohtftr' 
takes it that the HonoQr8ble'Merr\ber wouId itavegiven. 

itt. ~ ilil.trau*Mtt: It is 'for you, Sir,tO rura, if'!' may 'SirY so r ... 
pectfully. He must make his submission and then it is for you to rUle 
whether it is in the inter. 9£ the.p1,l,blia. :cAeY-- ~ ~ ~  
contention, but I submit it iii, 'for you to ru'Ie:' .' . ".. " 
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Xr. President (The Honourable Sir Abdur Uabim): Thf;l Chair r.RJUlot 
pass nny judgment on that.. It is for the Honourable MembE.".1' ,speaking 

,-on behalf of the ~  to uy. 

~ Xr. It. S. Sarma: With your permission, can I ~  part ~  the 
~  (Luughter.) 

Xr. President (The Honourable Sir Abdur Rahim) : Order, order. Is 
:it a point of order? 

Xr. R. S. Sanna: Not a point of order, Sir. With your permission, 
may I answer part (a) of this question? The Honourable Member wants 
to know the effect of the vote of the Assembly . . . . 

.Mr. President .(The Honourable Sir Abdur Rahim): Order, order. 

. 'Mr. S. S ~  My Honourable friend is not yet on the Treasury 
-:aenches. I take, your ruling all, part (a) of the .question. I am ~  
-witp regard to part (b)· whether, apurt from their ex-cathedra statement, 
that the termination of the Agreement is not in the interests of India, the 
'Government have any other reasons as to why they do not propose to 
terminate the Agreement? 

The Honourable Sir .Joseph BbM.: Tpat is the reallQn, and I have 
19iven it already to my Honourable friend. 

. Xr. S. Satyamurtt.: May I ask with regard to part (c) of tbe question, 
whether Government propose to take any other action on tllis vote, for 
example, by way of informing this House tha.t they do not propose to take. 
any action and not leaving ~  Secretary of State to say in England that 

.. the Government of India have ignored the vote? 

The BonourableSir .Joseph Bhore: I have no doubt that when practical 
·.effect is given to the Agreement, we shall have to come before the LegisIa-
-ture in order to implement such terms as require impleinentlDg by the 
'Legislature, nnd on that occasion my Honourable friend will be able ~ 
.understand what action the Government propose to take, 

Xr. S. Satyamurti.: But, before bringing any sueh .legislative .. propoea\ 
before this House, will Government consider the effect of the vote of this 
House? 

The Honourable Sir Joseph Bhore: The Government, as I said, have 
already considered the effect. 

Xr. R, S. Sa.rma: The Honourable Member asked about the effect of 
~  vote of the ~  Is it not 8 fact thi\.t. BO far, the only effect 
.of the Assembly vow haE! been to strengthen the hnnds of the die-hardll 
at home and make them ask for furt·her safeguards' 

Some Honourable lIembera on the Oongrell pan, Bench .. : What 
"'home"? 

.An Honourable Kembell: Sarma '. .. home"? 
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ADother Honourable Kembero: Madras r 
JIr. President (The Honourable Sir Abdur Rahim): Order, order. 

Next question. 

CBYLONESE EMPLOYED IN THE IMPERIAL SEBVlOBS. 

456. *Kr. Samuel Aaron: (a) Will Government be pleased to state-
how many Ceylonese are employed in the Imperial Services? 

(b) Are Indians eligible for admission into the Civil Service of Ceylon" 
(c) If the answer to part (b) be in the negative, do Government pro-

pose to consider the advisability of addressing the Government of Ceylon" 
for granting reciprocal rights to Indians in this regard? 

The B.onourable Sir Henry Oratk: (a) The only All-India Service, f()r· 
which Ceylonese are eligible for appointment, is the Indian Civil Service, 
and that only through the open competition in London. The number of! 
Ceylonese in that Service is seven. 

(b) No. 
(c) The question of asking the Ceylon Government to . reconsider their· 

policy in this matter was fully examined some years ago and the conclu· 
sion reached was that it was very doubtful if any useful purpose would. 
be served by any such attempt. r may add, however, that the question 
of the exclusion of the Ceylonese from the Indian Civil Service under the· 
new constit.ution is under discussion with the Secretary of StafiA 

RIGHTS OJ' INDl'AR IKKIGlU.lftS IN CEYLoN. 

4:57. *Kr. Samuel Aaron: (a) Me Government aware of the motion, 
of Mr. S. W. R. D. Bandamaike to restrict Indian immigration into Ceylon. 
moved in the State Council of Ceylon, and also of the many evil-inten-
tioned speeches made on t.hat occasion by the State Council members· 
against Malayalee immigrants and other Indians? 

(b) Have Government taken any steps to represent to the Government 
of Ceylon the grievances of Indian immigrants in Ceylon? 

(c) What aotion do Government propose to take to see that the exist. 
ing rights of Indian immigrants are safeguarded? 

Itr. G. S. BaJpai: (a) Government have Been t,he motion referred to bT 
the Honourable Member and the speeches made on that occasion in the 
State Council .0£ Ceylon. 

(b) and (c). I would refer the Honourable Member to the answ-er giveD, 
by me to Professor· N. G. Ranga's question No. 428 today and to questiaD. 
No.1 asked by Mr. Abdul Matin Chaudhury on the 5th February . 

. . Prof. :.. ·G. ~ .. :. Are Government aWMe that· .a.tt&mpts are being 
made iIi Ceylon to prevent domiciled IDdiaDS £rom acquiring laIid or neB 
homesteads? 

··.t·· . 

1Ir. G. S. B&fpIl: r 8m not aware 01. that. 
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bpIAN' MBDIOAL SBILVIOB O,nc;BBS B ~  ~  CIVJI,. E;nL()Jl(JIINT. 

458. *P.rof. N. G., Ran,a.: (n) Will Qovernment ~ ~  ~  ~  the 
number of 1. M. S. Officers relea.sed for civil employment'durmg the la)lt 
tfi ve years? ' '.' r, 

(b) How ~  9f them ~ Inqians? 

(e) Are Provincial Governments consulted before 1. M. S. Officera are 
,.lUlsferred for employment ~  tihe,z;n ? 

(d) Are Provinoial Governments aUowed OOohoose the officei1l whom 
ltiley like to have whenever Gove,J,'ntnent of India decides to transfer 1. M. S. 
t()fficers for civil employment uncler them? 

(e) Is there any duly constituted committee to select I. M. S. Oftioe,s 
;for civil employment, and on what criterion i& th.e seleotion ~  

(f) Is it proposed to ~  ~  1. ¥" S. O!ticers fO,r ciV;il em-
~  in M ~  " "  , '., , 

, (g) Is it ~ .fact that several ~ ~ were sent for civn ~~
IPloJment in Madras in preference to ~  ~ ~ ~ ~ ~ ~S ~ t4e 
... ervice? If so, why? 

•. G .•. BaJpu: (a) 104. 

(b) 25, 

.(c) No officer is ~~ tp c:i-v:il em,plQYlnent ~  the ~  
,.pi thel,.oc:aLGl;Wermnent cQDcemeli. "', 

(d) Loc,al GovemmeDts ,.areasked toG expt'ee8 theirpreferenee when 
,more than one suitable officer is available. 

(e) No. The ~  ~ ~~  ?n ~  of HofeBBional quali-
,fications arid record' df serVIce, '. '. 

(£) ~  ~  ~ ~ ~ ~~ WRen they ~ ~ ~ ~  ~~  

(g) Yes .. TJaeIndiaD. :Medical Senice is an All-IacJia Service and aticets 
.are posted to provi.n.ces accOrding to the exigencies of service ~  

t<Oi iheir donllcile. . , 

Prof. N.G. llaDga.: Will ,the Honourable Member consider the ndvis-
.-Dility 0t· ~  .act :.t.be I.Jl.S. ·offioEl1'll for civil 

~  . 

Kr.G, S. Bajpa.l: No. I do not think that that is necessary.' because 
the question of an officer's qualificat,ions, I assume, is determined eftee-
~  und finally when; he is appc!inted permanently .to the 1.M. S. 

Prof. N. G. BaJig.: Is it or is it not, a fact that several of the I,M.S. 
officers who are nRtives of the Madras Presidency have been kept here in 
-.he Military Department, while ~  .. l .Europee.ll8"rad ,pQ"e1'8 also, who 
_e not natives;CD! the ¥adrssPresidency. ~ ~  ~  to tbe 
Madras Preaidency Un: eml ,eJl')ploy? 

Kr.8.:&. ....... : "There is a definite proce,dure,i,t;l ~ B~  to ~ 

·tion of 08icers fodlll8Jlsfer·jrom ~  k> ~  order pf ~  

·of application, 'seniority'8.D.'d qualifications. If there are ~ :who 
'belong to the Madras Presidency serving in the military, it is heCSDBe those 
""hohave been tranSferred.haI ~ .. " 



"Prot .... ~~  :&i lthe Honourable Member ~  that in his 
(linee no discriminl;lotion hns been practised betWt;len one individual and 
;f1onother? . 

Ill. O. S . .aajpIdi: i:9IJl qtJite lIRtmfied. 
Dr. T. S. S. BajaD': .Have the Local Government any right to refuse 

to take a certain nwnber of LM.S. officers that may be asked by the 
.oentraiGo¥emmeIit le be enteriained by them? 

Mr. G. S. Bajpai: As my Honourable friend is aW&rt.1, a number of 
I.M.S. posts is .reserv.ed in each province, and no Local Government can 
A£use to take otfieere <up 410 taat.nWDiber. ,Qver an4 above, bbat ;,pumber, 
it is£«- tJ1e lJooal·Govel'llment to decide whether they will ~  an I.M.S·. 
tOfficer or not . 

. !)t. "l'. S. 15. -tan: Bllt h'8'Ve tlheLoonl Government any right of 
,selection? Are ~ given any list. from which . they could choose the 
number they coula have tor their province? 

." Q. $ ..... p&i: I have already answered that ~  the Local 
Government are usked to express their pl;'e£erence Wihen ~  than one 
suitable officer is available . 

. Mr ••. ·M. ~  .MAY I ask how tbe ~ M  explains 
tee ·amaM.er ~  ,of lnd.is.ns in AU.v'H . employ ? 

,,¥r.8. I. ~  My Honourable friend is ~  drawing a 
-deduction from the answer I have given to parts ~  that works 
out to 79 :Europeans and 25 Indians. The explanation of that is that 
there were 'more 'vacancies for ~  tban 'for 'Indians, but'actually 
-tin the'da.be that Illin anSWering the question, the proportion of Europeans 
~ ~  in thetlwil :employ is 208 'tolOl,that is, two ,to one, which 
is thegElrtcml ptloJl<wtion ~ as a whole. 

Lieut.-Colonel ,Sir Henry Gi\lney: Is it not a fnctthat it often happens 
when a Provincial Government ' nominate an I.M.S.· offiaerfor civil 
~ E  the Government of India. provide that . ortlcer snd no other? 

111'.8.8. Bt.Jpat: The position is tbat we trvto m¥t the wishes of' 
Local Governments as far as possible. ., 

Dr. T.S. 8 Itajan: Is the Honourable Memher aware that there are 
plenty of qualified medical men in t.he pl'OVinCeR who mllv very WE'll tnke 
tbe place of the I.M.S. officers that are being scnt over '.there? 

lIr.,G. ~ ~  That;/! a matter of opinion. 

1rIA1roJoAOTURE OJ' SALT J'OR HOMlll CoNSUlrO"rION ~  LocAL SAl/lim 'I'JtlI 
MADRAS PRESIDENCY. 

~  ·Prof .•• G. ltaJlp: wm Government ,be ~  to B~  

~  any. rtlP. r'lS .. en.tat. ~  ~  (i) ~  
peasants Bud w.Ql'kers .,.nd {ti) iudireetI1 ~  the'. l\oI-4Aa 
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Government, for permission to gather and manufacture aaU •. 
for home consumption and local sale by the local workers and 
peasants in accordstit5e with the Government's ~ 
of March 1931, known as the Gandhi·Irwin Pact? !fso, from 
which people and of which places? 

(b) Has any action been taken on those a'Pplications? 
(c) What are the places in the Madras Presidency in which the loea' 

masse!! are permitted to manufacture salt, and subject to what 
conditions? 

(d) Are there any places which have been removed from the list 
of the places where the manufacture of salt was declared to-
be free? If so, what are those places? 

(e) Have the local people made any representations that their plaICes 
should again be thrown open for free manufacture of salt? If 
su, what action has been taken on those representations? 

(f) Are Government ~ of the existence of famine in the Ceded 
Districts, Chittoor and Tinnevelly, and the failure of cr0p9 in 
the NeHore District? 

(g) Are Government aware that to. allow the free manufacture of salt 
in these districts will be of some material help to the distressed 
and ~  people of those places? If so, are Govern-
ment 'Prepared to consider the advisability of declaring the-· 
manuf·acture of salt for local use alone free from the usual 
restrictions? 

(h) Are Government aware that Mr. Rameswararao, M.L.C., has 
received the reply of the Madras Government, in reply to m. 
question ontha matter of free manufacture of salt in -the 
Anantapur Distirct that this question haa to be decided b:y: 
the Government of India? 

(i) Do Government propose to consider the advisability of empower-
ing the Provincial Governments to decide in which places and 
to what extent the free manufacture of salt shall be allowed. 
subject to the supervision and control of the Government oj 
India? 

The Honourable Sir James Grigg,: (a) No such representations have been 
received directly by the Government of India or the Central Board of 
Revenue or indirectly through the Madras Government. The Collector of 
Salt Revenue, Madras, has reported the receipt of certain enquiries pur-
porting to come from the residence of Arumuganeri village in the Tinne-
velly District, and Pabla and W 0011apaliem villages in the Nellore District. 
These villages are incidentally in areas from which the concession referred 
to haB never been withdrawn. 

(b) The Collector of Salt Revenue has been instructed to deal with 
these enquiries by reference, to the terms of thf\ ~  oI Maroh the-
5th, 1931, to which the Honourable Member refers. 

. -
(e) and (d). The concession described in the Notification of March the 

lith. 1981, is allowed in all parts of the Presidency where salt. can be-
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oJ>tained except in the areas from which it ,has been wit.hdrawn on 
8.bOount of breaches of the conditions attacbed to it. Those areas are: . , 

, (I), Gudur and Sulurpet Taluks of the ~  District. 
(2) Ramnad and Mudukalattur Taluks of the Bamnad District. 

'(8) Cuddapah District. 
, (4) Anantapw' Dist,riet. 

(5) B ell ary , Seriguppa,· Allur, Adoni and Boyadrug ~  of the 
Bellary District. 

(6) Kurnool, Koilkuntla, Cumbwn, Markapur, Sirvel, Nandyal. 
Dhone, PattikondB, and Nandikonda 'I'sluka of the Kllrnool 
District. 

(7) l'iruthoraipundi and Pattukkottai Talllka of the Tanjore District. 
(8) Chingleput Taluk of theChingleput District. 

(e) No such representations have been reported to the Government of 
India. 

(f) Government are aware of the' existence of agricultural distress in 
the Districts mentioned. 

(g} The Government do not pr:opose., to- 81:Wlt ~ ,QQD,ce&sion, beyond 
that which is admissible in accordance with the terms of the Notification 
1l1re9.dy mentioned. 

(h) No: Sir. 
(i) The procedure governing the, applicstioDof, t,he concession is, not 

Assentially different from that l:Iuggested in this part of the question. 

Mr. ]1[. A ~ AJ1a.uai.r: Is it not a fact that the ryots of 
Urava Kanda taluk in the Anantapur district in the Madras Presidency 
addressed a petition to His Excellency the Governor General asking that 
salt concessions Rhould be restored in t.hat diRt.rict? 

The Honourable Sir .Tames Gr1U:To the hest of myinforIOation, the 
representations have not bepn rer.eived, at any rate have not been reported 
to the Government of India. 

Kr. Saml Vencatachelam Ohetty: Is it a fact t.hat licences for t.he 
ma.nufacture of salt in the' Chingleput district are proposed to be cancelled? 

The Honourable Sir .Tames Grigg·: The concession has already, been 
withdrawn from that district--a good long time ago. 

Kr. Sam! Vencatachelam Chetty.: May I know why? 

The Honourable Sir .Tames GrlO': Because the terms of the (loncessioll" 
originally granted wero abused 

Kr. Samt Vencatachelam ahe",: I am not speaking of the free (lon· 
cession. but, of the manufacture of salt in factories in the ChingJeput 
district? 

The Honourable Sir .Tam. ClrllI': The Honourable Member had better 
put down a question. That does not arise out of this question. 

• 
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Pro! ••• G ...... : In view of the ~  that. Gonrnme.D,t themaelvQa 
recognise that tbere ue flimme conditions in the ceded Districts, win 
the Honourable the Finance Member consider the advisability of waiving 
their ~  to the ~  of salt in the ceded Districts. 

The HOl1011lable Sir Jamel Grigg: If the Honourable Member will read 
the correspondence which took place on i,his subject, he will find that it 
is always open to the villagers concerned to make applicati6nfor the 
nstol'8tiotl. Of the eotteeAioti to tbs local officera, who will deal with them 
on their merit!; in consultation with the Local Govei'bmant. 

Dr. T. I. S. Bald: Will. $hose areaa have &llotberehance of getting back 
thA rights which they have forfeited? . 

The Honourable Sir tam_ Grigg: That is just the question I have 
now answered. It is ill",sys open to the vill"'gets to make an application 
for the restoration of the concession to the local E>fficers. 

Dr. T. S. S. It&ja.n: The applications will be made to the very offlcel'lll 
who cance116d tho concessions' 

fte Bmlo'tU'abi& ati' .TaDi .. Gtlgg: It is quite likely in. some cmSs. 

PRoVISION OJ' FANS IN INTlDBJrQmuTE CLAss CARRIAGES. 

400. ~  If. G. Banga.: Are Government aware of the a911urance 
given by the ChRimlsn of the Central Advisory Couneil for Railways in ik 
meeting on the 10th August, 1984, that the suggestion of providing fans 
in intermediate carriages would be ~  If tlO, wHl Govemrrient 
be pleased to state what action has been taken in this regard? 

Mr. p. :It. Rau: The answer to the first part is in the affirmative. 
With regard to the second part, State-managed Railways bave already been 

~  to furnish the RRilwav Boara with estimates of ihe intt.ial and 
recurring ~ for providing electric fan8 in the intermediate class carriages 
9nd compartments. 

Pm!. _. CJ. aaa.p: When wete they inltructm tb aublnittlhe pl'OpOSd' 

1tr. p. :at. "'It: t think soon after the meeting of the Centt'l11 Ad'rieory 
Council. 

Prof. If. G. BaDea.: How 800n do you expMt the ~  

(No answt!r.) 

OoMPILATION OJ' STATISTIOS FOB A REVISION IN GIlNllRAL CLASsmOATTOW 
01' OooM. 

461 *Prof. N. G. Ranga: (n) Will GOVE'mmont be pleased to Gate 
if the Committee appointl'd by the Indian ~ Conference Associ a-
f.ion to considet aM report M to wbp.t ~~ A  ~  asH"ay. ahculd 
compile for'" re\titiofltn ge'neral l!lanifioation of goods, Rae lubmitted 
Its repbrt? 



: . ~ 
QUES'l'iONS ANDANSWIIRS . un 

.(b) Have ~  6t thMAaa9t1l8tion heen sent to the 
-Railway Board? If not, when are such recommendations expected to be 
te(1eiveii ? 

Mr. P. R. Rau: (a) Yes. 
(b) The reply to the first part is in the affinnative and the second part 

,does not, therefore, arise. 

Itfr. Sami VeDcatachelam Ohetty,: What about commercial intel'ests? 

Kr. P. :a. Rau: Are they Dot importnnt? 

Prof. N. G. Bang .. : In viflw of the fact that there is considerable amount 
-Qf distress in the ceded Distriot.R owing to fatnine, will Government con-
-sider the advisability of offering them special roncession on rnilwlly freights 
for the transporta.tion of grain? 

Kr P. R. Rau·: I CRnnot see how that arises in connection with this 
~  which relates to tbe constitution of the Committee. 

REPRESENTATION OF AGRICULTURAL INTERESTS ON THE EXPERT 
COJDlITTEE TO oON'9IDD TilE RlKJLA8SlJ'IOATION OJ' GoODS. 

'i12. -Prof. If .G. :aanga.:(a) Are Go"ernmerit aware of the wish ex· 
pres!led by Mr. MASwood Ahmad, M.L.A., at the last August conferflDce 
of the Central Advigory COUDl'il for Railways that t.hf· representatives of 
agricultural interests should also be represented on the Expert Committee 
to consider the reclassificli.tion of goods, if and when such a committee 
comes to be appointed? 

(b) Do Government propose to see that the agricultural interests are 
fully represented on that proposed Committee" 

Kr. P. R. Rau: (a) Yes. 
(b) My Honourable friend may rest assured that every important 

interest will be eonsuIt-ed. I am nfrnid that at the present. stage it is 
not possible to say bow the Committee will be constituted, 

RlIlSEBVATION 011' INTlIlRJIEDIATlIl AND TamD CLAss CoMPABTHlIlN'TS ON THlIl 
EAST INDIAN RAILWAY. 

463. *Prof. N, G. Ranga: (a) Are Go\'ernment aware of the assurance 
given by the Ohairman of the Centl'Rl Advillory Council for Railways to . 
place the B ~  that MI on the Ellst Indian Railway and Eastern 
Bengal Railway, intermediate and third class compartments should also be 
permittt'd to be reserved, before the Indian Railway Conference Auocia-
tion" If so, what 'Was the view expressed by the &aid AsBOciation" 

(b) If the viAW of that Asso(>iation is (ava1JrRble to the sUg'A'estion, 
do the Railway Board pI:op08e t<> throw open the inter aDd third olas. 
"arriages for reservation" If so, when? 

'Mr. JI. ... Bi.U! The Indian Railwa\f ~ ~  Asioei8tion have been 
addressed on the subjeei; but, ~ M  hll'Ve nOt yAt been received. . 

02 
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IlfDAIN ~  CONI'DDOB A.ssOOUTlOJJ. 

~  *Prof. ... Q. II.&Dga: Will Government. be pleased to state: 
(a) how the Indilln Railway Conference Association js constituted; 
(b) its bistory; 
(c) its rules /lnd regulations; 
(d) what interef'lts are represented on it; 
(e) if agricultural interests and third claes passengers' aelociBtions 

are represented on it, and if so, who are their representutives 
on that association, and if not, what 8re the ~  claims 
of this association to be consulted by the Chairman of the 
Central Advisory Council for Railways evenabollt the sugges-
tions made by the members of his Council? 

111'. P. R. Rau: (a) und (d). The Indian Hailway Conference Association: 
consists of all Hailway Administrations in India working 11 railway open for 
passenger traffic that desire to join it. 

(b) I am not sure what historical facts my Honourable friend requires, 
but the Assoeiation has been in existence at, least for over 30 years. 

(c) The Assooiation frames regulations for the managemel1t. of traffic-
interchanged between the Railways represented in the Association, advises 
on other subjects relating to Indian railways, which may ~ referred t() 
them at the ~  of Government or of any Railway represented in 
the Assoeiat.ion, and nets as a board of conciliation between different rail· 
ways. 

(e) The reply to the first, part is in the negative. As regards the last 
part, it is obvious that as an association of railways in India, it is neces-
sary to consult it on matt!ers of ('.ommon interest to railwa.ys. 

Prof. If. G. B.&nga: Will Government consider the advisability of placing 
their annual reports on the table of this House? 

lIr. P. R. Ran: I I;hall consider that. 

Prof. If. G. Itan ... : Is tbAre any authority to convene meetings of the 
Association? 

Xr. p. R. Rau,: The Assooiation elects its ()wn Chairman. 

CA'l'lDBING FOR THmD CLAss PASSDGBRS O:i( TB1!l GRBA.'l' IwnuN PmnNS'O'LA. 
AND OTmDRRAlLWJ..Y8. 

465. ·Dr. Zlauddln Ahmad: (a) Has the attention of Government 
been drawn to the article, published in the Bombay Bentinel, dllted the" 
24th of January, 1985, (Only Third Class)? 

(b) Is it a fact that the tea stalls at the Victoria Terminus Station are 
being sold at substantial price? . 

. (0) Is it not against the undertaking given by the Railway authorities 
m the Central Railway Advi80l'y Committee? . , . 
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lIr. P. B. Ball>: (a) and '(b). I Would refer my Honourable friend to the 
.reply I gave to Mr. Lalchand Navalrai's question, on this subject yesterday. 

(c) I am not aware of what undert,nking my Honourahle friend refers to. 

Dr. Ziau4& Ahmad: Does not the question refer spe(lifically to the 
:Victoria Terminus Station in Bombay? 

:Hr. P. R. ltau: As regards the Victoria Terminus, I am not aware of 
any steps taken by the G. I. P. Railway Administration recently to increase 
the license fees. 

Dr .... uddJn Ahmad: In the paper I have mentioned, the Bombay 
Bentinel,'i.it is explioitly put down that the tea st8Jls were being sold, 
which is contrary to the undertaking given by the Railway Board. May 
I have an answer? 

lIr. P. B. Ban: ! ~  not been able to find in'the article referred to 
hy my Honourable friend any mention of the ~  Terminus. 

Dr. Zia1l44Jn' Ahmad: I do not folk.", t.h£l answer, when he has not 
read it. 

Sir OowuJl .TehaD&Ir-: May I point out, Sir, that the article is referred 
12 N to in the question? Surely the Honourable Member looked 
, 00.. up the newspaper when he received that question ? 

Kr. P. B. Bau: Yes, Sir, and I could not find any reference in that 
article to the Victoria Terminus Station. 

UNSTARRED QUESTIONS AND ANSWERS. 

ABOLITIOlf OJ' TlDD NOWGONG CAN'i'oiomNT. 

40. Mr. Sham Lal: (a) Is it, a fact that Nowgong Cantonment 
llaa been abolished' If not, is its a.boUtion under oontempla.tion' If 80, 
when is it likely to take pla.oo , 

(b) Is it a faottha.t the land on which the Ca.ntonment waa established 
was taken fl'Omsome India.n State and tha.t on the abolition of the Canton-
DleIlt it is proposed to tra.nsfer the la.nd back to tha.t State 1 

JIr. 11. A. ~ Jletcalfe: (a) No. The retrocession of the Cantonment 
land to the Chhatarpur Darbar is under coneideration, and will probably 
take place in the near future. 

(b) The land on which the Cantonment was eFltublished has ~  
throughout under the sovereignty of the State. 

ANNUAL YIELD J/'BOlIrI SALE 01' POSTOARDS. 

41. :Hr. Kohan Lal Saksena: Will Government please lay on the 
table a oomparative statement. showing the total amount of annual yield 
~  sBle of post-cards for tWQ years prior to the raising of its price. to 
three pice and also for two years subsequently? 
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The .IIoJlo1ll'abJe Sir J'r4Jlk Boyce: A statement ~  
information is ;g1,'en below. As already stated by llle ill thlS ¥ouseou 
the 6th S~  in ~  to the l{(i)nourable ~  N", (J. ~  s Rtllrred 
question No. 56, the figures are base:d on certam estlmateH ilnd are not 
audited ~ ~  ngllxcs, c, ":. ' 'C ;."" ti.. 

Statemetl.t com"m1lf Ih" tstimat'-d total amoulit of annual yield from Bale of inland 
PodOllTd8(I!/(ltuding ,Ao,e hI ~  flW,nula,cture). lOT 19Sn,,:W and 1IJ.30-31:. tAt 
tt,lJO ~  yeaTs prior to, the f'alsmg 01 ~ price to ~  lMt '!"f..d lor 
1931-33 and 1933:1l4.,-'th,e tWo Bu1J'tquent cOtnpletr. VtaT8 alter tlte rf!'mllton ,of 
Tate. 

Ye1¥'8. 
1929·:10 

~  
1982-33 
1933·34 

. ' 
Estimated Annual yield. 

ft.. l' 81 :laMIs. : 
Ra.l·6i .. 
lb. ~  ,. 
n..2·04 .. 

~ ~ UQEl'{s:mG CoMMITTU, 

4:2. S1'l1u\ If. O. Bardaloi: (11) Will Government be pleased to 
Mate ~  names -of the ~  of the lnclian Tea ~ ~  ~ ~  

(b) Will Government please state who among them are membel'Jl. of 
kenllY ~  one ()r ~  Tea. Ests ~  ho are. owners of 
~ E ~  ~  who are Dll'ectprs of Tea Estates BnilCompanles1 

(c) How many alDODg them 8l'e. ele()ted by '1'880 Associatio.ns and how 
many are nom:nated by Local Governments? 

(d) Will Governme:at be pleased to state if any Tea Estate' belonging 
to any of the members of the Committee or in which they are intel'ested 
as Managing Agent.s or Directors have been inspected by anybody? If 
so, what afe the names of the gardens so inspected and by whom were 
they inspected ~ 

(e) Are Government prepared to appoint a committee' elected by the 
Members of this Aasembly to ~ ~ thgae S8f4e.oJ1 to ascertain the 
correctness of the returns submitted by them'? ' 

'(f) Are Government aware that the Tea Lioensiq COJDIBitte.&bot only 
·havp, ShlAH Indinn-owned toa gardena, not under the ntan.m.entof CUltS 
of the members, inspected but also use discourteous ~ 

(g) Do Government propose to direet iOcal' Governments to nominate 
as members of the '1'ea Licensing {)ommit'tiee, "Indian tea garden proprietoN 
f()ssessing small estates (by taking the opinions -of suah smalt concerns) 
from Assam Valley anc! Surma Valley? , , 

(h) Are Government.. prepared to ~  the Licensing CoJrimittee to-
grant quotas to gaTdeus which could not work during 1932-33 ~  previously 
owing to financial difficulties? 

(i) Are Government ~  to direct the Licensing, Committee to' 
publish their proceedings that they may be available to the Tea Estates. 
concerned and to the,publiq? 

(j) Do ~  propose ~  steps to ameI?-d ~ In.dian Tea 
Control Act, 1938, In ~  light of parr ~  allOWing the ~ ~  a,nc;l 
managers of smail Indlall Tea CO'l'lcerns whioh are, not, ~ bf the 
Indian Tea ASsOoiation either, in fhipn:a, Valley or in the Assam" ~  
to elect members to represent them iii the 'Tea 'Licensing Committee? 



UNSTABRKD fl"aSTIONS, AJR) ANSWBRB. UtI 
ftt Honourable IUr ~  __ ord: (a) and (b). I lay,: statement on 

the table. , 
(c) The ~  flhe Honourable M61llber illi1;1:vited to sub-section 

(l)ofseotion 8 pfthe Indian Tea CcmtrplAct, ~  (XXIV of 198R),-which 
provides for the·eonstitution of ·the Indiw Tea ,Licensing Committee. 

(d) The answer to ~ part of the ~  ~  ~ ~ ~  As 
regards the second part, I lay on the tH.lite a statement giving the neces· 
sAry'information in respect of estates' in ~  . 1n4ia. Similfll' inf-:>rmation 
in respect of tea estates in South IndilJ.is being obtained and win be lail! 
on the table m due oourse. 

(e) No·,: ~ . ; 
(f) Q-ovenunent have ~  ~  ,Qnd ~ satisped th(it theaJlega-

tions t·hat the inspection of tea ~  crdered by the Indian Tello f.,icens-
ing Committee is confined to small Indian-owned gardens not under the 
management of one of the .QlImlbQ1'8, W thtlot di.lIcqurteQul! langl,14loge is 
used, are both without basis. 

(g) The attention of the Honourable 'Member is invited to tqe discus-
.ions which took place in this House on the 15th SepterubE'r, 1083, (In tho 
Indian Tea Control Bill, in the course of which 'an undertaking wall given 
on behalf of Government ~  a someVl bat similar suggestion made by 
Mr. S. C. Mitra at the tirile would be br(lught to the potic,e of the Local 
Governments concerned 10 that they might make theirnolninat:ons in 
consultation with any representative Indian organisation of the industry 
that might exist. 

(h) The Honourable Member's attentiun is invited to the Rules made 
by the Governor General in Council under section 23 of the Indian Tea 
Control Act, HIBB, which govern'thl!"'grant of export quotas to tea estates. 
The Rules were published in the Gazette of India, dated the 18th Novem-
ber, 1938. Rule 4 of those Rules 'provides for a modification of the applica-

~ of the ord.inafy rulel in calssof spooial hardship. Govemmeut do, uot 
GODBider it MCeHary'to iuue any further instructious on the 'Subject. 

(i) No, Sir. The Honourabb Member's attention is invited to ' the 
SDBWel'to PQrt( a, 'of stal'l'ed q ue,tion 'No .Ml' asked by ~  S. . c:. 'Mitra 
in this HOUle I)D the A ~  19:>4. 

(j) No, 8i1'. 

S ~  t l. 

~ of the meqlohel'll of the IDdi811 Tea Licensing Committee. 

(1) Mr. J. Jones, nominated by the Indian Tea Aaeociation, :c;Ucutta. 
~  J. Elcock (preseDtly Cbairman of the ~  nominated by' the 

Assam Branch, Indian Tta A880blation. , 
(3) Mr. K .. B: Miller, IlominalA¥i by the SU11Jla Valley ~  IndiOln Tea 

ABIIOClatlOll. 
(4). Mr. J. EclD1()nd, DomiBa.ted 'lty tOe Dooara Planters A88OCiation. 
(5) MrDehes. Chand.ra ~  pomina.ted ,ioiDtl'y bythll In!1iall Tea ~  
, . .AslIOCi&tlon, Jalpalgul'l an4 the Tera! ~  Plante .. .t oilslIOCiatioD, 'lerai. 
(6) M...ll. W. ~  nominated' jointly by the Darjeeli.ug Planters Association 

and the Teral. Planters Al!8ociatlOn. 

", J!! .. ~ ~ ~ ~  ... B ~ ~ ~ .. !u': .. ~  Dl Aaum,to 
~  ..,.. "D ,.",,8 own .... Dy naia.ns In the Auam Valley. 
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(8) lIir. Bipul Gupta, nominated by ~  ~ .!..taaD! to· ."fr...,u tea 
eatatea owned by Indiana in the Burma Valley. 

(9) Mr. Roha,a Fowke .. nominated by the ~  Plantere 'Association cf 
Southern India to represent tea estates In Bntitlhlndi,. 

(10) Mr. J. B. :8; ~  nominated by the United Planters Auociation of 
hthem I1ldia to represent tea estates in· Indian ,Btates. 

(11) Mr. P. Kurian John, nominated by the Government of Madras to repre.ent. 
tel. e.tatea owned in Bouthern India by Indiana. .  . 

2. The foll9wing member. of t.he Committee are ~  with Agency Hon .. 
_d are also Directorll of Tea Companiell: . 

(1) Mr J. Jonell, Meallrs. James Finlay and Company, Limited, Calcutta.. 
(2) Mr. J. Elcock, M8IIIIr.. Planterll Stol'8ll and Agency Company, LLntited, 

Calcut.ta. . 
(3) Mr. K. B. Miller, Meurs. Williamion Magor I; Company, Calcutta. 

(4) Mr. D. C. Ohose, M88sr.. Gho" I; Boris, Jal.Paiguri. 

3. The following members are ownerl ofieaestates: 

(1) The HOIl'bl. Mr. H. P. Barua. 
(2) Mr. Bipul Gupta. 

(3) Mr. P. Kurian John.. 

4. The following members are Superintendents or Managerl of teaeet.atee: 

Mr. J. Edmond .. 
Mr. 11. W. C(I%. 

Mr. R. Fowke. 
Mr. J. S. B. Wallace. 

~~  

~ ueatu in Nortl.l"rlia in tDhtch M ~  ol'ha IMw" Tea L~  OommtueeCJf't 
tnler8lled etcher M owner" or •• ugh .'''8 AglIIICfI HQV,N8 Wh wMttIt ~ Mil ~ 
and which ha.,e bee" '''''peeled. 

Estate. 

Burrapabar 

Negheriting 

ModBijan . 

Aideobari 

-rhengelbarie 

Managing Agent. 

MeBBre. Planters S ~ and 
Agenoy, Limited. 

MeS81's. Williamson Magor 
and Oompany. 

MeiSl'll .• Tamea Finlay and 
Company, Limited. 

M S ~  Williamson Magor 
and Company. 

MelIers. Williamson Magar 
and Corn pany . 

MeBBre. Willillolll8On Magor 
and Company. 

Nature of inveetigation. 

Survey Report by J. N. Barna and 
Sons. Inspeoted by Distriot AdviBory 
Officer, Nowgong Sub.Committee, 
Mr. J. B. Couttfl. 
Survey Report by J. N. Barua and Bona. 

Survey Report by J. N. Barna and 80M. 

Inspected by DiBtrict AdviBpry OftiOerll, 
.Torhat Sub·Committee, M_l'II. 
MoLennan and Oliver. 
Inspected by Distriot Advisory Officers, 
Sonari Sub.Committee, M_re. 
~  Willdn. 

Inllpeoted by Distriot Alivisory Oftioen. 
J"orhat Sub·Committee, M_. 
McLennan and WataOn. 



UNSTARRBD QU8STlONS AJlDANSWBRS. un 
1hnrorI0NS OF TmI bMa Amri' o.DNANOlD DnABTMu'r. 

43. Srllut If. O. Bardalol: (a) Is it a fact that the Indian Army 
~ Department is a purely non-combatant sPl'vice nnd U p\ll'cly 

manufacturing and distributing House? 
(b) Is it the function of this ~ to produce munitions at the 

diotation of the General Staff and distribute them according to the needs 
-of the Axmy? 

(c) A ~ there four branches of this Department, vi •. , (i) hdian A.rriJ1 
()rdnance Corpe-which retail stores to troops; (ii)Ordnanoe Fac,tories 
Department-which manufactures stores; (iii) Ordnance Inspection 
Department-examiningstores according to specifications; and (iv) tht' Army 
Contrncts De,pnrtment-which is chA.rged with buying in market stores not 
produced by factoriee? 

(d) Are there any Indian Commissioned or gazetted officers or Buperior 
non-gazetted officer'! in any of these Departments? 

Mr. G. :B.. 1'. TotteDham: (fL) No. The Ordnance, Services, under the 
Master-General of the Ordnance in -I\'ldia. Clomprise: 

(i) Indian Army Ordnance Corps. 
(ii) OrdnRDCe Factories. 

(ill) Ordnance Inspectkm Section. 
(iv) Contracts Directorate. 

"Their duties are the design, m.&Du.facture, production, inspection, purchase, 
-eUltody, maintenance, repair and issue of military requirements. Thqy 
~  include both combatant aud non-combatant ranks. 

(b) Yes, one of its functions. 
(c) Yes, but the designationil of tho depaltments specified are at (a) 

:above. 
(d) Yea. 

APPoINTMD'l OJ' AslUJIrIlI:8B AS APPaBNnClllS AND IN TBlII HIGlIJIB 
SOVIOBS IN TBlII OanlfANOB FACTORIES. 

«. Srijut If. O. Bard&lol: (a) Is there an apprentice course in the 
~  factories? If so, for how long has it been in existence? 

(b) Will Government please state how many foremen and assistant 
foremen were produced by this training among Indians? 

(c) Are these posts and other higher posts in this non-combatant depart-
ment filled up by Brit,ishers? 

(d) Have Govel'llIIlent ev$l' attempted to appoint qualified Indians with 
-engineering and commeroial degrees and diplomaa (both Indian and 
European) to these highly paid posts? 

(e) Have GovernmQnt sent abroad ,any of their appren'tices in th<> Army 
Department for post-apprentice training in England? 
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(f) Bu,1rt17:Asa8.me&e'ever been taken into any. ottb.ele,posts in any 
of the branches of this Department? 

'. . '. ,'. ," ~~  .?', ~ 

(g) Do· Government ~~ to give. ~ B t.<;>!ssames?· also, (U ~  
appointing apprentices. and (n) by. ~ ~~  the. Pighe,r 
services of .the different branches? 

1Ir. G. R. P. Tottenham: (a) The first ~  scheme of' apprep,ti¢e 
training in the Ordnance and Clothing Factories was authorised by the 

~  of India in 100,(,· "  . 

(b) Foremen, nil, Assistllnt ~  ~  

(c) They are open to Eur<lpeans and IncliansRlikfl 

(d) Yes. 

(e) and (£), No. .  .  , 
. (g) There is no bar. to ~  of A ~  

.. . "". ,f ." . ,'. 

E ~ fAlIrIILIE8 QlI' DBLJD ~  0:VD •. · 

, 45, Dr. Ziauddin Ahmad: (8) IsiL a ~~L  ~ M ~  Jehandar 
Shah, grand-son of Sh>lh Alam, Emperor of Delhi werit to reside perma-
nently at Benares, United Provinces, 25 yoors befor'e the Dlutiny and he 
himself with his family resided there. and is loy," awl a '8l'eat mend of the 
British Crown uptil now? 

(b) Is it a fact that Nawab S ~ Ali ~  Wazif of ~  he,nlW!i 
over villq.ges of District!! A~  ~~  A ~~ ~ A  . ~~ 
annual income at that time was OIlfl crQre tw.enty-tb,l.:£le ~  fA) the ~ 
India Company, and made a Treaty with that ~  on ~  

that out of the income of the said villages an everlasting pension of 
rupees ,two lakhs and four thousand be given to Prince J.ehanda.r Shah 
and Begums of Delhi-Ez.Royal family residing in Benares, United Pro-
vinces, and their heirs and rupees twenty thousand six hundred Ul"d thirty-
eight be given as pension to some relativer, of the family who went to 
Farrukhabad ? 

(c) Tsit a fact that ~  the ~~  of tba Benares family a few 
British soldiers and a few Indian soldiers together with Topkhana were to 
~  as ardeli. whose annual maintenance ~  •• even lakha 
which will be paid out Qf the incor.n.e of the above villages whioh wae alllD 
included in the Treaty? 

(d) Is it a fact that out of the above income, the East India Comprm,-
used to deduct rupees tW(lnty-four lakhR five thousund and eight hundred 
sixty-two for ma.na.gement and oollection of revenues of, the above Villages? 

(e) Will Government be ph'ased t<l state up to what time the above 
amount of rupees twola1cha and four ·thousand wllsglven to the B ~  

d:amilyin Q(lcordanr.e with tbe Treaty andfJ'Om whllt ltitM-and how mUCJr 
this pension has been  reduced, which 'they are no;, 'getting? .". . 

, (I) Will Oovtll'nlMnt btl pleased ~B  ~~~  or?re 
twenty-three lakhs is beingutilifled ~  . ,..,.' "" 



UNSTARRBD 'quU'l'I0NB !Aim ANSWERS. 

(g) II ita fact that t.here are fifty m'P.Plbt'\l'8 of the family of Emperor 
Alamgir residing at Lucknow, who are loyal to the British Crown, and 
who have also formed an Association? 

(h) Is it a fact that a }'ederation of the All-India e:1:-Royal Family 
has been started, of which the workers are Khan Bahadur Nllwab Sred 
Hannd Husain Khan, M.B.E., and ~  Ullah Siddiqui who are doing 
propaganda work ill foreign countries in pr&isin,g the B ~  Are 
Government giving them any sort of help? If so, of what kind? 

JIr. E. A. 1' .• etcalfe: (a) No. Mirza Jahandar Sqlloh. whow&8 a son, 
nota grandson, of the Emperor Shah Al Illn , fed from Delhi and went to 
Oudh in 1788. He died in the same yeur. ' 

(b) Nawab Sa'adat Ali Khan by a treaty, with the Honourable the East 
India Company, signed in 1798, agreed to pay a yearly sVbsidy of 76 lakhs 
to t4lance various ~  rendered to him by the Company and also to 
meet the stipends to the Begums /lnd Princes lit Benares ~  t.o 
Rs.2,04,OOO per annum and the Farrukhubad pensions' amounting to 
Rs. 23,6B8. In 1801 a second treaty was made betwee!11 the sanie, parties, 
by which the Nawab ceded portions of his t-erritory in' the districts of 
Azamgarh, Gorakhpur, Allahabad, ete., to t,he HonoUrable Company, partly 
in commutation of the subsidy of Rs. 76 l.a1..hR payable bJ the Nawab under 
the trea.ty of 1798 and partly to meet certain addit,ional expenses incllrred 
on his"behalf by the Company. 'fhe gross revenue of the ~  territory 
amounted to rupees one crore and 35 lakhs, in which were included the ex-
penees of collection. 

(c) ~  is nothing in either treaty tc suggest that any troops were 
detailed to guard the Benares f:tmily. 'Tbe greater portion of the money 
secured to the (}ompflny, under both ~  was to be used in the 
maintenance of troops, both European and Indian, to defend the dominions 
of the Nawab of Oudh against all enemies. The total force, however, was 
never to consist of lelll> than 10,000 men. 

A detachment of troops with 11 proportio1;Ult,e, artillery wat:; also ",ttached 
at all times to the Nawab's person. 

(d) The treaty vf 1801 lays down t.bat the total revenq,e otrupeea one 
crore and thirty-five lakhs included expenses of collection, but there is, 
nothing to show what the amounts of th(Jse expenses were. ' 

(e) Pensions to the surviving members of this family are still being 
paid in accordance with the Oudh. Pensipn Rules. A lillt of t.he pensions 
drawn at the Banarea Treasury in 19B3 is laid on the table. 

(f) With the annexation of Oudh the object-s, other than pensions 
which were provided for in t.he treatv of 1801, ceased to exist and the 
revenues in question ~  merged in' the general reyenues of ~ Govern-
ment of India. . 

(g) In April 1934" the number of political pellSioD8l'8 of the lIZ-Royal 
family of Delhi drawing their pensions frl)m the Lucknow Treasury was 38, 
but it is not poasible to give full information without making elaborat.e 
enquiries. ' 

(h) Government have haBlld something to thisefieet, but have no dati-
nit-e informatioQ. Govenunent have ctlrtaillly. givel1 no help 'Go ~ one. 
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.IMI oj 1M ~  Pet1.8tonere oj 1M ex.Boy41 Familr oj Delh. drawing ~ ~ frortt 
the Benfl,.. P"_'IIry.-

Amount of 
Name of pensioner or Sarkabz. monthly 

. peD8iOD. 

Re. A. :Po 

1. Musammat Mehr Sultan Begam 110 0 0 
2. M. Moinuddin Bakht . 10 0 0 
3. M. Kamaluddin Bakht 10 0 0 
4. Mirza Zahid Bakht 33 6 , 
5. Musammat Ahsan Ara Begam 30 0 0 
6. Musammat Akhtari Sultan Bep.m 25 14 0 
7. MiftaZahid Bakht 811 0 
8. Masa Ejaz Bakht 18 0 0 
9. Mirza Shahood Bakht 7 4 0 

10. Mirza Asad Bakht 7 4 0 
11. Mirza Babar Bakht 7 4 0 
12. Mirza Khurd Bakht 7 4 0 
13. Musammat Gauhar Sultan Begam .40 0 0 
14. Mirza Moinuddin Bakht 80 0 0 
16. Musammat Amna Sultan Begam 8 0 0 
16. Mirsa Jalaluddin Bakht 44 8 0 
17. M. Fahimuddin Bakht 2 8 0 
18. Musammat Amina Sultan Begam 10 0 0 
19 .. Musammat Quraisha Sultan Begam 39 3 a 
20. Musammat Aiwan·unnisa Begam 7 0 0 
21. Wajiha Sultan Begam. Zakia Sultan ~  Razia Sultan 

Begam . 9 0 0 
22. Musammat Ruquiya Sultan Begam 5 0 0 
23. Mirza Ejaz Bakht 10 0 0 
24. Musammat Ayesha Sultan Begam. 12 0 0 
25. Musammat ~  Sultan Begam 12 0 0 
26. Mirza Fakhruddin Bakht 8 0 0 
27. Musammat Alamara Sultan Begam 16 0 0 
28. Musammat ~  Begam II 0 0 
29. Mirza Shahryar Bakht 8 0 0 
30. Mirza Fazaluddin Bakht 32 0 0 
31. Mirza Wahiduddin Bakht 32 0 0 
32. Qaill8J' Sultan Begam . 15 0 0 
33. Musammat ida Sultan Begam 711 2 
34. Muaammat Hatiza Sultan Begam . 7 12 2 
35. Musammat Halima Sultan Begam 7 11 2 
36. M. Zubairuddin Bakht 10 10 0 
37. Mirza Sirajuddin Bakht 51 11 0 
38. Musammat Wajia Sultan Begam. Mll8e.1llmat Zakia Sultan 

Begam. Musammat Razia Sultan Begam • 6 0 0 
39. Mirza MWlawar Shikoh 5 6 a 
40. Mirza Aminuddin Bakht .. 6 0 0 
41. MinDa Muhsmmad Baqar Ali Khan .' 16 0 '0 



UJrSTABBBD qD8'1'IOJI'I A1Q) ·A1fSWBIlS. 1t8'T 
'rlLAB'sJ'EB OJ/' INvEsTIGATING INSPBOTOBS ATTA<lRlI:D TO THJII POSTkASTD 

. GlIINBBAL'S OFl'lOE AT BOMBAY. 

46. 1Ir. If. M . .Joshi: WI!! Government be pleased to ~  

(6) how long the present Investigating Inspectors attached to the 
~  ~ Office at Bomba.y have been working 
In theIr present appoIntments; 

(b) whether they are not ypt dup for transfer; 

(c) if their trunsfel' is due, wby they are nol; transferred? 

The Honourable Sir !'rank Ifoyce: (a) Of the two Investigating Inspec-
tors, one hus been in his present appointment for seven years and t;he othel" 
for more than six years. 

(b) and (c). Under the ordinary rules they are due for ~  bu&-
owing to the existing financial stringency such transfers are bemg made 
only in cases in which they are oonsidered by the Head of the Circle to be 
specially desirable. 

'l'BA.VELLING ALLoWANCES OF THlD POSTAL SUl'lIIBI1JTBNDENTS AND lNSPBO-
TOBS IN THE BJIlLGAUM, I>KABWAB AND KONJUl{ DIVISIOJlS. 

4:7. Ill. R .•• Joah1: Will Government be pleased to state: 

(a) the amount of travelling allowances (supervision) spent by the 
Postal Superintendent and each Postal Inspeetor, BerarRteIy, 
in the Belgaum, Dharwar and Konkr.n Divisions from Ai,rir 
1934 to November 1984. both mont.hs inclusive; 

(b) the number of inspections of Head, Sub I\Ild Brallch Post Offices 
carried oJut by each of the officers referred to in part (a) abeve. 
and the months in whic.h they were carried out; and 

(0) whether the allotment of travelling ~ (supervision) is-
given in lump sums both for the SlIpel'intE'nrient of Post 
Offices a.nd the Inspectors of his Sub-Divisions? 

The Honourable Sir !'rank Royce: (a) nnd (b). A statement showing the 
infonna.tion asked for is laid on the table. The amount of travelling 
allowance shown in Part A. of the statetnl'lnt represents the amount spent 
for journeys undertaken in connection with inspections as well. a8 thOM 
undert8k6Il in connection With enquiries, investigations, etc. 

(0) The reply is in the aftirmative. 
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QUBSTION 0]1' ADAPTABILITY OJ' INDIAN INDUSTlUBS TO W AB.LIU PuBPOp:s. 

48. JIr ••• .Aa&f .All: What steps, if any, have Government taken to· 
oomply with Article 8 of the Covenant of the League of Nations, especially 
with regard to the question of adaptability of Indian Industries to wariik&-
purposes? 

Kr. G. R .•• TotteDham.: India has been represented throughout on the 
Disarmament Conference and has made such cC'ntributions as were possible, 
along with His Majesty's Government, towards the common object of 
establishing R Disarmament Convention in conformity with Article 8 of 
the Covenant of the Leagu£t of Nations. As the Honourable Member is 
no doubt aware, the efforts of t.he ConfE'J'ence have hitherto proved un· 
successful. The condition of luch Indian industries, as are adaptable to 
war like purposes, is not a matter on wllich, in accordance with terms of 
Article 8, information is likely to be ~  for, in exchange for -similar 
information from other countries, until a Convention has been agreed to; 
but, I may add that adequate control over the manufacture of munitions 
of war by privatc finns is alrefldy provided in India by section 5 of the-
Indian Anns Ad_ 

INDIA'S ADKlSSlON TO TBB LRAOUE OJ' NATIONS. 

49. Kr. •. .AlaI .Ali: Will Government be pleased to state whether-
india's admission into the League 0f Nations was based on the assutnptJon 
that it was a "fully self-governing State, or Dominion" within the meaning 
of paragraph 2 of Article 1 of the Covenant of the League of NatioDs"? 

The Honourable Sir Nripendra Sircar: No. India is an original member 
of the League under the operation of pllragraph 1 of the First Article of 
the Covenant as the result of her being one of the signatories of the 
Versailles Treaty. 

Paragraph ~ of the eame article relates to subsequent candidates for-
Admission and consequently has no reference to India. 

ExplIINDI'rURII ON RDOVATINO AlID RE-UPHOlSTFBlNG '1'BlD SPlIOUL TB.Am 
AlID CoST OF THlII AEROPLANES PUROJIABED FOR THE GoVERNOR 
GENERAL'S USE. 

50. Mr .•• Ala! .Ali: (a) What was (i) the exact amount of expenditure 
on renovating and re-upholstering the "Special train" of the Governor 
General, (ii) the prICE of the first aeroplane purchased for the Governor 
General's use, (iii) the length of time for which it remained in the Governor 
General's use, (iv) the price for which it was sold, and (v) the price of the-
new aeroplane purchased for the Governor General's use? 

(b) Will Government please state why the :first Mroplane was rejected 
and to whom it. was sold? 

The Honourable Sir !'rank Noyce: (a) (i). ThE' E'Xf'enditllrE' incurred on 
the alterations to Ris Excellency t,hs Governor General's broad gauge-
train, carried out in 1981, amounted to RE. 64,972. 

(ii) The 'Price of the first aero'Plane (Avro 10) purchased for His Excel-
lency the Govemor General was £10,328 or Rs. 1.87,680, 
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. ~  remaifie'din tme (}ovenror Genel'Q}'s UB" for a p'eriod of about 

three years . 
. (iv) 'l'he machine has not boon Bold, but has been retained for use. by 

Government officer';! when touring, and if required by His ExcelJency the 
Governor General. 

(v) The price of the new ~  (A\TO 642) is £10,510 or Rs. 1,40,188. 
(b) The first aeroplane has not been rejected. As I have stated it has 

been retained for other purposes. 

BUJLIUNSlDfPLOYBDAS OJ'lI'IOBB8·JJUlDTAIN DlIrPAB'I'IIBlfft.£lfD SBBVIOBS 
• llf Bmuu. 

51. lJ Thein ]laUDS: (a) Will Government please state the 
respective number and percentages of Burmans employed as officers in 
various grades in the following departments and services in Burma: 

(i) the Railway Department, 
(li) the Telegraph Department; 

(iii) the Customs Department; 
(iv) the Military Police; 
(v) the Army; 
(vi) the Income-tax Department; 
(vii) the Currency Office, Rangoon; 
(viii) the Accountant General's Office, Rangoon; 

(ix) the Indian Civil Service; 
(x) the Imperial Police; 

(xi) the Indian Medical Service; and 
(xii) the Rangoon Port Trust? 

(h) Will (tovernTTlPnt plcRSe state how these percentages compflre with 
the All·India percentages of Indians? 

(c) Will Government please state what steps, if Bny, are being taken 
by them to increase the number of Burmans in the said departments and 
services satisfactorily in the near future? 

'!'he Honourable Sir Hemy Cr&lk: Information is being collected, and 
will be laid on the table in due course. 

CoIlKITTBlD Al'POINTED TO GO INTO T'JlB QUESTION OJ' TJlJI DBJ'DOB 01' 
BUBKA AlI'1'BJt SBPABATIOlf PBOJI BUBIIA.. 

fi2. tJ TlIe1D JlaunS: Will Government pleaae state whether a 
committee was appointed to go into the question of the defenoe of Burma 
after separation from India? If 80, will its report be published for publio 
information? If not, why not, and will Government please state: 

(a) whether it contain. any recommendations for the training of the 
people of Burma to defend their own country: 

(b) what the recommendation. actually are: and 
(e) whether Government have accepted them? 

Mr. G. B. JI. lJ.'ot.Hnllam: A oommittee "' .. appointed by the Govern· 
ment of Burma for the purpoll8. The whole question of the future defence 
of Burma is still under consideration and I 8m unable to give any further 
information on the ~ at preeent. 

D 
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TB.mmuL I'QB FDiABOUL SE'l"I'LlDIXNT B~ lNDU.,,AlfD BlYB¥A. 
63. 'U 'l'hetn Xaung: Will Government please state: 

(a) ~  .a. tribunal for financial settlement between hdia and 
Burma has been constituted; 

(b) if such a tribunal has been constituted, what its personnel ill, 
what its terms of reference Rre, and whether it would hear 
representatives of India and Burma ·before making its a",ard 
or awards; and 

(c) whether the Governments of India and Burma would prepare 
statements of their reBpective CQBeB for the· trjbunll:l, in con-
sultation with the Finance Committees of the respective 
Legislatures .md whether the latter would have full opportu-
nit, to expt'8BBtheir views at every stage of the ptoceedinga 
before the tribunal? 

'l'he Honourable Sir .Jamea Grigg: (a). (b). and (e). I would invite 
the attention of the Honourable Member to the Preas Communique on 
the subject which has recently been issued by the Secretary of State 
and of which a oopy is attached. 

~ OomffWni/f1ol8. 
In accordance with the recommendations of the Joint Select Committee on Indi .. 

Constitutional Reform in paragraph 482 of tbeir Report the8ecretary of State for 
India haa appointed the Right Honourable L. S. A-.ry:., M.P., the Bight. Honourable 
Sir Sidney Rowlatt K.C.B.I., and Sir Walter NichollOll, K.C.B., to C6netitnte a 
Tribunal to advise him on the fomml.tion of a financial settlement between India 
and Burma in the event of separation. 

The terms of reference to the Tribunal are as follows : 
Tbt!l Joint Select. Committee of Parliament. on Indian Constitut.ionaI Refot'lll 

baving recommended that Burma ahould be separated from ~ and thet "arly 
. stepa should Le taken for the detenninatioJ'l by an impartial Tribunal of the 

principles of· an equitable apportionment between the two countries of _t. and 
liabilities, the Tribuna} lire requested. . 

(1) to advise aB to the basis on which a jUllt AJtancial. let.tlement betwQeIl the 
Govenunent of India and the Government of Burma . ...m.n·wparated 
should be made; 

12) to indicate: 
(i) oow their ~  under the first term. ?fre!erenee should be applied to 

the pomtion resulting from tbe proVIlJlonl,ln the 'G'overnment of India 
Bill (1935) for allocating to the Government of one country or the other 
the poaaeuion and control of certain propertiell and 'Jorimpoainl 
~  legal liabUit.iea on the reven!l" of one country or the otb.e", ; and 
(u) 10 far .. practicable the financla} consequences. of such ~  
and ... . 

(3) to, ad ville in the liiht of the fiiidings under the fir8t and second· ~  ~~  
the line.· on and the methods by whieh a complete financial lIettlflment 
may be achieved betweel\ the OoverDlII8nts of India &ll.dBurma in reepeet 
of the aSBllts and liabilities existing at the date of BIIparation. 

The ~  are now eD/(aged ontbe ~  committed t .. · tbem ~~  ~  
)fl'. J. C. Nixon, C.I.E., I.C.S., repruantmg . the . ·Govemment ,of· India and I!hr 
H. F: H9ward, K.C.I.E., C.B.I., S}r B .• ~  S,mytb, ~ E  B ~  "!!<1. Mr. 
T. LIBtel', C.I.1!::r r.C.B., reprelllllltiDg th. ~  ~ JtDrma ... Mr. ·fMney 
Turner. C;B.E., .to·.I.A., 4cconntant-a.nezal, IndIa OfIIce, III the Secretary to .... 
Tribunal. . 

The 16th February, 1936. 
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~ L S  OI'PALI IN T1lE LIST OF OPTIONAL SUBJJIICT8 J'OR 'I!lDI 
INDI4li POl-l<JlD ~ B E EXAMINATION, 

54'. U' Them llaung: (a) Will Government please state whether ~ 
if! any special reason for not including Pali in the list of optional subjects 
for' ~ Indian l)olice eervioe ExlmlinatioD, like Sanskrit, Arabic, Persian 
and Latin? " , 

(b) If there be no such reason, do Government propose to consider the 
dElsirability of putting Pali in the.aaid list? ,;: 

The HonoUrable Sir Benry ofa1k: (a) and (b). ' Pilli has not. ~  
included in the list of optional subjects for t·he Indian Police Examina-
tiOIloocauae' there .,has been 'no -demand on the part of Burman candi-
dates for such inclusion. I, may -observe that though'Pali is included· 
~  the ~  for the I.e.s. Examinatioll in India, only two candidates 
inaH have taken. 'it atthe !Jeven I.C.S .. Examinations held by the Public 
Service ~  in Rangoon froni 1929 to 1935. The inclusion of 
additional subjects involves extra expanse in the conduct of the Examina-' 
tion which can onl:y be justified if caodiliates 'desirous of offering such 
subjects are forthCOflll.ing in sufficient numbers, ,In these circumstances, 
the Government 'of Inctiado not propose to include Pali in the list of 
subjects for the Indian Police Examination. 

BUDDHI8'1'S IJf BACH PROVINCE .AND LA ~ GOVD.NllJG TIll!: MA.BBIAGJI 
aD IJIDlUT.AN<JE 01' hiDI.AN BUDDHISTS. . 

.' 55. tr '.rhein .aung: Will Government please lay on the table E> state-
ment shOWing the nu'mber of Buddhists in each Province, and state what 
laws govern the marriage' Il.nd inheritance of Indian Buddhists? 

The Hoaoarable SIrHemy Otalk: As regards the number of Bud-
dhists, the Honourable Member is referred to page lS17 of the CeDBUI 
ReJ>0rl. 1931, Volume I-India. Part II-Imperial Tables, a copy of which 
is available in the Library of the Legislature, 

Subject to an optional right to contract a marriage, under the 
'Special Marriage Act, Indian Buddhitlta are governed in respect of 
marriage by their personal law. In respect of Intestate Succession they 
1lre governed' by their peTRon.al law unless they have contracted a mar-
riage uuder the Specisl Marriage Act in which case they become subjeot 
under the operation of section 24 of that Act to Fart V of the Indian 
Succession Act from which sub-section (1) of section 29 thereof other-
wise excludes them. In respect of testamentary succession they are 
governed: by Part VI of the' Indtan c Succeaaiou' Act to the extent indi-
cated in section 57 of t·hat Act and for the rest by their personal law, 

"M:m¥OBANDtrM ISSUED :By 'LoaD CuBzON ON m BuDDHIST SHBIN,E' AT 
BoDIt-GAYA, 

66. tr TheiDK&11DI: Will Government please ~  ~ the tr.ble a copy 
-of the Memorandum dated the 16th January, 1903, isaued bY' Lord Curzon. 
the then ViQeroy and GQvernar General of India, on'the Buddhist Shrine 
at Bodh-Gaya and the desirability of its restoration to Buddhists. such a 
~  being mentioned at page 337 of the Life of Lord Curzon by 
the Earl of Ronaldshny, Volume II? 

»2 
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ft. Bonouable· Sir Bery Orllk: The document in question· ia • 
confidential note and, I regret, therefore, that I am· not prepared to la1 
a copy of it on the table. , 

NON-AuMISSION 0]1' BWEETS AND FRUIT VENDORS TO THE SONBPAT' -
RAILWAY STATION. 

57. ID'. Sham Lal: (a) Will Government be pleased to state the 
reasons for not admitting sweets and fruit vendors to Bonepat Hai1way 
Station? 

(b) Are Government aware that this order of the Railway authorities is 
causing great inconvenience to trhepusengers? 

(c) Was a representation ~ by the vendors and the public ~ 
their case also recommended by· the Deputy Commissioner. Rohtbk, and 
the Sub-Divisional Officer, Sonepat. to the Railway authorities, but no 
heed wall paid to the representation? 

(d) Do Government propose to consider the order snd allow the ~ 
to sell the sweets and fruits at Bonepat RaUway St6tion? 

JIr. P. lL. Rau: (a) LicElnses for vending sweets and fruit at Sonepai 
were tenninated sometime ago in pursuance of the policy that the· North 
Western Railway Administration have decided to fonow in regard to 
vendors at road-side ltations. Vendors at such .n.ationa have little 
busine88 and the quality of the stuff sold by them· is, . tberefore', pOOl'" 
and open to criticism. The Administration. therefore, do not propose to. 
have vendors at those road-side stations which are not too far distant 
from the larger stations at which there are ;vendors. Sonepat is one 
such station. ' 

(b) and (c). Representations were received by the Divisional Superin-
tendent. Delhi. alleging inconvenience to passengers: one of these being 
forwarded through the Deputy Commissioner,Rohte.ok. 

(d) The Agent, North Western Railway, states that as there aN' 
vendors at Delhi (27 miles from Sonepat) and at Panip&t (28 .milea from 
Banepat) the removal of the' vendors at Sonepat is not causing any real 
inconvenience to pasRengers. Government, do not confider that their-
intervention is called for. 

AKoun ALLO'I"l'BD TO BumrA OUT OJ'TJDD ADDITIONAL hIPoB,. DtrrY ox 
SALT. 

58. U fte1D Ka1Ull: (a) Will Government please state the total' 
amount a.lrea.dy allotted to Burma out of the additional import duty on 
aalt since the Salt (Adc1itional Import Duty) Act, 1981, came into force? 

(b) Will Government pleaRe (ltate what steps have been taken for the, 
development of the local sources of supply o( salt in Bunna and other-
provinces as recommended by this ~B  by a rellolution dated the 1st 
April, 1981? 

(c) Will Government please st.ate what has been the result of the Itspil' 
alre$dy taken to develop the 1000ai sources of Balt supply? 
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'Kr. A. J. BalIma: (a) Rs. 12,24:.100. 
(b) . and (c). I lay a statement on the table. 

"lJtat"nr.nf .• 1I.01l'i"l1 whut ~ M hare b.en fakMI tn dtfJelol' ~  ini.lUt1'y ill the "ariOUl 
~ M India. 

Burma.-No ~ have yet been taken in this province. 
BP.ngal ond llilulr mad 0rU .• n.-(1) Mr. Pitt WIllI deputed in 1931 to tour theee 

provinces and report on the possibilities of production of lait. 
(2) Officpra havp recently been deputed from Burma and Siud to inveatilfate the 

poaibility of the manufacture of salt on the sea-hoard in the Contai DiVision of 
lIidnapore Di.trict in Bengal. The report of these officers has not yet been receiYecl. 

(3) A .!!IIle bal ~  BWJctioned for the establishment, as an ~  ~  
-of Mit holl'ded wareboU:'1III for the encouragement of the production of IIIlt m ~  
:&II a cottage industry. One warehouse has been established but it is too early to come 
Ito any conduRion. IU to the luccess of the experiment. 

(4) In Bihar and Orissa a licence has been granted for the manufacture of salt 
at Gurbai in the Puri District aDd the Local Q(lvernment have offered certain conces-
sions in t.he ~  instance in order to help the scheme in ita early stq:ee. The Local 
'G'overnment are a1ll0 watching the result of the experiments being maae in Beng .. 1. 

. Pllnjab._(l) The Government of India bave devoted a lIum of nearly Re. 4 lakh. 
"to the'instai!ation ofocl'llllhmg and screening plant and electric traetion and to other 
'conuected IIChemes at' Kbewm with the object of manoflRlturing 8alt for the Sf-Dgal 
market.. Difficulties, ~  have heen encountered in the mining operatiu'IlI at 
KhewrR and it ia not likely for some years at least that the mine will be ",b'e to 
produce .. It in elic¥IB ., the l'flquinJmenta of ita ordinary market. . 

(2) A topogmphieal sut"wy of PIIICbbadl'a hu been made but 110 further sters have 
been taken. Thf' fa\] in the prK'1'\ of salt in Bengal consequent upon the reduction of 
the addition .. ! import. duty baa made it unlikely that Paebbadra .. It oould compete 
\With imported salt in the Benjp.l market. 

RBPIlJilSENTATIONS BY THB BuJUlA. SALT MANUFA.CTURERS OJ' AM:mI:BST 
DISTRICT TO HIS EXCELLENCY THB VIOEROY. 

59. U Thein Maung: Will Go\ernrnent. pleuse state if any, and if so, 
'What action has been taken on representations dated the 211!.t February, 
1934, by the Burmll. Salt .and Manufacturers of Amherst District to Ria 
E ~  the Viceroy and Governor General of India and his Government? 

TheSoDOur&ble Sir lamHGria: 'fhe Government of India decided, 
in view of' the pending sepa1'l\tion of Burma, to take no action in the' 
mAtter. 

SPANS 011' THB BRIDGB8 OVER THE BRAHMAPUTRA ON THB ASSA.M BJ:NOAL 
RAILWAY NEAR MYM1IIN8I.NOH. 

60. Jlr. Suryya RumarSom: (a) Are Government &\Vare that ~ 
~  ~  the . bridge over the B ~  on the Assam Bengal Railway. 

near Myrriensingh, ar-j:l not B A~  and that f()r .this rell80nthe 
l'iver is being grnduaJl,v siltcc1up near' the bridge and a vast portion on 
tdie eastern side ~ floodfldin rainy scason, causing great 1088 to the inhabi-
tants ond cultivators of the plaoe? 

(b) lR it a fact that t.he original 'P18n of the construction of the bridge 
proVided for lnuoh wider' 8paoll? ' i" . 

'(irpO" ~~~ ~  ~ ~ ~  the sl'ans of' the ~  ( 
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(d) Are Government aware that. the 'height of the bridge is Qoi'sufli8ien$ 
to allow the plying of big boats with ma.sts, employed in jute and other-
business, and that this rel\ult!t in serious 101\11 to these boats? 

(e) Do the Assam Bengal Railway administration contemplate raising 
t.be height of the bridge? If RO, when:) 

(f) Will Government be pleased to state if any excess fare is charged 01) 
the Assam Bengal Railway for crossing the bridge over the- Brahmaputra 
fiver b,v rail? If so, what I!', the length of the bridge and what is the 
excess fare charged for crossing it by rail? 
" (g) Will Government be p,leased to state what the cost of the construc-
tion of the' bridge was, and whether it has already been realised by thtr 
charge of excess fare realiRec1 {rom the passengers ever .since the line was 
opened? , 
, '(h) If the answer to the latter portion of part (g) be in tIle affirmative. 
~  are the Railway authorities justified in realising excess fare even now r 
, (i) Do the RaHway administration contemplate discontinuing t,he realia-' 

atioD of the excess fare? If not, why not? 1f 80, from what time? 

.;IIr. P. B. Bau: Information is being obtained from the Railway Ad-
ministration and a reply will be laid on the table in due course, 

WANT OJ' SUITABLB HOUSING AOOOJrDlODATION PCR TRB RAILWAY 
CLBARING AOOOUNTS OFFIf'E STAFB', 

61. Bhal Parma Band: (a) Are Government aware that the staff of 
the Railway Clearing Accounts Office is being put to a lot of inconvenience 
and hardship for want of suitable housing 'accommodation? 

(b) Is it a fact that several representations on the subject have been 
submitted by the staff to Government, but so far n'othing has been done to 
relieve the distress of that poorly paid staff? 

(c) Is it a fact that a scheme for building a Railway colony for the said 
staff is at present under consideration of Government, and if so, will 
Government please state which site. has been selected for the purpose and 
when the construction work is likely to commence? . 

. (d) Is it a fact that the land behind the Central Jail RefGrmatory 
Pl'Qposed for the quarters of that office is not being made avadlable now? 

(e) Is it a fact that the office building of the Railway Clearing Account. 
Office is to be built near the New Delhi Railway Station, and if 80, do. 
novernment, in view of this, pTopose to Sp8TE:\ the land behind the CentraL 
Jail Reformatory for the construction of quarters for that office staff'? 

111'. P. B. B&u: (a) Yes. 
,(b) Yes; as sites originally considered sre not nent aT&i1'abl'e, GoVerD'-

ment are enquiring into the pOlllibUities . of other Bit., . 
(c) Yes, Various sites are under ~  but none has yet beeD; 

.elected. 
(d) Yes, 
(e) The Bite mentioned would be oonvenieDt fOr the ataft of the, Bail .. 

... ay Clearing A ~ Of&ce, . but is not &,'f'a.i4ble .. it ill ~  fo!' 
additionAl quarters for the .taff of the Secretariat &Ill attaelted ~ 
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([)UTlI8 DUB TO TuBBBCUL08I8 01' LUNG8 .AMONG TJIB RAILWAY CLEABIKG 
. ACCOUNTS OITICE STAJ'J'. 

62. Bhai Parma Hand: (a) Are Government aware that there have 
. been many deaths among the staff of the Railway Clearing Accounts Office 
on account of tuberculosis of lungs? 

(b) Will Government please state the number of cases· of the diseases 
of chest which have occurred in that office during the year 1984, as also 
the cnuses thereof? 

Mr. P. R. Raa: (a) The number of death. in 19M is throe. 

(b) The number of the Btaff who' took leave on grounds of.illneu 
diagnosed as a disease of the che"t ill 1984 was ~  

OLD CLEmCAL GRADES ON TIlE NORTH WBSTJmN RAILWAY. 

63. Bhai Parma Band: (8) Will Government please state what the old 
clerical grades on the North Western Railway sre? 

(b) 'What are the new grades intended to bf.) applicable to all new 
entrants to Railway service? 

(c) How do these new and old grades compare with the rate!; of pay 
of clerical staff: 

(i) Postal Department; 
(ii) Accountant General's Office. I"abortl; and 

(iii) Railway Board's Office'? 
(d) What arc the minimum qualifications for procuring service in the 

above offices and that of North Western Railway offi'CeB? 

(e) Are Government (Railway Board) prepared to consider the advis-
ability of introducing grades which would cumpare favourably with those 
in other Department.s Ilnd 0ffices? If not, why not? 

(f) Are Government prepared to consider the question of only having 
an upper and lower grade, inst.ead of so mo.n.v grades. the maximum of 
lower grade being about the same as for t·he Post Offices, so as to ensure 
a decent wage for a clerk by the time hE' retires? 

Mr. P. R. Bau: (a) and (b). The information is given in the state-
ment attached. 

(c) In the opinion .of Government no comparison is possible between 
the work of these different c1asB81 of staft and cc.uaequentl, no com. 
pllriaon of pay .is likely to be of any use. 

(d) Government have not prescribed any minimum qualiftoaUODl. 
TheBe have been left to Railways to preson"be if neceaaary . 

.. (8) The IcaleS of pay ~ oarefully eouidered by the Bail"., 
Administration before promulgation. 



JIDS 
, .. {£) Government do not consider there is. any justification iQJ'aaking 

the administration to reooneider these scales so soon after their introduc-
tion, 

"'lGIemeN Mowtrlg aIM old GM ,he ,..wea _IN oj poy appllcabH 10 aIM IIIerioGl nqff _ M. 
Nur1h W ut8l"n RGtltllQ1l. 

o.tegory of Staff'. Old IlGale of Revlaed oMegory Reviled IOaleI 
piQ". of .taII'. of Pay. 

2 3 4 ------------
Rs. &S. 

~  ,,00-.-2<1,-600 Offioe Superinten: .00 
Indent Supervillol' 500-20---600 

dent Special. 

8uperintendent 400-20-500 Om!;e 8'6;;rinten. 330 

do. 350-20--100 
dent ( rdioary). 

Head Clerk 
~ ~~ Chief Clerk 300 

,Aaiatant Superintendent and· { 210 
and 8tenog.rapher ~  

Bead Stenographer . . 215-15-276 200 
Jlead Clerk • . 160-10-280 Clerk 80 

and 
{ ~ ,Clerk and Stenographer 100-5-140 Stenographer 1,0 
. 100-10/2-

120. 
VIerk and 'fyp.t 68-4----80-5- Clerk, Typist . ~  

95. 
{ 68----4-116 and 

Terminal Tax Clerk (Head- 65-4,-85 Stenographer 30-5-30 
quarters Offioe) 39-3-60 5/J-60. 

MAXIMUM OF OLD CLERICAL GRADE I ON THE NORTH WESTERN RAILw,,"y. 

f:l4. Bhai Parma .and: (8) Is it a fact that the maximum of old 
clerical grade I on the North We!;tern Railway is only Rs, 60 per mensem7 

(b) Is it a fact that a large proportion of clerical establishment in 
various railway offices js blocked at this maximum for the last manT 
years? 

(c) Are Government a.wa.re that strong disappointment exists among these 
~  J ~  nnd melnDl'isis luwc been Ilddres'*:'d to the authorities con-

'('I'mI'd without any succeRS till now? 
(ell Is it a fact t.hat the North West,ern H.ailway Accounts Branch, 

whose lowest maximum was until very recently Hs, 80, have now amal-
gamated the two lowest grades to make the same Us, :907:-' ,.",: 

(f') What is the reuson for the stuff employed in the Operation, Engin-
cering and other offices of the Railway, except thc Accounts, to be allowed 

,II Ina:i.:inHll11 of Hi;, 60 o,nl." ~  ~  Accounts clerks ~ ~ a YWllritnum 
of TIs . 90 now? .. ...' " . , ' , .. . .' '.,. ". ,,,! 

(f). Are Government prepared ·to ·congidei'· thead"is8'bility of ,&rMIgt.-
~~ ~  land.J.I, ~  puttip.g HlAil.staff in ,all branches, of the 
railway on An ~ ~  . .. . .... .'.' ' . .. . . ...' 

(g)' Is it a ~  tl)at on a ~  submitted by; grade! I 
'.cletks, tire· Agent, .mrt;b WeatM'n· Railway" remarked tbatlDew i_.B of 
pny' were nnder eonsiderntion? ':';'. ,: .. ;; :j I, Ii ,..;., .... " :,,;w:;/, 
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'. (h) Ha. any other (loverlluutm Departmellt permanently revised ita 
clerical grades i' If 80, which", llrf,j the,e offices snd what are the new 
grades? 

lIr. P. It. "'11: (a) Yes. 
(b), (c) Bnd (g). Government have no information. This is a matter 

which the Agent, North Western Railway, is competent to deal with. 
(d) In the Accounts Branch, the old Class III scale of RI. 40 4: 80 

and Class IT scale of Rs. 60-5--00 have been amalgamated into a new 
Class II RcaI(' (>f Rs. ~ A  with an effioiency bar at Be: 80. 

(e) The duties are entirely different. 
(f) Government are not prepared to interfere with the discretion of the 

Agent, North Western Railway. 
(h) Government have no information, and do not propOtle to (',ollect it 

II the circumstances are not the same in railway offices as in other Govem· 
meni; offices. 

Scu.LlDS OF RAILWAY PASSES. 

65. Bhlll'arma Band: (a) What were the scales of passes some time 
back and what are the exist,ing soales? 

(b) Why has the number of ~ and ~  class passes been 
reduced. without doing the same with second class? 

Kr. P. B. Ball: (a) Except as regards officers, who were being given 
ft1'8t class passes without any limit as regards the number admissible, the 
scales varied on the different railways. ' 

Second c188s passes were issued generally: 
On the E8.IItem Bengal and North Western Railways, t.o sta.ff 

drawing not less than Rs. 126. 
On the Grea.t Indian Peninsula Railway, to staff drawing over Rs. 100. 
On the East Indian Railway, t.o staff drawing over Rs. 115. 
,On the Burma Railways. to staff drawing Rs. 125 and over. 

Intermediate c1uss passel:! were issued: 
On the North Western Railway, to staff drawing Rs. 50--125. 
On the Eastern Bengal Railway, to staff drawing Rs. 21-125. 
On the Great, Indian Peninsula Railway. to staff draW:ing 

Rs. 50-100. . " J 

On the East Indian Railway, to staff drawmgRs. 75--115 . 
. Third ,class passes were issued to-all other staff; A statement is 

appended showing the number 'of passes, previously admissible in a year to 
employees other than officers on the State-managed Railway •. 

The number of passes now admiaaible arelirnited annually to: 
. , tint cla88',twelve, ., ' . 

~  cla88 , eight 
~  Intermediate and drird· claaI, aib ... ;, 

In the case, however, of second,intermed4atle and th..frd cl aaaes , two addi" 
tional ~  ~  ~ ~ ~ ~  JU)t less ~ 20 years', ~  
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(b) My Honourable friend will see from my reply to part (a) ofhia ques-
tion and from the statement appended that, with the seale now in foroe, 
the number of intermediate and t,hird cl8ss 'Passes admissible haa heeD: 
reduced on some railways Bnd increRsed on others. This was UDavoidable 
if uniformity was to be obtained. 

~  ahotoing 'he n,,,nber of pUSlfl. pret.iou-8ly adm;88ible ill a year to ~  otlHr-
. than offieerll on ehe Swte.managed Railways. 

Norah Weeiern Railway . 

Slllllry. 

Above Rs. 260 .  . 
Rs. 250 and unclllrdown 
to ~  100. 

Under Re. 100 

Kastern Bengal Rll>ilw .. ~  ., Over &. 160 
~  1150 and 1_ 

Great Indian ~  Staff 
Railway. 

EMt Indian Railway 

Burma Railway. 

Re. 116 and over 
Under B.A. 116-
\Vith 1 to 3 years servicE' 

With 3 to 5 years ~  

With 5 years eervice 

Staff 

Number of ~  

10 Bingle journey passel!. 
8. Bingle jou.rneJl pass ... 

6 single journey pas_ ~  to 
to be used either at Chrildm .. 
or DllfII'ehra or Moharram. 
NOTE.-Two extra Bingle jour-· 
ney paSfe;! are allowed for 
iliOlle with o.ver 20 years 
reh"ice. ;. 

" single journey ~  montt. 
8 Bingle journey pasrel! • year. 

Two ~ ~  

I tet; the disiance in . each. 
direct.ion not to exceed 660 
miles except when tra"elling: 
to and from home. 

2 SE't@. 
3 sett-. 

" Bets • 

• A "set" of pa88es means an outward and a ret urn journey p8l!ll for the Railway 
Emplo:yee and hiB family. 

R1I8TRJOTIONS PL.4.CJ!:D ON PASSES AND PmVILEm: TICKET ORDERS FOR 

RAILWAY SERVANTS. 

00. Bhat Parmalfand: (8) 16 it 11 faet that certain restrictions are 
placed on free passes und privilege Ticket Orders, making it practit.slly 
impossible for the Railway servants to make use of them in holiday. 
like Christmas, DUIsehera, Easter, etc., for any long journey.? If 8(1. 
why' are the lCstrictions placed? 

(b) Is it Ii fact that during the above holidays. theoffioes ore r",rtiaU,. 
~  requiring stuff to attend for urgent work on certain days? 

(e) Why in these days of improved locomotives and OODvenient. aeniCep 
ia the ~  frpm COli yenitmt· trains? " 

., Cd) Do Govemment pJaee any monetary .alue ~  this ~  
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(e) Is it a fact that staff drawing up to Re. 75 per mensem can only 
get foreign line passes upto 800 miles? If so, are Government prepare<J1 
to consider the advisability of lifting this ban? 

(f) Are Government also prepared to consider the advisability of remov-
ing all restrictions from the pass-holders in regard to their journeys by 
certain trains and also on certain railways during certain holidays? 

111'. P. R. Bau: (a), (c) and (I). Certain railways impose restriction3 
on the issue of passes during holiday periods. Particulars on this point avail-
able in 1931 aore recorded in the Library of the Houae in connection with 
Air. Jagan Nath Aggarwal's question No. 869 asked on the 16th Septem-
ber, 1931. Government have no information 89 regards restrictionl!l 0Ii the· 
issue of Privilege Ticket Orders. 'fhe. restriction is intellded to prevent the-
limited accommodation available being taken up by pase-holders to the dis-· 
c·omfort and inconvenience of the public. 

(b) I underst8lIld that when holidays are somewhat prolonged I;)QUlEl offices 
are opened partially on cenain days when only a small number of the staff' 
attend. 

(d) The privilege has a monetary value, but is obviously a concession, .. 
the availability of which requires limitations in the public interest. . 

(e) So far a'8 GovernDlent are aware, the distance limitation applies only 
to the staff of the EaRt Indian Railway over certain other railwe.ys, and ~ 
consC'Cluent on the East Indian Railway imposing such: a limitation Olll 
passes S~  by other HailwlIYs to their staff for journeys involving travel--
ling oyer the En'lt Indian ]{uilwIlY. 

FOREIGN LINK PASSES FOR RAILWAY SERVANTS. 

67. Bhal Parma Nand: (a) Is it a fact that foreign line passes are-
only gronted fcr ~ family mcmbcTb, and thRt n ('hild iR eonRidered nf: one 
member for the purposes of such passes? 

(b) Are Government aware that it is hard for' an eml'!o)"ee to be com-
pelled to leave a child or two behind? If so, ore they prepared to consider 
the cancellation of this limit? 

1Ir. P. R. Kau: (Ill The rules govel'ning the issue of pusses over ioreign. 
lineR iimit 8 pass to five individuaJs exclusive of servants and children under· 
the age of three years. 

(b) 'l'he rule has been adopt06d by railwa'Ys on the recommendation of the 
Indian Railway Conference Association with due regRrn to the consideration 
suggested by my Honourable friend. The question is being considered m. 
connection with Q general revision of the p888 rules, 

TauTIIBNT OJ' STAn AND THBIB FAJlILIII8 AT DISPQSA.lUlIS ON TIm 
NOBm WESTBBN RAn.WAY. 

68. Bhal Parma .&Del: (a) Is it a fact that Railway staff with thea' 
families are entitied to free treatment at Railway dispensaries? 

(b) How many -such dispensaries are there on the North W(,SLern Rail-
way, and what proportion of European, Anglo-Indian and Indian Staf[" 
received treatment at thetie dispensaries during the last five years? 
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(c) Do theabova figures justify the maintenance of tllese dispensaries by 
tbe Railway.1 

(d) What is the total expenditure on these dispensaries, and howdoea 
it compare with expenditure per head on: 

(i) railway staff E ~  actually at these dispensaries; and 
(ii) railway staff as a general? 

(e) Is it not a fact t,hat these dispensaries and the ~  treatment 
,at these is an interference with the choice of the staff in reiard to 
,medical treatment? ' . 

lIr. P .... ]lau: (a) Yes. where BUt'..h exist. 

(b) There are 25 hospitals and ~  on the North Western. 
Railway. The total number of staff and their families ~  at the", 

.during the last four years is as follom: 
1930 529,511 
1931 
1932 
1933 ... 

547,731 
568,884 
608,480 

''Fhe figures for 1984 Me not yet nailable. Government have no informa-
'tion as bo what proportion of patients treated &tthese hospitalB and di .. -
pensaries consisted of Europeans, Anglo-Indians 8IIld Indian staff. 

(c) Yes. 
(d) The total expenditure on hospitals and dispensaries during the last 

four years was as follows: 

1930-31 
1931-32 
1932-33 
1938-34 

. The figures for 1984-35 are not yet available. 
,(e) No. 

Re. 
6,96,840 
6,12,753 
5,68,606 
6,00,806 

MEDICAL CERTIFICA.TES FOB SICKNESS OJ' RAILWAY STA.J!'lI'. 

69. Bhal Parma Nand: (6) Is it a fa.ct that ~  certmcn.tes for, 
'Bickness of Railway staff can only be ",nterilained if i'llmed by a 'Re.ilway 
-doctor? ,,': f . 

(b) Are Govl'rnment aware that medical opinion!' on one and the same 
,-case nre liuhle ,to be conflicting. ~  tWQ illdiYidual doctors, and that 
a doctor usually treating the patient is, in a bett.e, ,po'3ition to lJOderstand 
the trouble .tlum one to, wholll the pnHent is quite. new?", , 

(..:) Are ~ prepared to· accept tile ~ ~  by. 
registered medical ~  

, . , (d) ~ what authority do the ~  administrations refuse t-:9 
;;accept such certificates? ' 
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Mr. P. R. B.au: (a) I would invite the Honourable Member', attention 
to the rules governing the grant of ~ certificates to railway servante 
applying for leave on medical certificates, a copy of which is in the Lib-
rary of the House. The rules provide that a railway servant residing 
beyond the jurisdiction of a railway doctor may submit a certificate from 
his medical attendant which may be accepted by the competent authority 
at its discretion or may be referred to the Chief Medical Officer for advice. 
or investigation. 

(b) The answer to the first pan it in the affirmative, The second it •. 
matter of opinion. 

(0) and (d). Government. coneider that railway administrations are a't 
liberty to lay down whatevw conditions they consider reasonable for aatie-
tying themselves that empl01ees applying for leave on medical certificate 
fulfil the conditions governing the grant of such leave. They aTe also of' 
opinion that the rules laid down are not unreasonable. 

lIBDJOAL .AID '!'OB SUBUBBAN TIclOC'l'-HoLtniu. 

70. Bhal Parma Band: (a) Is it a fact that certain el,Xlployees work-
ing at one station are allowed to live at another and are cuJlec:f suburban 
ticket-holders? ,. 

(b) What is the procedure. with regard to them in the case 01 their-
reporting sick? 

(c) Is it a fsctbhBt the sickness in their caBe has been classified as 
fit or unfit to travel, in t.he first case requiring him to Ilttend ~ Rail-
way dispensary at the place of his office, and in the lat.t,er ca8C allowing 
him to be temporarily treated by a railway doctor of the place of his 
residence? 

(d) Is it 0. fact that even in. the case of perBonsunfit 'to travC-'l, they 
have to report to headquarter!! for medical aid, when rendered fit for 
travelling? 

(e) Does it make any difference whether an employee is treated a'. 
one Railway dispensary or anothp,r when the Rnilwuy employ whole t.ime 
doctors at both? 

(f) Are Government prepared to consider the desirability of ~  . 
this restriction as being dangerous and likely to intensify the trouble of 
sick persons? 

Mr. P .•• Jl.au: I am ..&aid I am unable to reply to the Honourable 
Member'. question un181S he Ipecifiea the railway and the class of 1t&1f 
to which he men. 

EUJlINATlON !'OB RBoBUI'l'U1'I'I IN 'l'BlI AOOOUNT8 OntOB OJ' 'l'BII 
NOBTH WlD8'1'JIB.W R.uLWAY Alm RATIO OJ' R.oBl11TIIDT :Br 
COIOll7NITJB8. 

71. Bhal Parma BADd: (a) Are Government aware that for securing 
service on the Railway· a form costing Re. 1 has to be filled up by each 
candidate? 

(b) Will Government please state how many such applications hue' 
been received this year and how many vacancies are to be filled? 
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(e) Have any instructions been issued by theR.ilway B~ ~  with reg8l'd 
to the ratio of recruitment by communities? ~  what ratio has been 
;fi:med? 

(d) Was it intimated to the public 80 that before submitting an applica. 
'Ilion and incurring the expense of He. I, a MndidatecoWd decide his lot 
withregnrd to the number to be offered "to his community? If not, why 
not? 

(e) Is it a fact that an examination will be conducted for' reeruitnienfi 
;n the Accounts 6ffioe of the North Westem'Railway shortly and thafl 
Rs. 5 has been fixed as an entry fee? . 

(f) Why has such a heavy fee been fixed in theae«.ays of unemploy-
ment? " " '" ' 

.(g) Does the new L ~  ~ ~ ~ ~~  ~ 
natlon as well? . ., ' 

, .'. ' . , . . . ~ ~ ... ", 

Mr. P. R.o Bau:, (a) ~  are not .ware of this. It is a matter 
for each Railway Administration to decide. . " 

(b) Government have no information. 
(e) Copies of tbe instruetiona are ill the Library of the Rouse. ' 
(d) Government have no information. 
(e) Yea. 
,(f) To meet the ell:p6n168 of conducting the examination. 
(g) Yes. 

NoBT.B: WBSTEBli RAILWA.Y EMPLOYEES mOLUDmG WOlUDOIX. 
72.Bhal Parma .and: (a) What is the total number of North 

'Western Railway employees including workmen? 
(b) How many of them are Hindus, Muhammadans, Sikhs and 

·{}hristians? 
(c) What is the ratio of Hindus tlmongst the worknJen? 
(d) What is the expenditure by communities including wages paid to 

:-workmen? 
(e) Does this number and ratio of expenditure justify the new ratio for 

recruitment? 

Mr. P. Jr.. Bau: (a), (b), (c) and: (d). The latest mformation: a'VsUable 
'With Government will be found 'on pagelS4 of Volume I and page2S4 i of 
Volume II of the Report by the Railway Board on IticUan 'Bailw&18 for 
1988-34 . 
. '(e) I leave it to my ~ ~  frleri,d ~  ~  ~  

after examining the figures abOve: ' ., 

,RJIIOBUInlENT OJ!' TIJB MmOBlTY COJQlUNI't'X -;"IN TO -POIiJTS, Al'D 
'TBuDaIL&l'1lS J>KpAltTMJilNT: . c' .,. 

78. Bhal Parma .and: (a) Is it a fact that according to the· tetm 
c 'Minority Community' as defined. in the Director General, Postll and .Tel",-

graphs Department the recruitment oi.staft for the Depaliment is ~ 
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to Uevenue Division while ~  term 'Minority CODlmunit.y' is restricted and 
defined on the basis of AU-India Unit? Are Government aware of a. 
ooncrete case, vis., the Hindus in the North-West Frontier Provinue, Sind 
.and Baluchistan, though in 8 hopeless minority, are considered as the 
majority community? 

(b) Are they prep·ared to lay down the definition of the term ~M  
tCouimWlity' for·· pW'poses of recruitmen.t on the basis of population of 
_.divisions jp. the case of ~  recruitment and of Provinces in the case 
of the recruitment ordered by the Head!:! of the Circles? 

ft' BODOUl'ableStr bIoDk 1107'"" (Br aDd (ti), Ail s-te&Wt61 the'llome 
Depa.r1iment Resolution on recruitmeni1 issued in July last (s copy of which 
has been placed in the Library of Ule House),· the whole question ·of the 
position of the various communities in each local area of recruitment is 
under' review and 'd.efinite instructions will be issued to recruiting offieara in 
due course defining for Baoch such area ,the proportion of vacancies to be 
allotted to the difJerentcommunities. The proportion will bebaseq gene-
rally on the relative population of the communities in each area and will 

·.be so fixed that the total reservation in all the areas together will amount 
to 25 per cent. for Muslims and Si. per cent. for other minority com-

,munit.ies. 

DBuY Ilf THliI DIBl'oSAL OJ' ApplilAL CABJIS BY THB SUP:n.mTDDDT OJ' 
. POST OJ'J'IOBS, RoBTAI[ DIvISIOlf. 

'14. Bhal Parma Baa4: <a) Is it a fact: 

(1) that several oases of serious delay in the ~  of appeal caBe8 
on the part of the Superintendent, Post Offices, Rohtak 
Division, have come to the notice of the Postmaster General. 
Punjab and North-West Frontier Circle; and 

(ii) that many of the appeals and representations submitted by the 
Bubordinate staff to the Postmaster General through the 
Superintendent, P08tOffioes, Rohtak Division, have been 
suppressed by the latter 'I / 

.-m(b) If the replies to part (a) (i) and (ii) be intbe a.ffirmative, are 
,.eo.emment prepared to take steps to ensure that there are no more 
cappressed ~  _ representations by the said Superintendent, and 
to make an enqUIry from the subordinates by a special circular? 

-; (c) Will GoverqPi@t please state wha.t action has been taken ,or they 
: propose to take agsbllt the officer l&sponsible in the matter? . . 

'!'he Honourable Sir I'r&Dk 1I07'ce: (ao), (b) and (c). Government have no 
·1n_formation and do not propose to oolleCt ltas-the m&tteris· OD& ;Within 
~  ~  the Head of the Circle to whOm a copy of the queBt.iOn 
u bemg 'sent; . .. .. ., ... 

~  '6 .. 'THull: -lJiNDU . OnICIAJJ3'. BY .TRB· SUPOtNHiMbinri' OJ' 
POS'r O:rnOllS, RoB'l'AK DIvIsrOlf. 

,'"' 75. Bhat Parma .. Ban4: (a) Is It a fact that the SUptlrintendEmt. Post 
'Offices, ,Rob-tak Dtvillion .. has dismissed during the current offiCial year 
three Itindu .offi.c,ials With I 0 to 20 yeats' service at their credit? 

, , . ,. .;., ' ;' . ',' . ," ~ 
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(b) If the reply to part (a) bc in the affirmative, will Government please 
state whether the enquiries in the alleged csses against, the said oflicial. 
were made in accordance with Rule 5ii of the Classification, Cpntrol and 
Appeal Rules embodied in Appendix 3-A of the Fundamental snd Supple-
mentary Rules, P. & T. Compilation? 

(c) If the reply to part (h) be in the negative ure Government prepared 
to take notice of the three subordiMteshaving been deprived of the right 
of cross-examining the witnesses and to order the immediate ~ 
of the officials? 

fte Honourable 81r I'nak lI'GJCt: Gavenunent ha-ve' no ~  
but a copy of the question is ~  to the Head of the Circle con-
cerned who is competent to deal ~ the matter. ' 

PBRoNDBANOBOJ' MuSLDI P08TIIBN IN TIlB LAKOD ,GBNDAL 
POST,OJ'FlOB. 

76. Bhal Parma Wand: (a) Is it a fact that: 
(i) in the Lahore General Post Office there is preponderance of 

Muslims in the postmen's cadre; and 
(ii) the vacancies which occurred during the last two years hne'aleo 

been filled up mostly by Muslims? 
(b) If the facts are as statl3d above, Bre Government prepared to issue 

orders that in all future vacancies the claims of other communities Bre given 
due consideration to adjust communal inequality? '" . 0, 

The Honourable SIr ~ lI'OJce: (a) Government have no information. 
(b) Government do not consider it nee688ary to go farther than to 

see that their orders regarding the adjustment of communal inequwitiea 
in the recruitment of staB, as in force from time to time, are carefully 
observed. 

TBANS:rBB OJ' CANDIDATBS FOB CLEBIOAL APPOINTKBliTS noM TIm 
DBAD LETTBB OntCB TO THB LAHOBB GBNBRAL POST OJ'J'IOB. 

77. Bhal Parma Band: (a) Is it a fact that the candidatel for clc'!rical 
appointments, borne on the waiting list of the Dead Letter Office, Labore. 
have been transferred to that of the Lahore General Post Office and 
ranked senior to the candidates of the latter office? 

(b) If the reply to part (a) be in the ~  are Govemmen. 
prepared to undo the wrong done to the candidates of the Lahote General 
Posti Office 1 

fte HODOlII&blI 81r ~ .ope: (a) and (b). Government halVe no in-
forma.tion. A copy of the quesMn is howe'9'8r beiDg sent to the Bead of 
the Circle concerned who is competent to deal with the matter. 

Al'l'omTlllln' 01' HDfDus .AI CLau .oD SVB·P08'l'JU.8'1'D8 Df om. 
. KBnu ~ Au4. . 

78. Bhal Puma lI'aD4: (a) II it 6 fact: 
(i) that there are seven appointments of clerks and Sub-Poetm ..... 

in the Khyber POltal Area carrying speci,u pay; and 
(ii) that all the leVeD appointments are held by Kuau...? 
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, , . {b' tf tlIe (dats ~ ~ ,til stated. abbve, ~  ~  ~  i8Bue. 
ot-ders ~  ~  ,half the number of ~  be allotted to ihe 
l!tndU PtisttJl1ice officials? 18 it a fact ttlilt ror a considerably lqng tll:ne 
Hindus have not been given any chance to serve in these appointinents 
oarrying special pay? 

~  1tbDOUI'ible 8u :traDk 'Bo,"": (d) (iJ aud(ii). C16veminenb Dave no 
iD.fdffiia'tiOn. 

(b) As regards the first pari of the question the posts in question are 

rr!p:et ~ ~ ~  ~~~ ~~~~~ ~~~~ ~ ~ ~~ 
latter parl oj the question Government have no ~  ~  they 
consider it necessary to call for it in view of the reply to the first part. 

PuPONDWNOi Oll' Musulot ~ rB T.HlII PEWW..R iND Dwu'1" 
POSTAL DminONS. 

79. *lai 'arma Ifaiic\: (a) Is it a fact that in the Peshawar aDd 
Derajat Postal Divisions, 95 p-er cent. of the postmen are Muslims? 

€b) If the reply to part (a) be in the IIfI'dmatiVI; attt Go'YeI1lfue!dl pre-
p8:'ed to issue ordera that no Muslim is recruited in the postmen'. cadre 
of the two divisions unless and W!ttil a propcrlicm of at _11 98 per de!l'ti. 
of the HindUl! in that cddre is reached? 

TIle Honourable 8lr,I'rank :Royce: (a) Government,have no inforrpation. 
(1)) Government are not Prepared to go ~  than to Bee, tha.t ~  

ordera ~  ~  ~ B  ~  ~ ~  inequal;i,ti!'ls iQ the reCl'ui" 
men! of staff, as 10 force /rom tlme to tune, are carelUIIy observed. 

PBEPOl'l'DERANOlII OF MUSLIMS IN OERTAIN G:8..u>ES IN THE :P:a:SlIAWAB 
GlIINEBAL POSTAL OJ'J'IClII. 

SO. B ~ Partna it&D'd: 1s it a fact that in the Peshawar General 
l'ost Offire tbe appointments of Postmaster, Town Inspector and the clerk 
dealing with the personal Clj.ses of the staff are all held by MualiIllfi? If 
80, are Government prepared to see that with a view to safeguard the 
infere. of Hindus, at least. one of the three appoitltriients is given to .. 
Hindu? 

TIle Henomble 811' ~ lfoyee: M regards the first pArt. of the 
quemon, Government regret that they have no informftfjion later th'ltll t,hl\t 
laid on the table of the House in reply to part (b) of the Honourahle 
Member's question No. 440 of, March 13th, 19R4. 

A~ regards t,ne second ~  the poets an not, filled on comrmmnl con-
Aiderations and it, is no part of the dutiell of the officinls holding t.hem 
to snfegl1ftl'd t.he interests of any particular community. 

RlIIORtTlTJrIlt'ft OF HnmtJ"s· A~  1IJ:ttRA. 1>EP'.A1mlncriAL S B A ~ 
IN THlII RoHTAl[ POlfl'AL DIvmtoN. 

81. .Biwi Puina,ian4:, (a) wm Gollernment ;!eaae pPaee 0Jr tBe 
iable a' statement showing the particulars of E. D. B ~ 
recnlited in the Rohtak Postal Division? 

• 
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(b) If the majority of them belong to the Muslim community, what 
steps do GO'Vernment propose to take to give proportionate share to the 
Hindu community, who according to population are in majority in that 
Division? 

'!'he Honourable Sir !'rank Boyce: (a) and (b). Government have no 
information and do not propose to collet't it as Extra Departmental agents 
are not whole-time servants of Government and the orders regarding re-
cruitment on a communal basis do not apply to them. . 

MU8LDI PREPOlmERANClIl IN THE CoNSTITUTION OF THlII RETBBWC'EDIlmT 
.AND EXAMDTATION BOAllDS IN TIDII PESlIA.WAB AND GUJABAT POSTAL 
DIvIsIONS. 

82. Bbat Parma Hand: Is it a fact tt.at the Retrenchment and 
Examination Boards so far constituted in the Peshawar and Gujnrat Postal 
Divibion had Muslim officers as its members? Are Government prepared 
to h,sue orders that members of other communities are also taken on the 
Eoards to safeguard the interests of all communities? 

The llonourable Sir !'rank Boyce: As for the first part of the question, 
·,Govemment have no information except that given with regard to the 
Peshawar Division in part (a) of the stat.ement laid on the table of this 
House on the 27th March, 1934, in reply to the Honourable Member's own 
starred question No. 440 on the 13th March, 1934 . 

. As for the second part, Government regret that they ale unable to 
accept the Honourable Member's suggestion a8 such Boards are not consti-
tuted on communal considerations, and the members of such hoards are 
responsible officers who, Government are confident, can be trusted to carry 
out their dJlties impartially. 

SELECTION OJ!' TELEPHONE OPERATORS AND MECHANIOS FOB TRAINING 
FOB APPOINTMENT AS TELEPHONE INSPECTORS IN TIDII PuNJAB 
POSTAL CmoLE. 

83. Bhal Parma Hand: (a) Is it a. fact: 
(i) that recently the Postmaster General, Punjab and North-Wes. 

Frontier Province Circle, has selected seven men from 
amongst Telephone Operators and mechanics, for training for 
ultimate appointment as Telephone Inspectors; and 

(ii) that out of the seven men selected there is only one Hindu 
against six Muslims? . 

(b) If the facts are as stated above, are Government prepared to see 
thll t n reasonable number of selected candidates are replaced by Hindus 
to avcid discontent and to adjust commJlnal inequality? 

The Honourable Sir !'rank Boyce: (a), (i) and (ii). Government under-
stand that the facts Bre as stated by the Honourable Mf\lllber. 

(b) Governm'3nt re81et that they areurablE< to acc"pt the Hononrable 
Member's suggestion as the Government orders rega.rding the adjustment 
of command inequalities do not a.pply to cases of selection of departmental 
ofIicialR for training but to direct recruitment only. 
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RETBD'OJDDDNT IN TBB POST OJ'l'lOES. 

84 .. Bhal Parma .and: (a) Are Government aware of the fact that: 
(i) in the Postal Department in India a. large number of old and 

young men have been discharged from service in consequenoe 
. of the retrenchment campaign; 

(ii) the retrenchment in aU other Departments of Government has 
. altogether been stopped for the last· one year ; and 

(iii) in the Telegraph Branch of the same department it has been 
recently ordered that no personnel should be. retrepched and 
that the Recommendations of the Verma Committee should 
be given effect to as vacancies occurred? 

(b) If the rep·Hes to the 'Preceding parts be in the affirmative, are 
Govl'rnment prepared to issue orders immediately on the lines of part 
(a) (ill) above in the case of Post. Offices as well ? 

The Bonourable Sir Prank Noyce: (a) (i). Yes. 
(ii) It is a fact that retrenchment in other Civil Departments of the Go-

nrnment of India has practically ceased. 
(iii) Yes. 
(b) Government hope to be in a position to terminate the retrenchment 

campaign in the P03tS tlnd Telegraphs Department very shortly. 

SOALB OF PAY FOB POSTAL CLlmxs AT LYA.LLl'UB. 

85. Bha! Parma Nand: (a) Axe Government aware that Lyallpur, 
being the District Headquarters of a new colony, is in no way less8Xpensive 
than Lahore, Amritsar, Rawalpindi, etc.? 

(b) Is it a fact that the scale of pay for Post Office clerks at Lyallpur 
is Hs. 35-5-135 !lnd that for similar staff at Lahore, Amritsar and 
Rawl'lpindi Rs. 45-5-·145? 

(c) If the replies to parte (a) and (b) be in the affirmative, are Govern-
ment prepared to flee t.heir way to sanctioning the higher scale of pay for 
Lyallpur as well? 

'file Honourable Sir I'raDk Noyce: (a) Government have no reason to 
believe that Lyallpur is as expensive as Lahore, Amritsar or Rawalpindi. 

(b) The fact is as stated. 
(0) Doaa not arise. 

CASE OF CEBTAIN TELBl'HONE OPBRATOBS AND MEOIUNIOS FOB 'l'H:II 
GRANT' OF PBNSIONABLlII STATUS. 

86. Bha! Parma Nand: (a) Is it a fact that the case of oertain Tele-
phone Operators and mechanics employed in the Engineering Brr.nch of 
the Posts and Telegraphs Department. for the grant of pensionable status 
has been under the consideration of Government for the last ten years? 

(b) If the reply to part (a) be in the affirDl6tive, do Government pro-
pose to expedite the final deoision and grant them the status asked for? 

.1 
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The Honourable Sir Prank !toyce: \&) and (b). The question whether 
~ dliciali referred .to should begranied ~~  ~ ~ B ~  j,p.dmitteci 
to the benefits of a contributory proyideut fund has been under cibnSiilera-

~  sorrie, time past, but owing to the unfavourable financial situation, 
it is nOt Being pursued ti.t present. It wiU be duly considl'l'ed when the 
financial position improyes. 

LocAL ABiltANGBMENTB I'OB V A<lANCIEB IN SJ:LwnON GBAnJl Wrmi:N TlIB 
POSTAL DIVISION. 

87. ihai Parma Wand: (a) Is it a fact that: 
(i) recently the Director-Generl>'l, Posts and Telegraphs, has issued 

orders th&t in case of vacancies in Selection Grade for ~ 
period of four months or less local arrangements or ~ 
ments within the divisibn should be made, 

(ii) the officiating service in the Selection Grade counts for incre-
ments in that scale; 

(iii) there me eases of junior officials. who in _ oonsequence of the 
orders referred to in sub·part. (i) above have hf'eti bElDefli.ed 
over the head of their seniors; and 

(iv) there, are oases in whioh penior men have expressed their willing-
ness to act in suoh arrangements even at their own expense? 

(b) If the facts are as stated a.bove, are Government prepared to see 
their way to reviiing the order so as to enable the senior officials to be 
appointed in the Seleotion Grade vacancies? 

!'he HonoUrable Sir I'raDlI 1Ieyce: (a) (i) and (ii). The reply is in t.h8-
affirmative. 

(iii) dnd (iv). Govetnment have no information, but suoh oaset! may 
()ccnr. 

(b) The arrangements referred to in part (a) (i) of the quesiton are 
made in order to avoid dislooation of work and expense to the state on 
account of travelling o.llowllnces and Oc,vernment d.o not propose to revise-
the orders on the subject. 

GRANT OF AN AD:I!lQUATJl PENSION TO ~ lNi'EaroR STAn' IN THE t>OSTS 
AND TBLiDGBAPJlS DEl' ABTMENT. 

88. Bhat Parma Nand: (I>') Are Government. aware that the inferior 
servants in the Posts and Telegraphs Department, including Recbrd Sup-
pliers in the scale of Rs. 45--4--85 in the Circle Office, are on retirement 
~  a pension of Rs. 4 per menspm? 

(b) If the reply to part (a) bE' in the affirmative. arc Government pre-
pared to oonsider the hard l·:>t of this class of _ servants and grant them 
pension on the same prillciphs fl.1I in the case of officials in Superior Service? 

The UotloarabteSIr Prink Noyce: (6) The Honourable Member appb; 
rently refers to the Record Suppliers in the Circle Offices at Lahore and" 
Lueknow who are on the seale Rs. 45--4--85. The fact is aa stated except 
that tlieie bftioiala are Illso eligible for temporary inoreases in pensions. 
TRrying between Rs. 2 and Re. 1 aocording to locality. 
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(b) 'l'he question of the revision of the p{:nsions of inferior servants 
\n thp. Posts apd Telegrrwphs DeJl'8rtment will be considered with the 
main 'scheme of revision of pensions of tbegeneraJ body of inferior servant. 
under the Central Governme'Dt, which hos 'had to be pbstponed until tbe 
financial position improves. 

DluuNDS SU:BMIT'l'ED TO THE HONOURABLE 8m NatniNDRA SDtO.All BY THB 
". ., . .  . 'B.ALUCHIS'l'Alf PuBLIo. 

89. Seth Baji AbdoOla BInOD: (a) Is it a fact tha.t ~ ~  &ir 
'Nripendra Sil'eRr, Lllw Member to the Government of India, was specially 
deputed by Govel'I).r:nem; tp JOake ~ iII. ~ ~  and that ~ his 
arrival at Quetta, a memorandum was submitted to him by the BaluchIstan 
~  ~  t?e ~  and ~ p1 B~ ~  ~ ~  
If so, on ~  of hIS tour. dId he submlt a repOrt to Govemmeiri and 
bas that report been pLaced on the table .of this nouse? 

(b) If the answer to part (a) be in the ~  will Government be 
pleQsedto place the sa.id report on the table of tdle Legislative Assembly? 

, (c) What steps were taken by Government for the satisfaction of the 
Baoluchistan public in connection with the demands as mentioned in their 
memorandum submitted to the nonourable Sir Nripendra Sircar at Quetta? 

JIr. B. A.P. )[etcalfe: (a) No. The Honourable Member proceeded 
to Quetta in the ordinary course of touring. A representation was made 
toO him by the brother of Abdul Samad ADan A ~  and some of his 
friends. He submitted no report to the Government of India. 

(b) and (e). Do not arise. 

EA.B.TH.Fn.I.xNa J'OR JUlIO ABBoDBOIIB. 

9.9· ~~~ B ~  ~~~ B~  Will Government ~  state: 
(jI.) the ~ on whiQh the ~ ~ eartl,t,.filling for J uho Aero. 

~  WA' ~  

(b) the amount of the sa'D.ctioned estimate and the amount of the 
final bill for work done; 

(c) the date on which tenders were called for work of filling screened 
aJJ.d UDscrecned earth: and , 

(d) the na.mes of the contractors who tendered for the work, and 
the amount of each oonJer? 

The Bonourable Sir I'rank Boyce: With your )Jf'rmiSHiOIl, Sir, I pro. 
~  to answer <luestions N08. 90 to 1(10 ~  

The questions of the. Honourable Member all arise out of allegations 
of fraud made by Mr. A. J. Saldanha. late Overseer in the Public Works 
Department of the Government of Bombay. A report has been received 
from the Bombay Government {rom which it a.ppears that the allega-
tions were fully investigated by the Departmental superiors of the officers 
concerned in August. 1932. 'fhe allegations were found to be baseless and 
~~ Overseer was so informed. Since hil llE.·)'sistcd in his ullegations he 
was asked to produce qis ~  hefore thr-S ~  Engineer 
and was given an opportunity to Inspect any books which might be neces· 
sary to prove his I'8sertions. This he refused to do, but he eontinued his 
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unsupported assertions. He subsequently resigned as his request for a 
transfer was refused. The Bombay Government were satisfied with the 
investigations, u.nd considered that he should have been dismiss('ld; and 
they decided that in view of his insubordination and generally unsatisfac-
tory conduct, he should not again be admitted to Government service. 
'jlhe. Government of India concur in the finding of the Bombay Govern-
ment, snd cannot re-open a case which was decided to the satisfaction 
of that Government ~  two years ~  I do not propose, therefore, 
to call for the information asked for in these questions. 

CONSTBUOTIOI OJ!' JUHo Ali:BoDBOMlII. 

t91. Seth Bali AbdOOla Baroon: Will Government be pleased to state: -(a) whether it is a fact that Mr. A. J. Saldanha, Overseer, Thana 
Division, wrote a confidential letter to his Executive Engineer 
on the 10th January, 1932 that the last bill paid in connection 
with the construction of J uho Aerodrome resulted in a loss of 
Rs. 6,000 to Government; 

(b) whether it is a fact that Mr. Saldanha alleged that page 48 of 
measurem('lnt book No. 234 was tampered with, original figures 
scored out and quantities changed; 

(c) wh9ther the Executive Engineer ma,de any enquiries, and if so, 
with what result; 

(d) whether they are prepared to place the measurement book 
No. 234 of the Thana Division on the table of this House; 
and. 

(e) whether it is a fact that Mr. Saldanha wrote to the Executive 
Engineer on the 27th January, 1932 that the measurements 
were further mutilated, and requested him to keep the 
measurement book in safe custody after sealing it? 

GBOUND A.T TBB JURO AlmoDBOMB. 

t92. S ~ Ball .A.bdool& Jlaroon: Will Government be pleased to state: 

(a) whether it is 8 fact that the whole ground at the Juho Aerodrome 
measuring 2,400 ft. x 2,400 ft., or thereabouts, W8S properly 
levelled and rolled before 1980; 

(b) whether it is a fact that the abovementioned ground was 
inspected or approved 8S fit for landing in 1929 by Aviation 
authorities; 

(0) the cost of preparation of the above ground by rolling and level-
ling as a minor work before major work of rough and sc.reened 
earth filling done in 1930-32; and 

(d) the number of rollers and period in which D. D. rollers worked 
on levelling and rolling before 1980-82? 

------_._---------
ti'or answer to this queltion, ,ee&nswer to question No. 90. 
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JUHO AEBoDBOKB Won FJu.UDS. 

tOO. Seth Bajl AbdOola BarOon: Will Government be pleased to state 
whether It is 0. fact that Mr. Saldanha, Oversel:lr, l'hBDa Division, had 
addressed certain confidential lotters to the Executive Engineer about 
J uho Aerodrome work frauds? 

ALLKOATIONS OJ' FRAUDS Dl' OONlflDCTION WITH 'l'JDI JURO AlaBoDBOKlI 
CoNS'l'BUO'l'lON. 

t94. Seth Ball Abdoola Baroon: (a> Will Government be pleased to 
state whether they are aware that Mr. A . .1:. Saldanha, Overseer, Thana 
Division, wrote a letter dated the 80th Octobin-, 1982, t<> the Supftintehding 
Engineer through proper channel making serious allegations of fraud •• 
tampering with records, etc., against Mr. T. C. Kantawala, Assistant 
Engineer, and Mr. H. J. Gloeson, Executive Engineer, in connection with 
J uho Aerodrome construction? If so, will they be pleased to place that 

~  on the table of this House? 
(b) Are Government aWjl.re thli'ot Mr. A. J. Saldanha wrote again to. the 

Superintending Engineer, Northern Circle, on the 18th December, 1982, 
()fioring to prove his allegations against Messrs. T. C. Kantawala and H. J. 
Gleeson? 

(c) Is it a fact that no Departmental or judicial inquiry by independent 
and unconcerned officers has been conducted into these allegations, whereat 
Mr. Saldanha had been given an opport.unity to prove his allegations? 

ALLBOATIO:N8 OJ' FJu.UD8 IX OONNllOTJOli WITH TID JURO AlmoDBOJDII 
CoNSTRUCTION. 

·t95. Seth Hall AbdOOla Haroon: Will ~  be pleased to ~ 

(a) whether it ia a fact that Mr. A. J. Saldanha, Overseer, Thana 
Division, wrote a printed letter dated the 21st July, 1988, 
to the Accountant General, Bombay, repeating in detail all 
his charges of frauds and tampering with records et-o. about 
which he had previously written to the Superintending Engi-
neer, Northern Circle, against Mr. T. C. Ksntawala and Mr. 
H. J. Gleeson and requesting the Accountant General to 
inquire into the mutter regarding Juhu Aerodrome work; if 
so, whether they are prepared to place that letter on the table 
of this House; 

(b) whether the Accountant General instituted any inquiry, and if 
so, with what result; and if not, why not? 

Juao AlmoDBOMlll WOBK. 

~  Seth Ball Abdoola JI&rOOD: Will Government be pleased to 
state: 

(a) whether it is a fact that the conditions of contract of the Juho 
Aerodrome work provided that all bills shall be paid on 
sectional measurements; 

tFor answer to this qu .. tion, 'eI answer to question No. 90. 
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(b) whether it is a ~  ~  the measureplents for the whole of the 
work in ~  season was 1, paid on' st,ack measurements 

recorde4 by ~  ~ ~~  ~  . 
(0) ~  it is ~ ~  that tpe ~~  General ~  ~ ~ ~~

~  E ~ expll!oll/!oti.Qn aft,er ~~  jp. ~ *1 
for thIs Irregulanty; and ' 

(d) whether it is a fact that some correspondence was going on with 
the Govenuneat of India .. ~  8topPini furt.PeJ' WPtl'Jf: NW 
completion of 1900-81 MUGn'. portion? 

JDBO u.ol>BOIOI II'OM. 

tQ1. M ~ ~ ... : ~  ~~ ~  be ~  fA 
~ : 
(&) whether it was a condition of r..ontract at the Julio A~  
, work that ~ B would be taken on top of rough tilling JDd 

Ilgnin on top of screened earth filling for taking out quantities; 

(b) whether it· is 1\ fact thnt no such levels were taken up to the 
end of the monsoon of ~  for work done in t'he'previous 
~ B  

(c) whether it is a fact that the Executive Engineer never ~~ ~~  

at. site measurement,s submitted uy Mr. DesRi, Overseer, for 
lQ30-tH work; and 

(4) M ~ ~ ~  of ~  rnf!>q.e to the coIW,.l!octor till, S ~ ~  
1981? ' 

.JUBO AlIBODBOME Won. 
I 

t98. S,th lJ&jl Abd, 001& B ~  Will Goyern"J.!l,e,9t b.fil ~ ~ to 
state:' .. 

(a) the originaltander rates for rough and screened. ~  ~  

(b) ~  ~  rates in ,r,art (a); 

(c) ~~ ~ oriwAAl ~  ~~ were ~  after work of 
~ M ~  selWpn; if ilO, (i) \Y1!y, an4 (iU what w:e,re the Dew rates 
llm1r lends; 

(d) the dates on which 1981-82 lIeallOn work was oommenced which 
was to be paid for at enhanced rates ; and 

(e) the date on which 1980-81 senson work was finally measured after 
taking top levels as provided in the conditions of contruct? 

JUJlO .4EaoDBOJIB WOB&. 

tOO. S6th Hall Abdoo,}i ~~  (a) Will Government be pleased to 
place on the table of thIs 'Souse ('opies of the following: 

(i) Stat.ement, of items of work for which tenliers Were invited on 
the 7th October, 1980; 

(ii) printed lOOuditiollfi of contract; and 

(iii) additional conditions and "Pecifications of c.ontl'act? 

tFol' answer to this question, see answer to qneation No. 90. 
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tb) WjJl ~ M ~  ~  the ~ on which the first SPaBon's 
work in hatched portion was to ~ In ~  

(c) Will Government please etBte the date on which the entire work 
was to be completed? ' 
(.d) What were the actul\J df\tes of completion of work referred to in 

pans (b) and (c) AbovE'? 
(e) \Vas the "outraclol' charged penalties for delay or not? If so, how 

mueh? 

JURO AJIBODBOIIB. W;pIU[. 

tlOO. 8eUl BaJi Abdoola B&1'OOu: Will Government be pleased to 

.. tl\te: 

lS) thb amount, of original estimate sanctioned for rough and screenea 
eA.l'th o)ling of J uPo ~ ~ ~ ~ ~~ ~ lD 
~  

(b) ~~  ROy ~ ~ ~ ~  Willi paaseq, by 1r{r. t. ~  
l{,ke/.:i on the ,balll!! of the ~  ~~~  ~  w9rk wll!J ~  
oyt oil ~~  If SI), ~  Rmouptof ~  ~~~ A  

(c.) if the reply to r.art (b) he in the dirmativJ!, ~  it was 
" called hack b:v Mr. T. C. KaDiiawala niter he took chArge from 

}6; Kik8l'i, A.I8istaIJt' Engineer ; 

(d) whether Mr. Kantawala resubmitted the estimate in September, 
~  ~  ~ ~ ~  . 

. (8,) t1» a!Jlount Ql the final piJ! p,ili to MJ'. ~ ~ ~~ 1q, 
~  

(f) the names of the Executive Engineer,Superintending Bngineer 
and Ohief E ~  who: 

(i) werf3 connecten with the preparation and flanction of thtl orighulol 
6stimntl:l; 

(ii) were connected with giving out contract to the contractor in 
1900 and plt'lioSf' state ~  nlUlla; aM 

(iii) were connected with the prep'l\ration and sanction of ~  

increasfld rates to the cOlltraetor; and 

(g) the .amount of payment a8 difference that contractor received 
~  to ~ ~  rate.Jl? 

~~ OJ' TIOUTS BY ~  QL.&.ss A ~~ BB AT TlUII Dgx 
~ A  ST.+.TI()lf. 

~ ~  ~ ~ ~~  ~~  ~~ ~~ ~  t\re ~  ~ 
~  nlthollgh booking at Delhi Railway Station is open tor 24 hours, there 
are complaints b:'i third class paB!!£'ngers that thev Illln purchase tickets 
only just before the departure of t·rains and owing' to the great rush they 
~  ~ ~  a-od B~  some male ~  are S$lll to lJuy 
th'llIt claJ;lB tipket.s through windows meantfqr female ~  a.lld it i. 
alleged they have to give one anna more for this favouritism? 

tror ~~  to ~~  ~  ~  ~  ~~  ~  ~ 
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(b) Do Government propose to instruct the Delhi Railway authorities 
to makp- enquiries into these allegations? 

Mr. P. B. Bau: The Agent, North Western Railway, states: 

(a) that he is not aware of any complaints of the nature referred 
to. 

(b) that he is having enquiries made a.nd if these show that the 
complaints have some justification, steps will be taken to 
put matters right. 

PuNI8lDlENT )'OR BUOSING FIuUDS OOMllITTED BY HIGH R..uLWAY 
O:rFlOIALS IN Sum. 

102. Mr. Jfabl B&kah m&hl Bakah Bhutto: (a) Will Government btt 
pleased to state, whether their attention has been drawn to a pamphlet 
entitled "punishment as a reward for exposing frauds committeci by high 
Railway Officials in Sind", issued by one Mr. lsardass Chuharmal, in 
which allegations supported by fllscimiles of some important documents 
have been made against certain Railway officials of the Karachi division 'I 
If not, are they prepared to secure a copy of it and examine it thoroughly 
in view of its importance as an open indictment against the character 0( 
important railway officers? 

(b) Are Government prepared to order a detailed enquiry to be held 
directly by 8omeresponsible officer of the Government of India, as, to the 
contents of the above pamphlet and place on the table of this House the 
papers relating to that enquiry? 

(c) Do Government prol-ose to order that the enquiry should not be 
entrusted to anv officer connected with the administrntion of Karachi 
division? • 

Mr. P. B. B&11: I have seen a copy of this pamphlet and have forwarded 
it to the Agent, North Western Railway, to consider what action should 
be taken in the matter. 

I 

LAVATORIES IN THE INTlaBMEDIATE AND TumD CLAss COMPARTMENTS 
ON THE EAST INDIAN RAILWAY. 

103. Mr. Sri Prakas",: Are Government aware that most of the 
lavatories provided in the intermediate and third class compartments of 
the East Indian Railway are not in conformity with human anatomy and 
thus cause avoidable inconvenience to passengers and tend to be very dirty? 
If 80, are Government prf'pared to instruct t.he authorities concerned to 
take immediate steps to improve them? 

lIr. P. B. Bau: Government are not aware that the facts are as stated 
in the first part of the question. 

They are, however, bringing it to the notice of the East Indian Railway 
Administration for such action RS may be con&idered necessary. 
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. L£.VATORIES IN TIlE THmD CLAss ColllPABTMENTS ON TIlE BENGAL AND 
NORTH WESTERN AND TIlE BOMBAY, BARODA AND CENTRAL INDIA. 
RAILWAYS. 

104. :Mr. Sri Prakasa: (a) Is it a fact that there are no lighting 
arrangements in the lavatories of the third class compartments of the 
Bengal and North Western Railway.and the Bombay, Baroda and 
Central India Railway (metre gauge)? 

(b) Axe Government aware that the amount of space provided for them 
is too small for ordinary human decency and comfort? 

(c) If so, do Government propose to take immediate steps to remove-
the deficiency? 

1Ir. P. B. Bau: Enquiries are being madE:: and a reply will be laid 
on the table in due course. 

SUPPLY 01' INFORMATION REGARDING TIlE EXACT NUMBER OF VOTES IN THlII 
LEGISLATIVE AsSEHBLY ELECJTIONS. 

105. Ill. Sri Prakaaa: (a) Do Government regard it as against rules for 
Returning Officers to supply information regarding the exact number of 
vptes in any particular constituency, to the candidate for the Legisla.tive 
Assembly from that constituency, or his election agent? 

(b) If not, are Government aware that such information was, after-
several reminders, ultimate]y refused by the Returning Officer at 
Allaha.bad to the election agent of the candidate for the Legislative Assembly 
from the Cities of the United Provinces constituency (Non-Muhammadan, 
Urban) even when a stamped and addressed postcard was enclosed for 
reply, on the ground that there WBS no rule under which the information 
could be given? If so, do Government approve of this conduct? If not, 
do Government propose to issue instructions that sllch information should 
not be withheld in the future? 

The Honourable Sir Henry Oraik: (a) Electoral rolls are open to public 
inspection and it is no part of the Returning Officer's duty to supply candi-
dates wit,h information extract·able therefrom. 

(b) Government have not seen the ('orrespondence to which the Honour-
able Momber refers. On the fads stilted in the question they consider-
that the information sought by the ('.Ilndidate was properly refused and 
th&y do not propose to issue any instructions in the matter. 

i ! I I 
REPRESENTATIVlIIS TO BE SELECTED FOR THE PROPOSED STANDING 

COMMITTEES ON WHEAT AND RICE. 

106. Prof. N. a: Ranga: la) Will Government be ~  to state 
whllti all interests are propolled to be represented on the proposed Stand· 
ing Cd'Rlmittees on wheat and rice? 

(b) Are the peasants of the Punjab in the case of wheat and o{ 
Bengal, Madras, Bombay, at least likely to be represented by the 
nominees of their associations? 
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('l) If ~  ~  ~ ~ tpoq.ght ~ fo/. the 
~  of P/38ji1a.p.M· pn th{t ~~  ~  ~ ~ ~  pre-

pared to consider the advisability of selecting one representatiye qfpeRsanu 
organisation for each one of the principal wheat and rice growing pro-
lriooes? 

KI' ••• S • ...,.: (a) Yes, all tlae interea_ concerned. A statallleni 
showing the oomp()6ition of the Rioe and Wheat Committees j8 laid on the 

~  

(b) This is a matter for the Local Governmentll! who will nominate the 
~ ~ ~ ~S ~  fioe ~ whAAt. gl'Owers. 
(0) Does not arise. 

S ~  regarding tit_ 1rropo.<ed Standing ('ollllilitfer8 flll W"eat mad Rice: 

RWE COMMrrrEE. 

(a) The. Directors u,f ~  ~  . ~  B~  United Provincel, 
llurma, Bihar and On!sa. {lentral PrriVinces, Aftarn 'HYderabad, MYlore, ~  
Travanoore and Coobin (Total 13). 

(b) Eight repreeentativlllJ' of rice 8Il'OW81'8 (one each from the above ~  to 
110 lIOIlt;nl/erlby the Inc4Il ~  (TM.el8). : 

(cj TbePMdy Speoialiat.. Kadrae. 

The Paddy 8peciaU ... , Burma . 
. 'l;'he ~~  S~ ~  B ~  
The:EConomlC BotaQ,lst, "tilingal. 
TJie Itbonoitric . Rot..nist (iticel, United Pl'ovinl'.68. 
1Jbe Orop Botanist, &10157. '  . 

~  ~ ~ ~  Central &ovi41c88 ~ ~  ~  
~  ~  BoW-ni ... to Government, 4ssam (Total 8). 
(.d) tv;o . pl'OfeS80rs (,f lj:conomics (or University Readers) (Tot.ll 2). 
(Il) lOne repreeenta(..ive of S ~  Cb.arp.b,ers of Commerce. 

:z One fllpl'esentative of Federation of Indian Chamberb. 
3 One wholeaal.. rice merchant, ncquainted with import and export trade. 
4 One rice ~  

5, 6 and 7. Trade ~ B from Madras and Bengal ,and a ~  
Clf t.he whoIe.ale exporter_ of nee from Burma {!f'otal 'I;" . . . .', 
(f) Oficerl of the Imperial ·Council of Agricult.ural Research. 
1. The Vice-Chairman, Chairman. . 
2. The AgriculturBl\ Expert. 
a.The Jlarketmg' Expert. 
4. The Senior Marketing Officer (Rice). 
5. The fltatistician. . (Tot41 11). 
Secretary. Imperial rO,¥,ci) of ~  Restlarch, S ~  ez.oJtieio. 

(Total No. of membt'rs 43). 

WHEAT COMlIl1TJ'l!E. 

(a) The Directors of Agriculture, United Provino .. , Punjab Bihar and Ori_. 
Central Provinces, Hyderabad, Baroda and BhopaJ, the Chief AgriculturaJ Officer, 
Sind. the AgriculturaJ Officer, ~  Frontier Province ('fotal 9). 

. (b) ~  representatives of wheat growers (one from each of the above provincta 
~  the North·West Frontier Province and Baroda) nominated by the local ~
/menta (Total 7). ." . 

(0) The ~  Impen..l In,t.itute of AgriaultW'ad Bet.earal1. 

The Second Imperial Economic Botanist, Imperial IDlItitute of AgricullUftl 
Reeearch. 
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The Crop Botanist, BbJritiay. 
The Corealist, I.yallpur. 
Rust Research Officer (Dr. K. C. Mehtli). 
l'.he Economic ~  (Ra.bi ceJ:eao!s), United Provinces. 
The Economic Botanist, East. genga!. 
The Economic Botanist, Central Prov,incos. 
The Economic Botanist, Sind (Total 9). 
(d) TWrI Profe&sora (tJr UdiYeraity Readerll) bf EcoiKnni0'8 IIr Commerce (Totr\! 2, 
(e) lOne representntive of the Associat.ed Chambers of Commerce. 
2. One ~  of the FedeTation of. IvdiljQ CballJhe1'8. 
3. One representative of the wheat tr!Lde in Karachi. '. 
4: One repi-esetiut.ive rTf the wlleat trade iii tHe Punjab. 
6. One raprEIIIBlltat4ve of the whMt trade inihe Umted :firov.biCOll. 
§. Qne reprOllentative rIf the 1Vhe&t,tr.de in ~  ~  Pro,inoe.t. . 
7. ~ ~  of, thtl flOlir ~  ~  ~  7), 
If) Olllcerll ot tllil 1ihpeHaJ Connoil of A "ticnltural lteaearcli. 
The Vice-<:hait"lJlan, (Jh.&irman. 
The Agricultural Expert. 
The Marketing Expert. 
The Senior Marketing Officer (Wheat). 
The Statistician (Total 5). 
Secretary, Imperial ~  of Agricultural Research, Secretary tz·o(fioio. 

(Total number of members 39). 

AlsESSDs PA.YDm lNOOO-T.U: ON .brooDs BlBTWlIJaN Re. 1,000 A..I) 
Re.2,000. 

i07. PiOt. it. (i. ~  Will Government be pleased to .tate the 
number of income-tax assessees, by provinces, paying iDeome.t.x on in-
comes which are Rs. 1,000 and higher but lower than Re. 2,0001 

•. .l. i. tUllD1ati.: A statement is laid on the table. 

JJltJlemflf'l,' .hawing ~ number oj AItItUItU8 in the VO,.ioll,lf Provincu who paid Irroome"1IIIr 
on Incomes of RIt. 1,000 '0 R". 1,999 dtl,.iflg 'he yea,. 1933.31. 

ProvineOil. 

Madras . 
Bombay. . 
Bengal. . 
United Provinee. 
Punjab . 
Burma. . 
Bihar and OrilBa 
Central Provinces 
Assam. . . . 
North West Frontier Provinee 
Delhi . . 
Ajmer Merwara 
Baluchistan 
Coorg . . 
Mount Abu . . . '. . . 
CivR ad 1IIilitar;' Station. ltanplore • 
otJler __ ee.i riot included i1l these provine .. 

Total 

No. of 
a.eeeseee. 

47.710 
95.958 
38.1173 
28.IJ30 
32.962 
29.213 
11'1,1'135 
18,784 
3.995 
3,635 

10,092 
I.Q62 

All 7 
202 

31 
8M 

89.617 

8,87.192 
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Co5OLU8ION8 OJ' TIIlD TaA.:NSPOBT ADVISORY COUNCIL. 

108. PrOf. •• G. Bang&: Will Government state: 
(a) the conclusions arrived at by the Transport Advisory Council, 
(b) the action taken thereon, and 
(0) the views expressed thereon by the Provincial Governments? 

The Honourable Sir ~ !foyee: (a) to (c). A concise statement of 
policy to secure the co·ordinated development of road and rail transport 
formulated by the Transport Advisory Council at its meetings on the 7th, 
8th and 9th January, 1985, is laid on the table. The recommendations of 
the Council have been communicated to the Provincial Governments, who 
will shortly be addressed further on the various points raised. 

Oorsciae .tatemellt of policy tn ~  the co-ordinatt.d del1/llOf"1lerst of road and ,ail 
TrrmlfpMt. 

Formulated b'!l the Tran"1J01'f Ad"i6OTy OOUflcil fit ita meetings on thll 7th, 9th and 
9tlt January, 19/15. 

PART I.-Tile Gonatruetiqn 0/ Roada "nd Railwa,va. 

1. For the Pl'8lel1t, funds available for road., other than funds required for m,i.-
ten&Dce or for the fulfilment of existing commitments, should be applied largely to the 
development of roada which do not dllplicate existing means of transport. 

2. Where a ~  road runs paralled to a l'lI.ilway, feeder roads giving secea. 
from or to that. road to or from railway stations, towns and large "mages close to it, 
should be constructed and maintained up to a standard which will secure ~  t.h. 
acotIBI is nnimpeded. 

3. (al In the administ.ration of the Road Aecount, any scheme for the construction 
or improvement of a road included in an accepted skeleton syllte:.n of trunk load. 
shouJd not be opposed by the Government of India merely on the ground that I1lch a 
road is parallel to a railway, and a sc,heme for the construction or improvement of 
any other road paral!el to a railway should require special justification with referl'nce 
to the circumstances of the particular case; 

(b) the accepted skeleton system of trunk roads referred to above should be settled 
in agreement with Local Governments. 

PART n.-The Control of Traffic. 

1. For the double purpose of promoting the public 88fety and convenience and of 
placing competition between road and rail on an equal footing. t.he foLlowing meadures 
should be adopted in regard to motor buses : 

(al a reasonable standard of maintenance of vehicles. 
(b) the medical inspection of drivers; 
(c) insul'll.nce against passenger and third party risks; and 
(d) the adequate inspection and enforcement of regulations. 
2. The number of motol' huses shouJd be restricted so a8 to avoid wasteful oompetl. 

14on. 
In order to secure this end: 

(a) motor busBl or services of motor buses should he licensed for a specified 
route or specified routes only; and 

(h) in determining whether a licence should be granted or not regard should be 
had to the following four tests, namely: ' 

!!) the ext,ent to ~  the needs of the ~  ,routes are ~  AeIVed; 
(u) the exrent to whIch the proposed serVlce IS desIrable in the publio iJ)1.ereat. 

(iii) the traffic. need.s of the area &II a whole, including the need to lir..k up 
routee WIth ratlwaYI and other routes' and 

(iv) the suitability of the routes for the proposed traffic. 
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~  It may be expedient in order that fuCer advantage may be taken of a parti"ular 
road: 

(a) to grant a monopoly of motor bUI traffic for a limited period on that road 
to a well organised service, and 

(b) to arrange for the issuing of through tickets for journey. partly by luch " 
service and partly by a railway fed by it, 

PART Ill.-Atlmini4trative MacAiJlerll. 
(a) The G'overnment of India and the loca.! Governmenta, particularly under tho. 

new Constitution, should, as far &8 may be feasible and constitutionally p<'sEible, 
place in the charge of one Member or Minister all matters ra!ating to communIcation •. 

(bl The annual meetings of the Transport Advisory Council, all an Advisory body. 
for the co-ordination of road and rail transport, should be continued. 

(c) Each local Government shou.ld create or maintain provincial Boards of ComJlloll-
nioations with advisory functions relating to matters concerning the oo-ordination of road, 
rail and inland water transport, on which the railways and inland water tranapt.rt of 
the province should be adequately represented, and no important scheme of road, rai.! 
or inland waterway development should be approved by the local Government urotil iii 
has been discussed by the Board after adequate notice haa been given to the valioUl 
interests concerned. 

(d) Each local Government should take measures to establieh machinery for tho. 
.control of motor transport according to the circumstance. of each province, whioh 
will be adequate to carry out the detailed measure8 recommended by this Council and 

1WJcepted by the local Government for the control of motor transport. 
Note.-ILI the above recommendatiobs were adopted unanimously, except Part I 

item. 1, 3(0.) and (b), Part II items 1, 2 and 3, and Part III, item (a) which were 
carried by a majority of more than two-thirds of the members. 

(Sd.) D. G, MITCHELL, 
Secretary to the Government 'Jf Ir.dia, 
Department of Industriel and Lr.bour. 

bt:PERIAL AmWAYS. 

109. Prof. lI. G. Banga: Will Government be pleased to state: 
(a) the number of Indians and Englishmen and Anglo-Indiana 

employed in various cadres, and the total surns payable to 
them respectively by the Imperial Airways; 

(b) whether any reduction in fares and freight oharges by air-mail 
for internlll l:!ctviee has been effected during last year; and 

(c) whether any reduction is contemIi'lated in the near future? 
The HODourable 81: I'rank Noyce: (a) The Government of India have 

no information with regard to the staff employed by Imperial Airways, 
which is a company having business in many countries except in regard 
to tbe Karachi-Singapore route which that Company operates jointly with 
Indian Trans-Continental Airways, Ltd. The total staff employed by these 
companies on that route, excluding agents, is 167, of whom 100 are IndilUlS 
and 58 are Europeans. The Indian staff consists of: 

Probationary First. Offioers 
LioenBBd Engi -.eers 
Oth'l" IIkillad Engineerl 
Unpkillerl Enltin8ers 
,A OOIJ'tnt.8 cler s 
Traf'Bc clerk1 . 
Stores Deparlment clerkR . 
Engineering Department olerks 
General clerical workera . 

Total 

2 
2 

l40 
26 
10 
II 
II 
7 

16 

. 109 
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the European staff oonsiste mainly of the Managing Director and his ~  
ants .bnd "ccountants, four Captains" four l?irst, Officers and 41 British 
Engineers. The Gc,vermnent of Indin have k) information with regarli; to 
the tlalaries paid to these mpJoyees. 

(b) On the assumption that the question relates to the services opera.ted 
by the two companies juet referred to, there has been no reduotion in 
fares and freight charges during t;he year 1934. 
, ~  This is a purely oommercial matter and GOvernment have no 
infonnatioD. 

THE RAILWAY BUDGET-LIST OF DEMANDS. 

SibdNi> S:rAGE. 

JIr. Pru14en\ (The Honolll'Hble Sir AI,cluJ' Hahim): H!:liore the ~  
of ~ i£l proceeded with, the Chair has to inform the ~  that, 
tit a tneetmg of. Leaders. an uride1standing hilS been arrieved fit that 
ille dHtererit Groups ~ move particula.r motioDs on particular day. or 
in a partieular order, ~ is an understandin« that the Congresa Group 

'will move Out No. 8 l1!lder Dediaftd No. I add t.he Independent PaTty ,..ill, 
thereafter, that is to Stly, lifter the motion has been put to the llouse, if 
necessary, move the cut urging the redress of the grievances of third clan 
,P:8B8engers. So far, the Cha.ir has not received any information as regards 
~ other Partie'S in the House. It has also been agreed, provided the 
House agrees to it, tha.t there will be 8 time-limit of fifteen minutes for 
each EfPeaker, excepting the Mover, whO' -mIl have more time if necessary, 
say, about half RD,. hour. ~ B  is aceepted by the Rouee, the Chair 
h?pes, ~ ~  lI:fember§ ~ ~ ~  to the time-limit II.S agreed upon. 
18 there any ob)e6tion to the tune-lurut? 

1Ir. N .•. 1*1 (Nomina.ted Non-Official): May I request you, Sir, to 
tell us when you will find time fcrr the ~ of the labour grieVances-
the grievanoes of the railway employees? You told uS that there would 
be one ~ by the Congress Party to discuss motion No. 3;-the refusal 
of supplies. We do not know what time is to be allotted to ~ for the 
distmstfion of this motiori. Secondly, you told us that the Independent 
Party would move the cut in order to discuss the third cla.ss railway passen-
g5'r@' griev/mo6s. We also do not know what time will be allotted to discuss 
these two motions. I would like y01,l, Sir, to tell us the programme for 
.u the fout days, sO' that there should be sufficient time for the discussion 
of the gtiev8.rices of the railway employees. 

JIr. Pres148Dt (The Honourable Sir Abdur Rahim): As regard" the 
motion which stands in the Dame of Mr. Bhulabhai Desai, the understand-
ing is that, if necessary, the Congress Party will take up the whole dav 
discussing that question, if necessary, and, afterwards, the Independent 
Party will take U'P the next da:v. if necessary, in discussing theil' motion; 
and, then, as regat'ds the other Partie., the Chair has not got any definite 
information, but it understands that the N ationalisil Party' would 'want one 
day for discussing a certain question-it is believed the question of IndiRni-
Eation; but the Chair has not received any definite infonnation regarding 
thAt, and it is proposed that the European Group will take half of the-
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fourth day and the unattaohed Members will take up tbe lelA; of the day. 
But as the Chair has said, it has not received any definite information as 
regards the Parties Qtherthan. the Cougress 80Ild bhe Independent Parties; 
and, so fa.r BS these two Parties are concerned, the motions which they 
want to move, the Chair believes, will occupy at least the whole day today j 
and, then, if the Chair has further information, it will commWlicate that 
to the House. 

Mr. N ••• Joshi: Sir, may I, with your indulgence, place before you 
,one consideration. It is this, I have seen that during the hr.stfourteen 
years of my experience in this Assembly, we have always found at least 
a half day for the discussion of the grievances of the railway employees. 
Unfortunately last year, on account of the kind of arrangement which you 

,ha.ve announced today, there was no time to discuss the grievances of 
the railway employees. Similarly, if the same arrangement is continued. 
again this year, I am afraid there will not be any time at all. I would, 
therefore, Sir, ~  to you to consider this question. The seven hundred. 
thousand of the railway emp'loyees possess only this opportunity to venti. 
late their grievances,and I wonld also appeal to the Whole ·Bouae· to eon-
114001' whether it is not our duty to giv.e the opportUI1ity of ventila.ti.ng !their . 

. grielVances on· half Bday. I MIl not suggesting a ~ periGd than bali 
a day for the ventilation of their grievances; surely, S~  out of the four 
,days, they deserve to have at least half a day for the discussion of their 
grievances. I would, therefore, suggest to you, Sir, t.hat you should try 
your very best to adjust in the busines&-I do not suggest how-(Laughter) 
--ao that half a day should be given for the discus!JioJl. of the ~  

,of the railway employees . 

. Bir Oowasji Jehangir ~  ,city:, Non-Muhammadan Urban): ¥ay 
I point out, Sir, tha.t the usual ~  has been that, the unattached Mem-
bers are given half a. day or one day just as you 'Please, 

)(r.,:r. ,I:. J&JJl8s (Ma4r&&: European): They have Nwaysbeen given 
Il full day. 

Sir Oowuji Jehangl1': . and it is far them k> d#cide> what-cut 
they will move. It is not for us todiscuiS that in this House; and my 
Honourable friend, Mr. Joshi, who is attached to all Parties (Laughner) 
and also is unattached, can arrange as to what motion will be moved 
amongst themselves. 

lIr. President (The Honourable Sir Abdur Rahim): This is, of course, 
R matter for the House to come to an agreement upon, if possible, among 
tne different Groups.· The difficulty arises from the fact that there are a 
large number of Honourable Members who do not belong to any particular 
Group; and 80 far as the other Groups are concerned, they seem to hn ve 
3t1'ived at an understanding. But the Chair thinks it wilt facilitate th" 
discusllion of the questions raised by the different motion!! standing in the 
names of different Honourable Members if some sort of arran!l'ement is 
arrived at, as was arrived at on previous oecasions.in disCUBsmgthe'RaiIway 
Budget. So far as the qUElBtionraised b:v Mr. JOllhi is concerne'I, the 
Chair ~  as regards .the mdtion standing inbis name (Mr. N,M. 
Joshi: "Many motions"), the HonoUrable Member will have to take his 

• 
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[Mr. President.] 
chance. The Chair does not, know whether in ordinary llOurse it would be' 
reached or not, but there it is, and the Chair does impress upon the House' 
that it is desirable, extremely desirable, as has been the practice on previoulJ 
occasions, that there should be an arrangement come to.Bo far, the Groupe· 
have come to an arrangement, and the Chair takes it the Congress Party 
and the Independent Party between themselves will certainly occupy the' 
whole of the day. 

Xl'. :N. JI • .T08ht: I again appeal to you, Sir, to consider this question. 
I am not questioning your ruling-I am again making an appeal. My 
appeal is this. It is wrong, I submit, to allocate the time to the Members .. 
After all, there may not be a single Member to represent the railway em-
ployees. What. I want to ask the Bouse. is whether. it is not right. that 
they should manage to secure half a day for us for the discussion of the 
grievances of the railway employees. 

1Ir. Pruldent (The Honourable Sir Abdur Rahim): The Chair baa· 
aJreadyannounced to the House that 8. sugeestion has been made to allot. 
half a day to HonOUl"able Members who do not belong to any particular 
Group. Well, if that is not agreed to, the Chair cannot help; then the, 
motions .have to be taken up in their order and every Honourable M ~ 
has to take his chance if there be no agreement. 

)fr .•• M • .T08h1: Bir, if the organised Parties are not fair, then I appeal 
to the Chair to try and give a chance to all. . 

Mr. Prtaldent (The Honourable Sir Abdur Rahim): Then the Chair can 
only call on Member,S to move the motions in their order. 

Mr. :N. JI . .Tolhl: I refuse, Sir, to aln"ee to thfslIl'l"angement, andl iJtand 
upon my right that the motions should be taken one after another. 

Kr. Bhulabhal.T. Desai (Bomhay Northern Division:' NOll-M"uhrlmmJ1(hn 
Rura4): I am quite willing, Sir, to come to any reasonable ~ 

so long as the sense of proportion is mrtintaim'd. ., 

111'. :N ••• .Toshl: I am prepared, therefore, to ask for It very TPflson-
able thing. I ask only for half a day or even two hours will be sufficiEmt. 

Kr.1r88ld,nt (The Honourable Sir Ahdur Rahim): The Chair would 
ask the HonoUTltble Member, Mr. Joshi, to come to an understand,n; 
witb other Honourable Memberr-, the Leaders of t.he variO\18 Groups, and' 
the ~  reQl1y oannot allow this matter to be discussed any furthezr 
on the 11<>0,.-0£ t,he lIouse. 

Mr ••• I. Aney (Berar ~  T I)ltn 881!111'e mv Hnnrm?'"hle' 
hiend l Mr. Joshi,' tnRtif ht' r£'aUy nppront.'hes tnE" LMd£'rs of vario115 
Partiel, it would not be diffiPlllt t·") ma1l:e some kind of arrangement hy 
which we can allbt him at least twohoU1'8. 
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Lieut.-Oolonel Sir Benty Gidney (Nominated Non-Official): Might I 
luggest for the, consideration of the Chair the ~  of ~ ~ 
up questions for the next three days wIler. the Railway B ~  IS ~  
discussed. This will give us thre,e more hours to move our motlOns and ~ 
might moot Mr. Joshi's demand. 

DEVAND No. ~ A A  BOARD. 
The lIoDourableSlr JOIeph Bhore (Member· for Commerce and Rail· 

ways): Sir, I move: 
"That A lum not exoeedillg Rs. ~  be. granted to the ~ Gen"ral is 

Council to defray t.he charges which will come In cour .. of payment. ~  I,he year 
eading the 3let day of. March, 1936, in respect of 'Railway Board'." 

Kr. Prea1dent (The Honourable SiT Abdur .Rahim): Motion moved: 

"That a Bum not exoeeding Rs. 8,26,000 be gTant.ed to the Governor Gen"ral ill 
Council to defl'BY the chargM ·whir.h wit come in course of payment during Lhe year 
eading the 31st. day of March, 1936, in reepeet of 'Railway Board'." 

Pandit Nila'kantha Das 

Pa1ld1t lI'UakaDth& Daa (Orissa Division: Nen-Muhammadan): Sir, my 
Leader, Mr. Bhul9.bhai Desai, will move the anHmdment. 

Railway Administration in India. 
JIr. Bllulabhai J. Deaal: Mr. PreRident, I hai.'e the honour to move: 

"That ~  demand under the head 'Railway Board' be reduced to Rupee one." 

That dtUlland falls :.mder two heads 8S appears from the papers pre-
aentE¥! to this House and consiAts of tw') items-Rs. 8,25,000 which is 
votable and Rs. 4,80,000 which is n,)n-votable. I feel, Sir, a certain 
amount of embarrassment not on any perr,onl1l or publio grounds, but 
because of ~  situation and the atmospbere of this Assembly where it 
appears that one cannot spealc on 8 ml)tion without some form or other 
or a veiled comment not intendl'd always to be B compliment whenf'ver 
you happ{on ·to make fln effective speech. On the first occasion when I 
spoke here, the Leader of tht> House, while cotriplimenting me on the 
posseseion of a certain ~  of diction, which is not mnch of a oompli. 
ment, told the House a story. He said to the House alter I sat, down 
that he was reminded of some address to a jury either in France or in 
Canada-I do not know whioh-where tl.'leo jury was prepared to vote for 
him that day. But thf.y retired for the evt'ning and the next day, when 
they oame back to the House in the jury box. they voted against the 
proposition. All that I can tell bim. is this that the jury must positively 
11'1 ve been drugged .over night to forget aU that the ~ of that. argument 
had impressed upon them at ni¢lt and I am not at aU surprised at the 
",'IY in which the matter struck the Honourablt> the Leader of thEl HOllse. 
Knowing as I do, that that process of drugging. otherwise called intoxiea-
ti'Jn of power, proceeds day in, day out, with the result that I am quite 
certain, diction or no diction, reason or no realOn, we Imow exaotly what 
will happen ,at the eDd, in spite of the v(,te of this House.' That is the 
protest that I enter on thEl ~  ever,ything that is voted on 
by this Bide of thet House is received by \'lay f)freaponse from those who 

.2 
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[Mr. Bhulabbai 1. Desai.] 
are responsible 'for the government of ihis oountry. That leads me on to 
the dil!lCuaaion which is the subject of tht: ('ut motion that I have the 
honour to move. 

In order to be able to appreciate the grounds on which 1 am moving 
that, I must give the HOU86 a velY fuiJ' ani a brief history of the growth 
of the railways in this country, tmd. so far us I am oonoerned, I . shall 
~  forth the reason at the outset. lI!or every disM9Sion in tAiis House 
there seE'lDl to be on one sid<l 01' the oLher two complexes. Wheneverthis 
aide of the House or any other rea.sonable unattached person gets up and 
makes Q proposition, it is said to be the result of II. political influenoe. 
Whenever the other side of the HOUSEl moves a proposition, it is said to 
be founded on an entire absenoe of emotion IifoOd governed only by . economic 
considerations. That 8eems to be a fair division of argument in so far 
as the other side would plleten<l that we should have it. And it is for 
that purpose more than any other, that it is my desire to t,ell very briefly 
what is it that the Indian Railwdys represent,. In the first instance, I 
need hardly remind the House that LGrd Dnlhousie, the last Governor 
General before the assumption by the Crown of the Government of Ind:a 
and the futher of IDI)St of the import&nt ra;lway BfsFeIDS in ~ cOUQ.try, 
made no secret whatever in Rll his Despatches as to the purposes for 
which tht! railwllYs WE're to he constructed. He said, at all events in 
those ~  very ditlturbed days. indeed-that the purpose 
that he had then in vipw, apart from the ~  of [nllia and the 
Indian commerce and the Indian commurucat:onll,· ~ m1l1tRrv·· a.nd 
Jlolitical ~  for the use of which the- railways must be ~BB  
put. In fact, he went even further and said that if the proposals that 
he had sketched out turned out to be ~  it did not Vldry 
much matter from thc point of those who govorn the country. Dur:lig 
all the yeu.rs that have followed, it is a matter of common knowledge also 
that the Indian tax.payer has paid whenever the 1'8.ilwBy budget WI!.B not 
properly balanced. 1 aln ~  this oniy for the pUI'pOSl' of showing that 
it would be no apology on my part if we fay that if the word "politic!!" 
has any meaning in connection with ~  or our actions or votes, we are 
not only not in any sense ashamed of it, but we desirE' and say that if 
"politics" meansthia that the retention of power by Government, as it 
now exists, is "politics", the demand of the dt'Volution of that power 
to us is equally "politics". They say tllat we say what we say because 
of political influencE'S when all the timp the SHme purpose notwithstanding 
the veiled economic arguments is IIhown by them. It is nothing more 
und nothing less than· the retention of t,he actua.l political power wh'ch 
they possess. So that, nODe on thit; side of t·he House will ever be 
8shamed to Ilssert t,hnt if -political influence is necessary as a necessary 
corrective for the purpose of runnmg ~  greatest n·ational . asset, we shall 
assert in ~ most unequivooal terms. So that, it is pf>rfectly clear that, 
from >t,he pOInt of vip.w of tholle .ho lItAlrt.ed and who initiat,ed and who 
today are governing the country, ~ they maybe responsible to thdr 
principals in England, f.hflyBid not ~ thp railway construction in India 
except for the primary purpose, in those davs, undollbtcdlv t.hflre were 
three purposes in vi!:w, the political. tho military and the" expnns:on of 
the country and alao I hope every Englishman here will remember noin-
ciding with t.b.e neeeaary·.nd the greatest Dssistance that the British 
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industry has ever recp.ived from any foreign country in thE' shape of the 
~ of everything thBt they had then begun to produce. That is 

the origin of the railways in India. We do not,. thrcefore, deny that if 
we find the railways in our hands, he..ing as we have undertaken the 
obligation, and I ~ say I am inclint·d to emphasize that when we 
spElBk aa "we", it; is as oontrasted from the "we" th..t;is epoken ou the 
other side, they representipg the ~  ~ nevI¥' oont..ributcd a 
single pie of what we call the RSB&ts of the railwr.'Ys, whilo we on our 
side have provided-we and our foref&it.ers have provided--and takElIl 
upon ourselves the burdf'1I of the sum of 800 Cr<lCtlS that now represent 
the invested oapital in the railways of t.he oount.ry. It is ".Wtl" ont)ur 
side that ~ to the aSlete of the railwl\js, because the "we" on 
the otherBlde mostly travel on free passes . and it is "we" on our aiw., 
who providt., by way of purchase of the &'rviceB, either by WRy of carriage 
of passengers or by W&:v of freights, it is we that are providing a Bum of 
100 clOres roughly speaking annually for the purpoee qo that ~ particular 
institution may be maintamed. ~  it canoot "be Ba:d that in the 
consideration of t.hia subject. any other oonsideration osn enter except of 
the "we" whom we are here to represent in the teeth of opposition from 
the "we" on iheother eideof tho. House and notw:thstanding the arrogance 
with whioh the "we" on fihil8ide of t·b .. House are trE'6ted by the "we" 
()R the other aide. It is wewbo undena.ke the obligation of having to dis-
charge the debt of 800 ororta, it is we on whom iii imposed from t.:me 
lo time the duty of providing the annual interest, it i.e we who in some 
form or other provide the Bum ot 100 erorea tor the pmpo.e of the. main-
tenance of tha l'8ilwaYB, and, tbprefore, we aione have the right to claim to 
han an intGreat in ita management, in the formation of ita policy and 
in every furm of its control ~  ~  (Applause.) It iB.for that pur-
POle, Bir, ~ I have moved the cut in thE" ~ in which I am moving 
IU\d it ~  evidence were neededi ~  a40 oddeut.; on Ultl ~  pMper 
that I see is sufficient evidence of the wsapJll'obation. of the Botsof tha 
Government in regard to ~  .. 

Let me give you, Sir, a further history, a h:8tory which is ·more or 
less uncontradicted. After the Simon Commission report was· publishf.ld, 
it was realised th,at the present wa"jn llIbAA ~  r4,ilw,,"ys were 
being mUl1age<i, was far from satisfactory, that undel; snyfol"qlot con4ltu-
t.i.on, whatever it UlPy be, there must ~ Bome form of Mlnist(v of Transport 
who r6jlliy would b9 the proper authQrity ~ the purpose of guiding the policy 
in the matter. of railways and. ~  ~  T.cgisluLUI:e. It was in 
that hope and in that· belief and in tbat ,dheetion that a change wus asked 
for and was called for.: Yet, what ~ ~  In 1930, as. I h(w(l it from 
the reports of this House, a ~  up S ~  193'0, from 
the Government of India to the HomE' uovernment containing a proposal 
for the establishment of a Statutory Boaru in Inltia,·and among ita raoom-
mendations were the following; t1) to render prompt and adequate l!Iervice 
to military authorities in time!! of political crisis, (2) to.allfeguard the 
enormous capital sunk in Indian railwaytt, (3) to guara"ntee the services of 
the higher oflicera in the railways appointed by thf' Seorctary ·of State, 
(4) to eDsure the fuiure recruitment of Europeans OD a larger sclale 011 
military grounde and (5) to mu.intnintheinterests of the Anglo-Indian com 
munity in the railway serv:cr.s. (Laughter.) Thia i. the Despatch, Sir, 
that went in answer to our demande. We have always had the, misfor-
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[Mr. Bhulabhai J, Desai.] 
tune-we are asked to come here as we have done in a spirit of co-ope,a-
tion and what is the meaning of co-operation? Axe we mefely asked 
here to sing hallelujahs to all that th{) GoveMlInent say, in order that they 
may have the monopoly of wisdom and power and dictation, are we here 
to listen to all that they say without any sense of responsibility? Some 
of us are surely persons whc have a responsibility and who have under-
stood th_ question, some of us on thi'l side of t,he House might easily 
be on the ot.her side of t,he HOllse if only we Rought it, and, t,herefore, 
the monopoly of wisdom cannot be cluimed by that side only. 'fhat is, 
however, the poHition in which we stand today. We asked that a Rail-
way Authority should be constituted in order that it might be responsible 
to the House. In place of that, what was 8ekl'd for in t,he Despatch 
to the S,ecretary of State WRS the Railway Authority for the purposes that 
1 have now read out. But that is not l'nough. Hoving done that, noth-
ing more was said. Nothing furthat' uutil t,he Round Table Conference 
came. When the Round Table ~  came, the Secretary of State 
began to think that in the event ,Jf even th(· mt're pretence of t,ransfer 
Qf power, let us see to it that every department that is of any value, (to 
the extant to which we ("an do it) on some pretended ground of economics 
whether we cannot see that we shall proct.icaUy withdraw t,he asset, as I 
said of 800 crores in capital and 100 ('rort-Frevenut\ equM,lIs one of the 
Members then ~  out. to the provincial revenues of nil the provinces 
put together, let us Ree whether we cannot take- it away from the practi-
ca.l influence of this House or its legislative and other ~  Hence 
it was t,hat a consultative C',ommittee was held and that Committee ulti-
mately put forwllrd certa.in proposals. Ii was snid that those who went 
from this HOUle were responsible for the construction of t,hesc, proposals, 
but it also appears from' the reports, REI 1 have it before me, that every 
Bingle person including my Honourable friend, Mr. Jinnah, all so.id that 
they were never really asked to consent to any such method of construct-
ing 0. Railway Authority, in fact in thE' P'ederal Structure Committee, it 
was a surprise sprung upon everybody without any such suggestion except-
ingthe one coming from the Maharaja of Bikaner nnd t,hnt is t,he real 
Qrigin ,to which 1 shallprcsently a.dvcrt. 

The Honourable Sir lI'rtpendra Slrcar(Leader of the House): I rise to a 
point of order, The point of order which J desire to raise is one of great 
importance, and it is this: what are thE. limits of discussion when we 
have passed on from the, general diSCU&SlOn of the Railway Budget and 
when we have come to voting on demands On the particular items. This 
mlttter is covered. not only hy an Englisb practice, but by certain rulings 
of the previous Presidents of this lIonse. I will draw your Ilttenti(ln 
to this book called "Book of Rulings" , . . . 

Mr. Bhulabhal 3. Deaai: It is a point of relevance to which my Honour-
able friend is rising, There cannot be Q point of order aftAr the motion 
11 as beE¥l made. 

'!'he Honourable Sir lfrlpeDdra Sirear: I riSE: to a point of order based 
on relevance by which & further speech cannot oe made bV the HonourclLle 
Member on. the lines which he haa indicated nnd I am giving the grounds 
-on which he. cannot make it. I shall refel to ~ rulings recorded in the 
proctltldings of thia House, . i 
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1Ir. Bhulabhai J. Desai: May I ask whether a point of order oan be 
;t'aised at this stage'} I can understand the Honourable the Leader of the 
HOtlRe raising a point of relevancy. 

The HODOUrable Sir lfrlpendra Sirear: I do not know why my Honour-
.able friend says a point of order cannot be raised after 0. motion is made 
and) when he is discussing matters which, according to me, he cannot 
do. I rise to a point of order on the epcciflc issue that the discussion 
-should he limited to certain matters. I may be right, I may be wrong .... 

1Ir. Pruiden\ (The Honourable Sir Abdur Rahim): That is just 80 

-question of relevancy? Is it Dot ~ 

The Honourable Sir lfrtpendra Sircar: YeR, Sir, and that is a point of 
order. 

1Ir. Pnalden\ (The Honourablf. Sir AlJdur Rabim): In view of that, it 
is pennissible. 

The Honourable Sir Krip_wa Slrelr: TherA are some rulings given by 
-the previous Presidents of the l.egislative Assembly, and I would first 
-draw your attention to ruling No. 189 on page 151 of this book,-" A 
Selection from the Decisions from the OhMr". It says: 

"On a motion for reduction under the head 'Working Expeoees Administration' 
.. Member proceeded to discUSB general railway policy. The President intervened aDd 
obeerved: 

'I would be failing in my duty if I were not to pOint out to ~ Honourable 
Member that he ought. to make a distinction between tbe general discllUion on ~ 
Railway Budget. and t.he particular cut. which we are ~  discussing. It. is ~  right 
that the discuuion on " particular cut should be turned into a general dileu"fon of 
.policy' ... 

The next ruling-to which 1 will draw your attention is a.t page 
152: , 

"00 a motion to reduce t.he Demand under 'Emigration·Internal·, Mr. N. II. 
Joshi proceeded to ~ the relevant legislation. . 

The President l'uled tbat the dilcu8sion should be confined to the manller In wblah 
..the law wu administered. 

Mr. Joshi, however, still pursuing the point that certain legialatioll ought to be 
,repealed,-

'The President. remarked: 'I pointed out to the Honourable Member that the 
'am"ndment. or repeslof existing laws i. not. within t.he scope of Budget debates· ... 

I draw your special aMention. Sir, to the next sentence which oanes-
ponds with the Parliamentary practice in Engla.nd: 

"The scope of theSIl debates is limited to the administration of the m.ting law 11, 
the Departmentl\ of the Government of India." 

I will next dre.w your attEtnti\JD to the ruling on pp. 159-160: 

"On a motion for reduct.ion of the provision for Working Expen888 under Bail_,., 
~  was propoaed with the object of eo,unng .. hat the Budget w.. put. up hefon 
.the Assembly in 8 bet.ter form, a Member proceeded to di.cu88 the qUWOD of a 
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particular railway administration, and the question of Railway UniO'n". Objection 'being: 
raised by Government as to whether this was inOTder,-

J."; . 

• • • 
'Ii ,doos not. matter whet,heL' the reduction is lte. 1 or. 1 crore. It is better that it 

.a!tould be Re. 1 for efJective criticism than 1 emre, bellause the momei'it you introduce 
the ~  figure the question of Ilednomy ~ id'hd oot tb& quest.ion of adminiatrta-
t.ioll slw\plY. I wcnrld like to empkaai1e that pclillt here. These discQl.iOllll are pro-
vided in order to I1nable Honourahle Mombel's effectively to criticise the administra-
tion!." .... 

. , 

That is to say, administration of thuexistiug law, as the preceding 
r !lling has shown. 

The next one is at page 162: 

, "J)l1,I'ing the discl,l8llion on a reduction motiol) under the 'DeplHtrnellt of ~  
and' ~  If. Memoor refen.;,d to thequestlbtl of labour dHiput.ee hi Binbt.Y', and 
objection being taken, that the settlement of labour disputes was a provincU.l IlUbject,-

Th.e ~ ~  observed: 'It is. Qat ~ ~  ~ ~  M;M;qberkpowlI, 
~ 1161 what 18 10 order !Iond what IS not. A'Vtft'f guud tDtttl ~  'itie HoDourable 

Member to whom a quflftion 111 put ill ih piQllle18101l of the iJi.f .... tio'n lIDei eanal181f8l' 
·it; a.d MCondly; whetalr administrative action-onhil ,.rt eotdd.-tle, the tl'oub" to-
which reference is made. The pointa raised by lir. Joahi, were, .1 think all of them 
within the scope of the Honourable Member'. Department, and so tar a8 lean 1!8e-
some piji'hI of the HOllourahle Member's, remark6 are in order,' etc." . ... ": . 

~ is qUite'in consonance with the :P9.rliamentaty practice,and I 
will now draw your uttentSon to page 588 of May's Parliamentary Practice. 
I :willretnind you 8f!&in that I am drowing a disWlction between the 
"fI1I8ge' ~  discussion. Itnd the stage of supply, n:t,erely, that the items 
are to b.e voted upon.' '1'his 18 ~  May says at page 538: ' 

"The committee of supply does not a.1ford the prop!;r opportunity for discussing frtlm 
which hou8e of ~  a minister .lIhould he chosen . . •. The administr:at.ive 
aataGn of II depllrtritent is open to ~  bill. the necelillity for -legislation and mattera 
involving legislation cannot be discussed in committee of 8upply." 

Before I leave the book, I will draw your attention to another passage' 
on page 525: 

"The ancient. cOllltitatiotlal duetrlne, that redre8sof grievatt08ll' should be coosi-
dered before the grant of IlUpply, is maintained by the pro,oiaiOll io staadiog ordilr 
No. ~ ~  the question that the Speaker do lea,ve ~ Chair must ~  proposed, when. 
ever 1t IS mtetu!ed that the lIouse 'should re80lveltself Into the committee of B11ppty." 

I will pause here for one moment, and I will remind you that we have 
not got this prooedurehere, of the Committee of the whole House after 
the Speaker leaves the Chair. When the g.eneral discussion takes plaoo, 
the Speaker is in tho Ohair. When that isfinisbed, the Committ,ee of 
the whole House takes up t.b.equeation of the particular itemtlto· be 
voted upon, and the learned author is pointing out that if you want to 
discuss your grie,vances, and if you do not want that discuRsion to be 
cut short, then the proposal must be ma.de that the Speaker do now 
leave the Chair. The two tUsliiuct stag .. ace, (1) the Speaker in the 
Chair when the general discussion is taking place and (2) after his leaving 
the Chair reaolution for whieh may or may not be aeoepted by the Honse 
when the question of supply is About, to (lOme in. That sta.ge Wtl have 
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reached. And this ancient dC0triue t,hat rudress of grievances should be 
considered before tha grant of 8upply and the reference to Standing Order 
iI'makes ifl1)el'feotl,. cleat'that when ,.ouare diseussing g'pneralIv.!l81 
believe we did on one of these days, you can rely on this doctrine 
although the limitations even ofthat doctrinf- are pointed out subsequently 
to which I need not draw your attenlnon. The position, therefore; is 

this that the exel'utive hM got to administer the exist:ng law as it stands . 
. '[,hat law may be good or It may be· exLremely . had jand jf there is·· any 
question of attacking that la",\' or of ~  what should or should 
riot be done under the law, or what the law Sh6uldbe jn future. then 
the proper stage is the stage of generai discussion. But; at the present 
moment, we are limited to what. I cannot put .in better ~  than 
was done by the President I)f this House, namely: 

·"1'h .. HL"<>fl" of these debates i. limited to thE' administration of the e:eidj"rI law by 
lite DeportmentM of the Govel'nmeot of India." 
I ; I I . 

Therefor6, my Honourable friend can discuss anything under thla topio, 
the administro.tion oftbe eXIsting law. HfI can have the whole of this 
grunt discullsad on the gr(Jund that the Railway Board is not working 
properly and things of that kind, but the general scope of legislation. ~ .• 
what ha. happened bei0l'6, foreign dQlmn!\tioll, politics, militRry policy,. 
:lnd liOon. these do not arise. l'hE<Y have no soope at this stage· when 
wn I\re di8cussing this p&rtioula.r grsnt. 
,. '. I:, i i: i !. i '. ~~ ~~~  II;;" 

I do not desire to take up your time further: I have put my poinhl as 
briefly 8S loan, and I submit to you that this r.uling-or rather these 
rulings-are CQD80nant with Parliamentary prlKltioe and they should be 
accepted and your ruling should be in my favour that my Honourable 
friend should be confined in his remarks to the administration 01 the 
eDsti;ng law by the Departments of the Government of India. 

111'. Preeld8llt (The HonoW'able Bir Abdur Rahim): Today the House 
has got to adjourn early for the Friday prayers. The House stands 
adjourned till 2-15 P.M. aooording to the usual ~  

The Assembly then adjourned £or Lunch till a Quartet' Past Two of 
the Clock. 

The Assembly re-asscmbled after Lunch at a Quarter Past Two of the 
Clock, Mr. President (The Honouruble Sir Abrlur Rahim) in the Chair, 

. .. .hQl&bh&i I. n .... : Sir. the point of order is stated to be this that. 
ill ~  far us the cut motion amounting to refuaal of supplies is couoemed, it 

~ not include in it a question of general pohey of railways 8S regards im-
pendlIlg 'charge, It is very very difficult indiled t,o,defiMin more ~  
terms the substantial objection on u point of order, but let; me, Sir. take 
it that tho,t is the nat\lll'e of. the ~  und the way in which I can 
anE;wer it is t,hi.. Even on. the ~  made by: the LeR.derof the 
House, evesytbing that condemns the preBent Railway Board would be 
perfectly Ul order in so far as the motion i8 concerned. But what he 8ays iR,. 
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in so fa.r as any other measure to substitute that Board is ooncerned, it is 
.o\ltside it. Considering tbp mat,tel' from that I)oint of view,. my first 
. .submission is that though the objection in terms was Dot raised, by the 
.conduct of the House" and the whole of the Members of the Treasury 
Bench in the year 1984, they are absolutely precluded from raising this 
.pQint. In the year 1934, Mr. Gaya Prasad Singh moved a cut on the 
·demand under the head "Railway Board", Bnd he stated the object of 
that cut to be in the following terms-I am reading from the Official Re-
,port, at page 1119: 

"r have jut down this motion with the object of discllssing the policy ~  
the propose creation of the Statutory RAilway Boord" ,-

ijO that there was no doubt whatever as to t.he issue that he put on that 
oooasion under the head of that out. The discussion, as I notice, Sir, 
from the debat·e, proceeded without any objection for some two days, at 
·the end of which, far from raising Bny objection, the Government came to 
'&n agreement with the Mover of the motion,-becBuse the matter arose 
in this way,-if the motion was pushed to a vote, the Government were 
-confronted with the situation that, th!\t being a cut motion, they would 
have to vote against it, and yet being a matter of principle on which they 
-generally agreed with -the Mover; they were prepared to accommodate him, 
and the agreement t,o which they oame is contained at page 1195. The 
President was told that the object of the sponsors of the motion and the 
-object of the Independent Party, etc., is that they desir.eto have by this 
-motion their opinion that the Constitution Act should merely contain a clause 
requiring the establishment of 8 Statutory Ra-ilway Authority, and that 
'''its eomititution, functions and powers shall be subject to legislation, 
initial as well all amending, in the Indian Central Legislature",-and this 
was agreed to by the whole of the Treasury Bench on that occasion. There-
fore, two things are clearly demonstrated by thill. The first thing is that 
it is perfectly relovant 8S a discussion under a cut WIder the Uallway 
Board gI'ant, and, secondly, that; far from raising an objection, t,hey 
actually acquiesced and required and desired that a certain policy should 
be followed to give an opportunity to this House to deal with the funotions, 
powers and authorities, both initial &s well as amending, of It measure of 
this character . . . . . 

Mr. Pres1dent (The Honourable Sir Abdur Rnhim): Was there any rul-
ing on that point? 

JIr. Bhu1abhai J. Desai: No, Sir. The relevallt !Joiut was this. As I 
. said, no objection was raised, but it ~ not a ~  acquiescence on which 
I rely because at the end of it all. It was qUlte competent for them Iio 
ilay: "!We will have nothing to do with this future Bill, vote it dowD.':,-
'hut t,hey said "it being a motion for a out, we oannot very well walk mto 
your lobby, but we are quite willing to acoept it in Elubstance by saying 
-that it is this Legislature which will bave the power of defining the funo-
t,ions and authority of the future Railway Board or its sucoessor", and on 
4hat understanding and on that understanding alone, that motion W&B 
withdrawn by'the Mover. The Mover was quite prepared to challenge the 

."Government to a division, but the Govcrr.ment said: "We agree with you." 
Therefore, they agreed to two t;hings, first they agreed thnt it was a proper 
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iluuject for discussion under that head, nnd, secondly, they agreed that this 
Legislature alone should deal with t,he powers, functions and authority of 
the future Railway Authority, and I now charge t,hat there has been u. 
breach of faith conveyed by that undertaking, (Cheers from Opposition 
Benches.) Secondly, all the rulings that have been read by my friend have 
really no relevancy,-I say it with utmost deference,-undoubtedly he waa 
-driven to it, but there is a ruling which covers the point, and that is at page 
145 .... 

JIr. PrealdeDt ('fhe HonourRble Sir Abdur Rahim): Page ? 

Kr. Bhulabhai J. Desai: Page 145. It is the only ruling in point. I 
,quite agree that the other ruling may raise questions of relevancy. I refer 
t,o No. 179. This is how it runs: 

"Raja Raghunandan Prasad Singh moved a ~  motion under 'Tax. on 
Income' in order to draw attention to the continued levy of luper-tax and to the 

·enhanced rate of income-tax, when Sir Basil Blackett suggested that, following the 
UOllee of Commons rule, matters involving changes of legislation eho\lld not be allowed 

to be railed on the estimate... The President ruled-'I have considerable lIympath, 
with the Honourable Member, but the practice 80 far followed haa been to allow 

motions of that character and I propose to follow that practice· ... 

In other words, on all motions relat·ing to any grants of any kind, you 
are allowed to raise a question of policy. and that has been the practice in 
this House. 

The J'ulings, whieh my Honourable friend referred to, amount to this 
what you mayor muy not say in support of a motion; in, this case it 
cr.nnot be said that the cut motion reducing the grant to one rupee is not 
in order. The only objection t,hat you can raiBe on that is,-am I entitled 
to say on what grounds it js to be supported? Therefore. with great 
respect, and though in terms in a matter of form it may be said to be a 
point of order, I still submit it is a point of relevancy . . . . 

'lit. Prealdent (The 'EIonourable Sir Abdur Rahim): Does that make aD1 
difterence ? 

JIr. Bhulabhal J, Desai: It doeR, Sir, for this reason. I say that an 
-objection was raised on this gronnd that matters .involving changes of 
legislation should not be allowed to be raised on the estimates, page 145. 
,After all, what are they, except things like 'faxes on Income? On that 
-the House of Commons practice was sought to be relied on, but the Presi-
jlent said,--Qur House has followed a contrary practice, because he said: 
"I have considerable sympathy with the Honourable Member, but the 
practice so far followed has been to allow motions of that character and 
,I propose to follow that practice", meaning thereby this. My friend said 
that the only way in which you could raise it, the only occasion on which 
you could raise it was the occasion of the general discussion of the Budget. 
He is well aware that that would have been v. futile discussion, and he 
understands it, and, therefore, he raiseS it. He says-the House could 
not be divided on that day. there heing no sIlecinc motion. Therefore, it 
cannot be that the practice of the House is so strange that on a matter of 
policy you cannot bring in 1\ motbn under a relevant cut and say the 
'Policy is entirely a wrong one 80 as to enable the House to effectively 
pronounoe upon it. It is, therefore. the decisive factor. My Honourable 
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mtmd·. Bubmillsionrea.lly (Jomes to thiR if given effect to. They can talk 
as mucll' as they like, treat them as a. debating society and treat them with 
the Je'<mtempt that we have hitherto evinced for hem. And yet if they 
luwe sn' occasion to divide the House on an issue which is relevant •. it 
cannot be done. Why do I say that the Railway Boarel grant ahould be 
withheld? I say for this reason, and that, I submit, is the conclusive 
point. I say that it is almost admitted by the Government that this 
Board, after thirty years of functioning roughly, has got to be substituted 
by somtl other form of' dealing with this particular asset . of the Indian 
State, I will not call it whose State it is, and, therefpre, if the ~  
arises, it is almost a matter of admission, of self-condemnation: "I! nothing 
else, at least it is un adniission that it hus survived its purpoSe and that 
some other body should take its plnce. lfthis House is to havtlan oppor-
tunity of sayil1g what and how the substitution 0f its successor is to come· 
ink> ~  Ql1d if thediscu86ion is to be withiuthe narrow limits that 
my 16l.&nled friend has pointed out, then all I can say is that thi!> HOURi'· 
ia denied the right of pronouncing upon a truly relevant and material 
poin.. On the other hand, ~  179 clearly shQws that' questions of 
POllCY, including even a. ~  ~ a contemplated change of legislation, 
ca.n be brought lip. In 80 far ~ S the three dl'cisiollS cited by the Honour-
able the Leader of the House rue eoncerned, I do not want to take up the 
Houee, and if my HOll(')urable friend had only allowed me to proceed, I 
would have finished by now. But so far as those decisions are concerned, 
the point WQS that the cuts were in order. Members proceeded, after a 
dertain amount of speech, to speak on a particular issue and the then 
President ru1ed thst, in 80 far ag that partioular matter was concerned, the 
8'pealrer was going be'yond the point which was relevant to the cut that 
was moved. This, of course, is distinguishable on the broader ground that 
this particular ~  is Il.eit'her an economy cut nor a token cut as I have 
already pOinted out. It is refusal of supplies, as much as to say that this 
particular form "Of administration has, without using any strongei' language, 
survived its purpose, outlived its usefulness, and it is time that BQme 
o@termaehinery was Bet 'up: And if 'that machinery is to be set tip, I 
dare say this HOUIW ought to have a ~  upon it. (Appluusc from OppoAi-
tion Benches.) 

JIl'. K. A. lUmall (Bombay City: Muhammadan Urban): I regret very 
much that the little time that is left to UB. to discuss this gront is being 
wasted in this way. Sir, I remember in 1924, and there are innumerable 
precedents,-not one, but innumerable precedents---it is no use citing the. 
a¢horities which apply to British Parliament. This Oonstitution is 
~  logical, nor is it mcollsollance with common sense. This B ~ 
tution· we are working no doubt, but where is the analogy, where is the 
oomparison between the Constitution under which ~ Assembly is work-
ing and the British :Parliament ? The history of this question is a. long 
one. In 1\)24, I have bel:'n trying to get that ruling, I think if I have a 
little time I may be able to get it for you,-in 1924, u question wos raised 
abou' the policy Q.£ the Government_ Government do not mean the 
Honourable Member who is sitting over there-the Government of India, 
according 110 the Government of India Act, is constituted by the Governor 
General in Council,the ,Secretary of State for India, the Council of the-
Sucretary of S",te.for India, andtbe Britiah Puliamerit; the whole body 
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<constitutes the Government of this country. Therefore, when We are 
-dealing with the Government of ~  we are not confining only to the 
actual Rdministration of this oounby. We are concerned with policy, the 
'broad principles of policy. In 1924, & similar question was raised, and 
Sir Frederic Whyte gave a ruling that it WAS open to this House to disCUSB 
the attitude and the policy of the Government with regard to the consti-
tutional reforms. 

Mr. Pruldent (The Honourable Sir Abdur Rahim): On II. motion like 
this? Can the Honourable Member give me the reference? 

1Ir. M. A. JiDnah: It was in 1924,. I have sent for it. Then it has 
never been challenged since 1924. We have raised the question of the 
policy of the Government as to defence, the policy of the Government as 
regards constitutional demands of this ('.()untry. Times out of number, not 
,once, not twice .... 

Mr. Prl8ident (The Honourable Sir Abdur Rahim): On a motion for 
reduction? 

Kr. M. A. llDDa.h: Yes, on a motion for reduction. I remember very 
well that we threw out-originally the motions were' given in this form 
that the grant was to be rejected. You will find that in 1924-25 that was 
the form adopted,--of rejection. Then it was brought to our notice that 
that was merely negative, that it was not really correct, and, therefore, 
if we really wanted to raise a question of policy-it might be policy with 
regard to constitutional reforms, it might be policy with regard to defence, 
it might be policy with regard to railways generally-it is not a particular 
grievance, or a particular economy cut as Mr. Desai put it, but it goes to . 
the toot of the very policy which is being adopted or going to be adopted 
by Government. I submit that this motion is perfectly in order, and the 
principle of this motion, refusal of supplies,-that, of course, we shall 
discuss on the merits later on. I am sending for the ruling. I Bubmit 
you will find it if you send for the report of 1924. 

Mr. President (The Honourable Sir Abdur Rahim): The question raised 
is whether discussion of the proposed enactment establiBhing a Railway 
Authority in substitution for the present Railway Board is in order or' 
relevant in connection with a motion for reduction of the demand for 
grl'mt for the Railway Board. In the first plncc, it has been said that this 
is. not really a point of order. But the Chair does not see any substan-
tial distinction in this connection between tl point of order raised in t,he 
ordinary way and a question 88 to, the relevancy of a particular discussion. 
The Chair has been referred by the Honourable the Lender of the House 
to a number of rulings in 1924 and also to May's Parliamentary Practice. 
The Chair has also, ~  given refercnce!; to tlie Legislative Assembly 
~  of 7th March, 1925, at pHge 2108, and of 12th March, 1930, at 

page 1675. The Chair has looked lip all these references and there can 
he no. doubt that, so far as they go, they establish the points raised by 
the Leader of the House than the discussion under a motion for reduction 

, of a grant like this must be confined to questions of administration under 
the existing Acts and not to discuSBion of the Acts themsel ves or any 
proposed amendments of legislation on the subject. On the other band, 
the Chair has been referred by Mr. Bhulabhai Desai to what took I)18c6 in 
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~  on Q mbtion moved by Babu Gaya Prasad Singh on the very subject 

of the proposed consti.tution of a Railway Authority by an Act of Po.rlia-
ment or of this Legislature, but on that oce8.sion no point of order was 
raised and no objection was taken that on ~ motion for reduction of &> 

gI'ant on the Railway Budget any such discussion was not relevant, and', 
apparently, the Government, for purposes of convenience or expediency, 
did not raise any such objection, and the discussion was allowed to proceed. 
Mr .. Hnnsh has stated that in 1924 these discussions of general policy on 
a motion for reduction of this nature have always been allowed, but all 
j,he reference thnt the Chair hIlS been given on this point is to be found on 
page 1377 of the Report of the Legislative. Assembly Debates of 1924, 
dated the '10th Mal'Ch,l924. The President said: 

"Aa the HOllOllrable MlllUber w,ilJ have aD opportunity of dillCu88ing ilIe ~  of 
the Government of India on the motion that the Finance Bill be now conSidered, r 
think I had hetter suggest to him not to move the motion today .. Refusal to allow the 
motion today ~ not mean that the opportunity for considering that matter will noi 

~  aud, tbel'efol'e, I do not pl'OPOIJ8 to accept the Honourable Member'amotiol." 

'Phat WIlS the point mised on the motion itself. Therefore, so far as, 
the Chuir can see, that does not support the contention, that on .. a ~  
of this character questions may be discussed as regards the proposed legis-
lation on the subject. It seems to the Chair, so far as it has been able to 
ascertain,. that the practice is well established that general questions .. of 
policy may be raise4 at th.e time of the general discussion either ()n the 
Railway Budget or of the General Budget, and,. in the case of the General 
Budget, also on tho Finance Bill,. but on motions for reduction of a 
particular grant it is only questioJlS of administration thnt can be discussed 
under this established. practice.· Therefore, in vtew of the rulings to which 
the Chair has beeu refE\lTed, it must hold that discussion of any proposed 
If:lgislation regarding the Railway Authority would not be in order on this 
motion, but the Chair would say 9rtthe same time that it may be possible 
.for the Honourable the Mover or any Honourable Member. who. wants te> 
take ~ in this ~  to makc a passing reference, if he so chooses, 
to any amending legislation as n motive for refusing the grant. . 

:M.r. Bhulabhai J. Desai: Sir, I aroglad to be able to ~ my ~  
without much interruption. It is not an unknown thing to me during the 
course of many years' prsetice nt the J3sr that questions of this ~  
relevancy or object,i,ons-are raised. which mighb well, at all events as a 
mutter of courtesy, as ~ matter of expeoiency, as the Chair put it, or as 
a matter of meeting II point squarely, not be raised by honourable 
opponent,s usually. I. bow to the decision that has been given, and I will 
confine myself within the limits that that ruling allows. 

Rir, the point at. which I was addressing the House was as to what the 
position wns of the mallner in which ~  railways .are being ~  in 
Tnclif\. I have bf'cn informed. nnd I accept It ·froromy frleQd,Dt. 
Zinuddin, that following a German precedent, it was somewhere inth!:\ 
vear HnS, thut the manngement through 11 Railway Board was constituted 
for the pl1l'pose of nUllmging this asset of the Indian people .. 30 yearS 
hnve gone hy sinee and thc question now that, ~ B ~ House. ~ how· 
fllr and what has that Uaih":lY TIon,rd done, and 1£ I 8.m In a pOSitIOn te> 
tell t,lIe House and show to t,he Honse by the ~ or want of progress 
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"'-I thtl ~ rnuy be, this H()u!'Il' would be justified in saying that that 
method of management is clearly not one conducive tp the betterment of 
thf! Indian asset, and, if that is so, I shall also be able to invite the House 
today t(1 say what they want (apart from any question of policy) by way of 
substitution for what after all has failed toO serve itrJ purpose. TaIte the 
8everlll functions t.hat the Railway Board hus discharged, and if those 
functions huve been discharged in a manner and to an extent which are 
such t.hut they do not deserve the confidence or the endorsement of the 
Hous.e, it would be a perfectly lawful thing for the House on that basis to 
8ay that, therefore, further supplies for that particul84' form of JDanagement 
should not be granted. It is after all merely a question of a point of view 
and hurl it been realised that would have been as easy for me to say exactly 
whut I urn suying now in one form or the othor, the House would probably 
havo been spared a three quurters of an hour of discussion. Take the' 
functions of the Railway Board as they have been discharged and the 
manner in which they have been discharged. For that purpose you can-
not escape looking in broad outline at. the asset and how it has been 
administered, and, here, even at the risk of repetition,. which has almost 
been forced upon me, I am hound to point out how that asset which is 
administered by them came into existence. AB I have already pointed 
Qut, we have not merely borne the actual cOst of that asset, but we have 
also borne the amount of guaranteed interest to the extent to which that 
iuaranteed interest was not reached by reason of the working of the rail-
way for many many years, and I bave it from some expert authority that 
that alone wowd probably come to some SOOcrore of rupees or so. 
Whether that is right' 01' wrong, the fact reDllloins that ~  sense of 
the term, whether by way of maintenance ~ by way of its establishment, 
every Hingle pie has been provided by the . Indian . tax-payer. And what 
has been done for' the Indian people at large in their character as tax-
payers or in their character as those who availed themselves of the services 
of this Railway Board? . If they have not done what they ought to .have 
done, we submit with respect that· that is a good ground for theu-
condemnation by a refusal of supplies . 

. In the year 1924, when the question of the separation of the Railway 
B.udget from the General Budget arose, a discussion took place. The 
~  and the foremost thing which my mend, Sir Purshotamdas Thakurdas 
pointed out. was-and it becomes very relevant by reason of the interjec" 
tion of ~ ~  Member in this House that if those who represent 
this ~  of the House were in charge of Railways, every single train would 
be der!l-iled. If that is nll that the RaHway Board have done by way of 
avuiling themselves of the tr3ining, of the talents, of the individual talents 
of this country, nothhlg else would be required for their condemnation.. 
And herE! t run reminded of what Lord Lytton aaid: . 

"We (10 not ·emplovTniliMi8 morebe<'RU"e thny· Rre not 'I ualified. hut they arc not 
qualified ·beeauee we do not· ~  them more." 

(Hear, ~  Now, which of tbe evils !lre you Iloing tc> choosp? Are you 
goillg t·e say that the present policy of tbe Railway Board is to continue 
iJl a we.,V wherf'by they should be able to 9ay that from the pointsman lip 
to perha1)B in tms present case the M~  in charge are TndioTlH nnitltiU 
~ I.udianB 8S a body are unfit to tak(l over charge of this' particular Bsset 
Qt.-tMil's and to manage to the best of their ability Bnd exclusively for thPir 
intereal;s? If, therefore, the railway pOlicy has been so. to -emplo;v Indians 
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. or ~ to put the real· complex, 80 to exclude Indians from under-
~  management of the railways and training themselves for the 

purposes of their own asset, what greater condemnation do you wsntof 
that body and its right to continue any longer? (Loud Cheers.) Sir, 
the first and the foremost point I make is this. It is not merel:y the small 
point of Indianisation, which undoubtedly is condemnation itself. Air, I 
have never heard in anv countrv whRtever of "BriHRhisation" or 
"'Frenchisation". How ~  it happen in this land that you come> acroSs 
every time the question of Indianisation either in the Army or in the 
Railways or in any other kind of service? It comes from t.his t.hat, our 
asset belonged to' somebody elBe and we are maintained unfit, at least 
according ·to the continuous expectation, the continuolls assert.ion of those 
people that we are unfit to manage the railways. As it was pointed out 
. in 1924, Sir,notwitbstanding the fJwtablishment of railways beginning 
somewhere in. 1865 and oil wards-a period now of some seventy years-
it is said ~  the Indians as a body and the Indians as individuals t1.Te 
unfit to manage the railwaYR. Sir, is it their intellect that is wanting? 
Is it their capacity that is wanting? Or is it the opportunity that is 
wanting? Is it due to. the fRct that it suits those who govern you IIJld 
dominate you to see that you shall nQt learn either the art of go-yernment 
ingenel'al or the art of the management of the railways in particular? Sir; 
if that is what suits them, are we. not hero to say that they shall not 
function any longer if these are the principles whic.h the'ybave adopted and 
persevered in for a period . of some seventy· years? Sir, it ~  easy ~ 
produce statistics ~ 21 per cent. or a five per cent. increase here 
and there, glibly enough, hut why, in all conscience, is then this mere 
pursuit of percentages when the property is all ours and when the proVi-
sion and maintenance. of it hAS to be made by us? It is for that reason, 
the first and the foremost ground 9n which I seek to support the cut and 
on wfUcb I seek the vQto of every section (If the House-namely, that the 
Railway Boara throughout, its existenoe of thi,rty ~  has failed to justify 
itself, has failed in its professl1d object, of training lndir.ns in the art of the 
management of their own S~  .Aud if th.nt tjm(' luI.s not come, why 
hu.s. it not come? I know in ot,her countries what had 11sppened, and 1 
dare say that ,within the limit of my time it is not ,possible for me to give 
a history of the growth of ruilways in other ~  Sir, after all is said 
and done,the ~  itself is an invcJltion of not more than .eighty 
years: and if itWllS' possible for every self-governing country in the world, 
including Japan, tl) be. ablE' not only. to manage: its railways, I41t. only to 
build its rnilwaya, but to.build. lip all its anei,llary ~  so tha.t it 
might not he necessary for them to. blJY and s.pend . outside . the· who1;e of 
the money of its ~  earned under the sweat of their brow, to. be 
paid only' the wages ~  UJlskili'ed labour,so that dwskilled labouretot 
another country may profit, how haa it happened that India ~  only 
exception to the ranks of these countries; and notbwithsta.nding.the 
mechanical knowledge we possess, notwithstanding the intellect we possess, 
how dpes it hap.fen in this' ~ p.lone. that ~  ~ Mt arrived at ~ 
stage, and how. 18 it PQBsibte alone tn thtS country for a Me?tberof tb;lt1 
House to get up and raiso a derision at our' EiXl>ense that, ~  ~ ~ 1ft 
oharge. of the manl!>gement ~  every single ~~ would be ~  
Sir. it is not ~ ~ of . amusemept, ~  'i:s a,matter of . sen(jU8an.ci 

~  CQJ)sid,eration,Si!;. r ~  .oIie ~  ~  apal'tftOm 
any other qUeF!tion the japanese Govemment, While plaemg their ~  
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make it a condition with foreign manufacturers that boys aod men ~  
in theirsohoOls of technology shall be taken into oonfidence in the pr'oceas 
of· ~ ~ ~ o.f ~ km.d for ",Wc4 .a .\loy is. ao ~  but it ill t.biI 
o.9u,!\iU ~  i,p; ~  i#I ~  ~ ~  A ~ ~  ~  
~~~  ~ ~~ ~ tr.a.W, BJ;I, ~~  ignorB!ot ~  ~~ ~ 
,. ~ ~~  in.. ~ country to be a.ble to dri.ye .. lllotor. oU 
8!it.h ~ a ijtt'e :Jl1echanical ~ ~ ~  ~  yet tt ha.PPQns. ~  in ~ 
-A>Wlto' a\oJ;l.e W"e ~  to ~ told that no ft;)r:r:n ~ railway Dltmagement i8 
~ ~ ~~  .. ~  emn!} ,sent ov,t .. ~  at our gre&t ~  RIt,. 
it eat\)'. to raise a ~ S circle; .JQU lYOp't let ,1IheJll ~  oelUlce. of 
;;.cctuiring ~  ~  ~  of trainjng6Dd 
'¢lp.erienoe all' anexeuserorrefusu., to ma1!:.e any advance. That:js ta. 
i:riciou" cirole whi.c.b. has a!waysGfIIIm started by mean. of which.tm. 
greatest asaetof ours has baentaktmom oi o.ur own hands and ~ 

aupported. tor the sake of the po1iey that. haa gone. on f9r the last thlrty 
7ears.  . ' 

'.. T$ke thf;l ~  Why should it be I,>osSible that the word "Indianitl"'· 
'tion " 'ShOtlla be 8. word' at all in any language? ' I ~  thbught 'that· the 
,iervices' of any country-should not bel-ongtoitselfl I have never heard 
r6f ".Tltpariisation''', "China"i.sation" I 'Sir. the ~ implication of the 
'word ~  shows that the Railway Board and the executive 
'authority wbich tbey derive from their ~ S stands for this that ~  

~ ~  ~  be' .able 'to manage ~  .lier. ~ S E  let'alOlle her own ~ 
~  SIr, the word ~ ~  should be scored out oftha 
records of th'e debates of this House until the timearrivElS whe'n Indians 
~  'manttge their own affairs, when Indiani13ation shal1 not be a word of 
:process, but sba'll be iI. word of actual faC't, and then "and then a.Ion'e,' Sir, 
:the Members of this House will ever be satisfied. And as regard$ "derail· 
~~  ~  r W;ill ~~ ~  tha.t it is a ~~ ~  if it iii true, and. ~  
'ii is untrue, then' there is no reason why· IndlaIl8 . should not man;age afte.r 
811 th\l: bulk cif their' services, apart from those who claim ~ ~  sort o,f 
~~  knowle4ge, Bome amount 01 esoteric knowledge, 'YhICh 1 do not 
bellevethey have .. Sir, I Rm one of those who luive been in clOSe touch 
-With the Railways as counsellor most of the lines-the G. 1:. P., the 1{. ~  
and C. I., and the E. I. R. included, and I have never been unable 'to 
\1nderst.and a single problem preeented by those who call thcmsch:ea 
e'xperts in order that their point ,)f view might be presented. I Iftbis' lis 
so,thp,n it cannot be for want of tnlents that ~ 'kept out, but we arc 
\:ept out because it is their desire to do so. And if thot is the method to 
be pursued, then ~  that is a valid ground on which the Board ought 
~ to be allowed to function at ~ so fo.r flS we can. I am fully 
conscious that there is the power of certification, I am fully consciolls ~  

·there is a greater power of ruling the country, but ill that any re8son why 
~  House should be sUQjected to the indignity of offering its praisea .for 
that method ~ Ilumagement ~ This <locs not amount to the conde:r;nnation 
'0£ my Honourable friewi, Sir Joseph Bhol'e. bu,t it is n. conde.mnt\tion of 
*e system under which he, being as good an expert as ~  ~  is 
unable to secure that the race of tht)S8 who manage the railways shQuld 
'oe of the race to which he belongs. That is the 6rst condemnation. 

Now, I oome to the next. W.hat halO the RaiJwBV "oard dono in the 
~~ ~ ?1 ~  ~  ~ ~ ~  in ~  ~  ~  ~~  ~  

~  tllefi' Industrie, may' ~ bep'efite4. t was re.ooIng only ~  other OIlJ 
tbe bOol· ~  ha-;e hereanct'wlifch 1 tniSt ilie-e  . e)!te on ~ 'oth&-
,.1' ........ ~ ."(": ~  ',- ~  ",,'., ,:,,' " :', l' ',." ': ~ !(r \ 'j-, ~ 

, (J • 
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aide,· if,they have not read it already, I ani surewQuid do !Well to l'ea4 
and digest. Sir Visvesvaraya, than whom it is ~ till find a man of 
f1'8ater painstaking ability, and who has a greater engineering 'knowledge 
iban 'almost any man who sits on the other side of the House, ~ 
published a book called "A Ten Year Plan for India", and he suggests in 
what manner the railway revenues .of Indiacll.n be utilised for the benefit 
oftlris country. The first and the foremost point that lle makes istha 
that it is no use pretending that we are going to give India a chance of 
becoming self-suffioient. We have had fiany lip promises, but may I 
ask what stands in the way of any G.overnment, however constituted, 
that these money« cannot be so utilised as to establish workshops and 
industries in this country so as to manufacture every single 8l'ticle that i. 
required for the purpose .of railway management and railway lines? What 
is it that prevents them from constructing a locomotive? If Japan eouid 
~  an industry for the purpose of manufacturing everything long 
after we began here in this c.ountry under a foreign domination, what is. 
there that we cannot establish? . You have got the workshops here and it. 
is only a question of their extension and of spending more money in y.our 
own land. But that is precisely not the object. The oblect is this, as I 
shall presently read out to you from an admission made by a Member 
of this House himself, who belonged to the other side of the House, when 
he went on a commission in England s.omewhere about the year 1928. 
He said this to a British audience: "We have a programme of 80 lDany 
('rores .of railway expenditure, and please be certain that in so far as that 
amount is concerned, the bulk .of it is going to you". It ls precisely the 
kind of thing that we are told with regard to the safeguards, Q matter 
~  which I do not wish to dilate. That is not the kind of politics and 
.that is n.ot-thekind of method by which we are going to be treated. Sir, 
I do not mind a naked irresponsible despotic Government, because then 
the issue is clear, but it is this form of supposed evolution without devo-
lution, it is abuse of powers which they actually possess that I am here-
·to protest against. There cannot be any objection either on account of 
talent or on account .of minera.l or human and other resources in this country 
to manufacture every single thing that is necessary and to spend all the-

. money for the benefit of this land. I am fully aware that a part of that 
money annually expended will not all be paid to Briti.Bh employees. I 
am also fully aware that a part of it would be paid to a certain class of 
Indian labourers who are employed in Indian workshops, but how does 
it happen that we are not in a position to spend the whole of that amount 
in this country in order to secure an all round progress of the country? 
If it is unnecessary to raise moneys from outside and if you have the 
money, why not spend it for the purpose for which it 18 intended, natpely, 
for the growth of the industries so 8S to make India self-sufficient? There 
are countries in which coal Rnd iron are produced, nnd it is a well known 
fact in chemistry that coal and iron cannot be eaten by man, and,therefore, 
it. becomes a necessity for them to sell that coal and to sell that iron 
and to 08en the combined manu'facture of the two in order to buy raw 
materials for food and other purposes, for they are the necessit'ies of 
existence. Thank God that it is we who provide the raw materials 
and the coal and iron have continued to come in this land in crores ond 
crores of tons during the last 60 or 70 years. ,That is how we have \Jeen 

.. treated in the matter of railway adminiostration. And /Ire we to bet.old 
4In a PE't.ty point of objection that it is not possible to raise an objection 
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founded' on the very ~  ground. namely. that the Railway Board'baa 
not done well, has not done fairly by the country, whose resouroe8 were 
placed at, its disposal. 

I next oome 'to another' question which is al80 covered by it. There 
is a very eminent man who sat. here for many years. He said-

3 P.II. and very rightly ssid-(and in order to remain withill the limits 
of my time I can only statetbe proposition. If any further disoussion 
or elucidation is required, my friends may take ,it from me that I am ~ 
merely borrowing copy-book maxims): J 

"If I had only the complete control of the tariff policy of t.his C<luntry and It com-
plete control of the railway administr&tion by way of arrangelDent of rat,el '. ':'lei 
freighu, I shall be au:e to organi.e ~  kind of iudust.I'Y ill, thill country ill 3 perlo" 
of some ten years." 

I think he told the trl,lth. But we fully know that we are not going 
to have a real contr.ol of the tariff policy of this country eo long as the-
present, administration la.sts, and it is for that purpose that I have come 
here to express our disallowance of every single pie that is spent upon 
the administration .of Railways and which has reduced the Indians to the 
pitiable condition in which we find them, notwithstanding the fact that: 
every single rupee for that purpose is raised from this very soil. I WM 
told the other day by an Honourable gentleman, who. I find, is absent 
today. Resaid that the Civil Services think in Ii; "detached" way. I 
congratUlate him on that expression, but I believe that he did not mean 
what he said. If by detachment is meant unattachment, inconsideration 
of Indian interests, I think, the Civil Services do think and talk and act 
~ a very detached way. But, Sir, that is the very IMt. thing that a 
self-respecting nation enn tolerate, and so long as' thnt virtuous indigos-
~  lasts, self-respect la.sts, there is' some chance and hope that we 

shall be able to get rid of an administration that will not take Us into 
its confidence and will not work exclusively' for our advancement. There-
fore, it is that I move this JD()tion, firstly, on the gr,ound that t.he Railway 
Board has done little or nothing towards training Indians for taking charge 
of their .own affairs and their own economic assets. Seoondly, on the 
ground that they have done little or nothing towa, rds the spending of 
Indian money for the expansion of Indian industries eO 88 ~ make India 
sp)f-sllflid('nt, (Applause.) 

Jlr. President/The Honourable Sir Abdur Rahim): Motion for reduo-
lion moved: ' 

"That the demand under thf! hend 'Railway Board' he I'pduc('d to Rupee onl'." 
Dr. Zi.auddlD. Ahmad (Unit.ed Provinces Southern Divisions: Muham-

madan Rural): Sir, the Government of India-and I am using the expres-
sion in the sense in which Mr, Jinnah haos just defined it--have decided 
that t.his Railway Board has not done any useful work, and it should be 
replaced by some kind of authority. And the point that I wish to make 
out is that if it is decided to abolish it after a year, why not· abolish it. 
from the 1st April, 1935. Itnd that is t,he ground on which I stand. Now, if 
we abolish the Railway Board, evidently Ollt' railways must go on and 
we must replace it by some kind of Board whatever ~ we give it. I 
think we are justifie,d not only to discuss the question that the present 
~  Board be abolished, but also what kind (If lI.uthority we should 
eatabJish to take the phlee of this Rllilwlly' BOArd:. T WBIr very much 
enamoured. . . . . ' 
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, ,lI;r.}'ltlidell' (The Honourable Sir Abdur ~  Order/ order: The 
~  M~  cannOt discuss tllerill.ing df,'the ~  1,' j" \.,.\ 

~  '.c .. ~ ~ ~  ~  ,","11,1., ;-! : :. ~  '  • 

Dr. Zlauddln Abmad: Sir, if I abolish the Railway Board, then' am ( 
lOOt-authorised to discuss what new fonD it shonldtake? :  "  ' 
•.. i " 

'I[r.Pruident (The HrHlourable Sir Abdur Rahim): The Chair has 
gtve!l'its;'ruiin'g and it th'inksit is perfectly plain. The Ohair would aD 
111m: Honour&b'ie Member to follow the example of the ~  of tHe ~ 
sition. '" ',' 

Dr. Ziauddin Ahmad: Very well, Sir. I will now confine my remarka 
to the work of the Railwa'Y Board only. My first criticism is the position 
occupied ~ the Financial Commissioner. He was appointed as the watch 
~ of the Indian t.ax-payer. Tlle original purpose of his appointment waa 
~ 'watch the financial ~ ~  .of the ~  from, the point of' view ~  
t;be tax-pa'yers and from the pomt ot VIew of the Fmance Department ot 
the, Government of India .. We expected that he would fight ~ 
lJ(epartrnent on our b:ehalf and ~  'all theit ~  
point out what they are mis-spending. Instead of watching the action 
qf; railway on our behalf, he comes forw!l.'rd and alwaYil figllts us on behalf 
Of the. railways. The person whom we app'ointed' to 'watcJi 'o'Ur inWl'estli 
is doing ~ reverse work, and he is watching the interests oftlie Railway 
Board and the 1ndian railways and fights with ut!. This is really tl;Jeroot 
tiau, se of financial mis-mlln, 'age,m, ent. In, future, ,the POSilJon, will bitm,· ~~  
worse. The Financial Commissioner will iiUtiate aU schemes:' lIe 'will 
examine them before subn:UsSiori to the Chief Commissionei: He ~  thea' 
f!,dvise the Chief Commiss'ioner that, ~  lie 'prepared 6're goOt'j 
and they may be forwarded and recommended to the Authority. 'In ao-
cepting or rejecting the proposuls, the Railway Authority will he 
guided by the Fmll.'ncial Corpmissioner. He will advise the Authority and: 
accept them. He will then advise the Legislature again that his proposalB' 
which he originally initiated and recommended to the Financial ~  

tlioner and then to the Railway Autbority were really good. Thcrcfore,:t 
i. essential that the penon who looks afOOr the finances from the ~ 

of view of the ~  should be very different from the perSOn: 
who looks after the fin/nices froni the railway point of view. Had this 
been done, then problibly the Vllst sums of money that We mis-spent in 
grelit undertakings such' as the Kangrn Valley RailwH.y, the Eleetric Power 
HOllse scheme in Poollfl, the Vi7.Il.'gflpatalTI Harbour, and now last, but not 
the le!\st, the Hardinge Bridge would have been saved. All these things 
would have come to our notice much earlier lmd the Financial Commis-
sioner been watching the ~  situation on behali of the Finance Depart-
ment ann Indian tax-payers. :eut these things were kept away from us, 
because he became a party t.o it. 
The soeond thing which I wish to dra.w the attention of the House to 

is that the Railway Board :andt.he Go\'ernment have not a.ttended to the 
amail1;Bmation of' tlte varioull lines. W.e know that in 1921, the ~ 

()ompanies in British raHways wete all combined by the Act of 1921 intQ: 
~  At that time 'they had '27 ~  'companies and 91 

subsidiary compllrnies:' These 'Were all' brought und.erfour different groups, 
that ill thesoUtiliern, the western, the lI.orthem Imd, the ~  
gh>I.lJls. It is ~ they ma.y be brought into one groqp •. 
On the other hani, we ha'Ve got in India 174 undertakingt, ~ ~  

n  . 
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pgroups.. No steps have beentllken during ·t.he . last 10 or 12 yeljl'S to-
~ ~  all these undertakings into. ~  groups. , Government a'C-

~  .the policy. Qf ~ ~  (aee A ~  A and E of Adminis-
tration . Repprt) , but no act!.on baa been taken. When the post of the' 
Agent of the Ellstern Bengal Railway ~ ~~ ~  'advocated that the 
:gastem Bengal Railway ,Of1d the East IndJlm Railway should he a'IUai-
B-amatedund put ,under one, ~  ,The RailWay Board did not 
pay any attention to it. ~  of comhfning. them together, the Govern-
~~  ,1Ipdar .tl;1e ~  of ~  B ~  will tend to perpetuate ~  
ent undertakIngs. Both from the V1ew pomt of ~  and good admIDlS-
tration, it is essential that we should follow the good example of Great 
Brita.oiI,1 Ii.Dd,ot.hElr eoU(15ries.H 18&189 bad iroD!, the admio.istrative point.. 
of. view, M ~ is efc6eding\y unhe.althy from the point of view of the 
tra.vellu18 public. ,There are ,oertaiQ lin4;!s, of railway, such ali Gondal in 
Kathiawar, which refuse to allow pu.8seugers to ~  through tickets to pa.iS 
on from their line to other lines. ' Had these'lines been under one ma.n-
agement, the public would have been sB"/ed from all inconveniences. 

S'ir, ~ present organisation of railways, on account of past history, is 
'very unqealthy anu uneconomical. First, we swrted with the company 
ij.nes whose Agents were all powerful and they were respoDlSible to Home-
;Boards for. econolllica.l adlllinistrMion and gOod financial results. Now, 
gradually some of the important lines have been taken over by the State 
~  the State has become the owner of those lines. In those CII.Se8, the 
,work which the Home Board used to do for those lines is now being done 
by the RailwllY Board. In ~  transfer of management from the Com-
Ilanies to the State, the (!ov'emmEmt have, entirely forgot.ten one very iln. 
pprtunt thing which the nome Board used to do in the case of the Com-
pany.managed railways, . The Company-managed railways used' to take 
, ,great interest in Lhe fina'Ilcil}l ~  of ihe ({I,lesti'on. They had to declare 
good dividends and' sa.tisfY their. ~  ,TheSt,ate-manaoged rail-
,;ways have no such ~  They can get mOney from the tax-pa.vers. 
1lh!'l State should see ,that .the railways have good earnings. In t.he ~  
at the Company-m8lnaged hnes; the Agents were responsible to the Home-
Board and ~  for profits. No such leHpor1!'1ibility exi!ltf! at pre-
8ent. The taxpayers pHy un the, j06ses, nnd thl;:, (loVeTllIllent do not tuke 
sufficient steps to safeguard the financial, ~~  of the tax-puyers. 

The next ~ in tbepresent ~  is.t.he introduction of 
the so-caUedDivisionalS;ystem. It. was copied ftOm Germany. No doubt 
'they forgot one very import.a.nt tmng, ,that in ~  they have the 
Divisional System ~ a central organisation. "The Agencies do not exist 
there. We have kept the ugency_ Rystem ~  and. ~  in a costly 
Di"isional System making the whole org".wsatioDoumbersome 8IIld at. ~ 

~  time very expensive. The administration.is really; top ~  and ~  
exists unnecessary d'Uplicu.tion of work, ,and the work is never IJxpedit,d. 
with due hRste. Therefore, it is ,desirable tOat, we should revise the enth's 
administration. We sho.uld combine, sa Brit.ish ,nwilw&ys have done. an 
undertakings into fOur groups. We 11&V8 ~  110. in the amly. If we 
eannot do it, I wC?uld go back •. tabe old. system and have the Ageota ando 
abolish the Divisional System altogether . 

. " My ~~  iA ~  ~~  Yep(l ~ ~  been drawing atten-
tlOIl t.o Q pUmper. of .o,-r gr,e-yaneea ~ ~ ~  of t.he House, but. the,. 
M ~ ~  ~~ to .. ~ ~ ~ B ~  BOefd., In the COurBe o.f the 
general dlBCusaion, t ~ a,1:tent\ott tollevfll'&l jSblJ1ta ..... blob, the ~ 
Bonrd ought to have done, but which they failed to do. I do DOt wish .. , 
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go ~ ~  but I shilH just point out t,hat ~ ha.s been &' great, 
complru.nfi8b?ut ~ B  we find that, in spite of' 
the undertaking which the railway offic.lals guve on behaJf ur the' Railway 
~  .the rank and ~  or the subordinate officers never calTied' out the 

~ ~ B  of the. Railway Board. The, subordinate officials really, take 
,del!ght 10 dlsregardmg the solemn undertakings given by the officers of thA 
Railway B ~  Whenever ~ questions, the only reply I got waB 
that the Railway Board had no mformation. I gave an illustration of 
:what WIlS happening in BombAY, in Dinapur section and in Howrah, but 
,there was no reply. 

We }uwe been draWing the attention of the R&i.lway Board to varioWi 
" other points. One was the amalgamation of audit and accounts. Our 

sanction was obtained by quoting Wrong figures. This is a very imp011.-
. ant ~ which the Railway Board ought to have done. 

'Then comes the question of grievances of railwa'Y servauts on \\ lLiclt 
'my Honourable friend, M.r, JORhi, is, very keen. I do not think I ('an enter 
-into this in very great detail except giving some points. In the first 
-p1u.'Ce, as I submitted last year in one of my cut Illotions, there is no pm, 
per Rystem of appeals. Whatever is provided for is really no nppeaL 
Whell 11 person hus got a complaint, he firat makes an Ilpp€'al . to tho 
Divisional Superintendent" who sends back the appeal to the officer con-
cerned, who in his turn sends it to the clerk who originally noted on the 
tile and on whose report the complainant was discharged. Then if he 
appeals to the Agent, he never deals with the appeal direct, but he sends 
it back to the Divisionall Superintendent, who gives it back to the officer 
Bnd who in his turn sends it back to the clerk who originally noted on the 
<file. This is reully the so-called system of appeal. When the case ~ .. , 
to the Railway Board, they have a printed form and this is attached Lo 
the appeal a'nd sent back, to the Agent who sends it to the Divisional 
Superintendent and' ultimately it comes back to the same old clerk. So 
in this case there W, really speaking, not a single officer who actually rf)ad. 
these co.aes of appeal •. 

Then 'we have got other difficulties and' grievances of these subordinaieo.s 
and other railway servants on account of which there exists a great dis-
9atisfaction amongst them and they are very much dissatisfied with what 
is going on, and I tbink it is desirable thart these things should be at-
tended to. These are not the only points, but there are numbers of other 
cases 4t which the Railway Board has not paid sufficieI\t attention. I, \10 
not like to refer to the question of T. T. Is. today, because I hope :t 
will have Ilome other opportunity to discuss it in detail, but it is really 9 

standing grievance in all; least three lines,' the North Western Bailway, 
the East Indian Railway -and the Eastern Bengal Railway. This is also 
11 thing which the Railway Board ought to expedite and solve, but the 
~  is that whenever an appeal is 'aent to them, it is always put in 
''Some pigeon-hole and very seldom reaches the Railway Board. Sir, 
If suppose there aFa' many other Honourable Members who wish to speak 
,on this question, and, therefore, I will not continue further. 

LHut.-Oolopel au 'Bemy Gldnq: Sho, ~  de&J with the motion 
>before the House, I BhoulclJike ,tooffer $Jl 6l1ip1-al1ation 'in regard to ~ ~ 
.,b.enatio.ne juslt lPM\e.\)y ~ E  ~ ~  J ~~  ~B ~ 

! 
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the L ~  of the Opposition and hiB Party that when I made that re· 
partee about "every train being derailed" to an interruption by one of its 
Membe1'll, I 'l"eferred to ths£ partiouiar'M>elrihel' and not to the Party as • 
whole or to such men 8S my HonoUJ:'Qble friend, the Leader of the Oppo-
lIition. 1 ceriainlyhsve given ~  in this House on more than one 
occn81onhow closely my hearl pulsates with some of the views expressed 
by the Leader of the Opposition. I have always, in unst7i.nted terms, de-
clared the8e feelings of mine and in speaking on this motion today, I desire 
to emulate my B;onourable Fr-iend, Dr. Ziauddin, and take advantage of the 
opportunity iB telling the Railway Board certain of its failings and the 
reasons why some of the amount given for its maintenance should be cut. 
(An Ibmourable Member: "Not .all?'') Not all, that would be silly; be. 
cause if we did, how would we be able togo back to our homes? 

Sir, . the word .. Indianisatloo" has been so ill-used and so abused that 
1 agree with the Leader of the Opposition, and would like to see it ex-
punged frOlll all records of Government. Indeed I would hail that day 
when there will be I,lO communalism and when we will look upon ourselves 
f1lld will be proud. to look upon ourselves as citizens of India. Sir, it is 
the Indian communities who have introduced the word ~  

in eontru.distinetiop. to the high percentage of Europeans who ure employed 
III the higher services of the railways; and I hope the w"y is not far dis-
~~  when thut word will no longer be used. 

My Honourable friend, Dr. Ziauddin, made some trenchantobsorvutiolls 
in regard to the Divisional System on railways. I have already expressed 
my views .on that point, but the greatest curse of this poor imitatioJ:l, of the 
Herman Divisional System which we introduced in our railways ha'B been 
t.he absolute loss of human touch between the official and the employee. 
1 remember in the good old days when the district system was in vogue, 
the official knew hi8 E.uhorninl1tl's. knew their names, knew their families 
and knew their homes, in fact knew everything about them. Today the 
Dfficial knows very little about his subordinates. Apart from this, there 
is no denying the fact that this system has seriously increased the num-
ber of officials employed and the cost of maintaining the charges of th.e 
superior services has been increased to such an extent as to make the rail. 
ways top-heavy. I would like to know from the Honourable the Finance 
Member what is the actual cost of maintaining all the officials of the rail-
ways, and what would be the actual cost of their maintenance minu8 the 
Lee concessions. We are told that the Railway Board has effected many 
eConomies by means of "job analysis", I prefer to call it: "snob ~  

and other kinds of imalyses. The Railway Boal'd indulgetl in many 0< 
these new fangled experiments with the object of economising, but who 
has been the sufferer mainly? It has been the subordinate. Bir, today 
we are confronted with the hardships of reduced scales of wages which 
my friend. Mr. Girl, and the All-Indilt.' Railway :Federation very rightly ~  

"entad before tAre Railway Boa.rd at its last Conference. The Railway 
lBoard in its Illagnanimity of heart replied' in words to this effect: "If you 
will sbow to us that these new scales of pay are not adequate for the 
maintenance of employees, wewiU be ~  to consider it". Bil', it 
does not require 8 pathologist or a skilled physician to prove to the Rail-
way Board and this House that there is a limit to human endurance, the 
~  of reduction of sM8ries; and where this limit is exceeded, you inter-
fere with nutrition of the body and· there i.danger -to life. In my opinion, 
'7Iie have alteady GOme perilously J!J.efar $bat Umitwith the D&W 8('",,\M ~ 
;., ' , 
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.  . L~~ ~ Sir ~ ~  1" " 'I' • ".' '; "" '\'.m":'j, 
P"J that t&ey have introduced OJ) ~  and we must call a :baIt. Every-
cJaywe see evidence of work increaaing aor,.-d pay. deoreasing. I Imowthe 
Railway Board has to cut itt CQat ",coot-ding to ite clbtb.; but why do cut 
• coat that fits, and not one that ~ 8 misfit, except the oolite wGhl by offi-
cials and the Railway BOll4'd? Sir, I hne()n the floor of this House 
4equently stated that (1 do not Bay it is 6 studied poliey,. l'mt it is very 
pln" to ~  we in India have been studiously deniedappbrtunitie8 of aO-
990!ring. the requisite skill, knowledge and advanced teclinicsI traiDing andi 
experience in the manufactUl:e ofMJ ,parts of all material. required for our 
ra.ilways. In the last year's Railway Budget speech, I referred to the need 
of t.raining UB in India to make oUr own railway locomotives, and the 
Honourable Member sympathetically acceptjng it said that Government 
were oonsideringthe matter. A yea\' ~  and wEmf, do we see? 
The Standing Finanee Committee haarecently simctioned 1\ rarge sum of 
money for the purchMeof new locomotives. Whereas if you visited some 
of the railway lOcO. sheds, e.g., BhusawaJ (G. I. P.) andSaidpore (E. B.). 
to mention just two, you. would find the yards occupied with costly loco-
motives lying idle and rust,y too heavy to bf' used over QUI'" weakbridgesr 
and yet we !.re indenting for new 16comdtives froUl abroad. I only mention 
this (it may be in a slightly ~  way) to point out how necessary 
it is for the Railway Board to make a beginning and allow India every 
facUity to manufacture all the. needs for her railways. Why should we, 
;year after year, be compelled to purchase our rriilway, materials and locq-
motives from other countries? 1 agree, with the Leader of the Opposition 
that there is no lack of talent and intelle9t in India which, if properly 
t,rained, c,ould produce men who could manufacture aU our railway needs. 
only if India be given the ~  and not st,U(Iiouslyaenied it. It ill-
t.he opportunity that has been so unjustly denied us-and when I say 
"us" I mean everyone who. claims India as his home. (Hear, bear.,) 
Why should we purchase aU. Buchmatenals fromworoad instead of ~ 
~ them ourselves. Why should we be called u.pon as the only part 9£ 
the Empire toserid our sons to other countries to be 'educated and to come-
back and worl{ in our own cQuntry? Why cannot we posSess our own ~
motive manufacturing . shops ? Why ~ ~  such skilled trainiDB 

to .. our .. men an.d. whyc ... ~ .. ~ ~  ~  aU.,. Qjl ... ~  ~  ~ B  ~  . run .. ning: 
nur ~ ~  ~ ~ ~~ ~  ~~ ~ ~  ~ ~  ~~ ~ 
S1d'er'atlon of tne Railway13oard. and Itcannot be delayed any Tonger. 

There are many ~ which one. could refer on an occasion ~ 
this. But., &ft.er all, ~  Board is only human: the Railway 
l3oard' has ~ ~  tho:ugh opt a very serious effort., to ~ 

4t.s lIt.rnostto respond to the various demands that have been made in th* 
House ..... 

I /'", 1.:.-. ~ _ .' ~ J ,i.., ,. .! •  _  .  _ 

. lIf. Lalchand lIavalr. (Sind: Non-Muhammadan Rural): There ~ 

the ohange in your at.titude. 

, ; L ~  Sir "Dry' Gi4.neY : What . tlhange ~  you like ~  
tblil ~  BOIIord to ~  ~E  ~ l ~ ~~ ~ ~ ~  W ~  .tAA· 
'RJi,ilway Board hai,el"!peav91.U:ed jt@ ut.uwst tp S ~ ~  v8fious ca.U.l, 
.but my grouse is ~ ~  ~  ~ ~ ~ ~  .etloI;tS' , to ~ 
t1wse wh,o are ~  .$eIr;l-::-:-i!he.; v:arWp.8;,; ~ B  " ~  , Wd,9 
~  1 ~ ~ ~  ~~ ~B  ~  ~ ~~  
in the railways, as mirrored in the various questions. that this House ia: 
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~ ~  With, ~ ~  ~  ~ ~  ~~  ~ ,the ~  ~  th8" 
officers under them--:-:-D9b aU, Jmt 8: ~~  ~  I ao not ,know what ~~ 
~ ~ ,power the ~  ~ S ~ ~~ ~ ~  R/iLilway. Agents .canjr 
out ~B orders:,r kno:w ~ It",lf, th,ey can; ~  Ra1lway 
4gentl! ~  theil;'ll'ubordhla.te offiCers 'bave. ~  maliy ~ ~  ~  ~ ,P,'f,t 
into. operatlO.D. t.ha,t, .. allJ,he ~~ .. ~  ... 9S.t.,.".,o.,t ~~ .. ~  ~ ~~  .. y: .. , the ~  
Board ~  ~  ~ ~  ~  ~  ~~ ~ ~~ b""ket ~  ,the ~ ~ 
:Board 1S none the WI,lJer .. TlilS. 19 ~ verysenO\lS matter. _W,e can roughly 
,divide railwI.l:YJ')enionnel. into "su,pe,rior" II;nd, "subordinate". I hatp 
the word "subo!"' in!lote": it should ~  appea,r in any dppartmellt. YOI,l 
do not. find it in Erigland, ,for, I 813K, , to wb,qm are you subordinate? ~ 
England a porter can rise up to ,be .the ~  of his ~  aJt on!!, 
time in India a ticket number-taker cQuld becoine an A ~  £llCt one 
AIlCh servant became the Agent oftne G. 1. P. Ry. None but 0. Heavell-I" 
\lorn can become .a Railwaly AgenJ, today-r was about to say with ~  
present joint family system ~  0,11 Borne ~ our railways, particularly 
the E. 1. ;ny." but I wijl refrainfrQm ~  ~  more. , But the point is, 
this: one roughly ~  eznployees into ','s'l1bordinates" and ,ff officials Of. 

The subordinates have got ~  rules which ~  their recruitment, 
their advMlcement. their pay and' punishments, their traI,1sfers, promotions, 
etc., etc. Thos-e rules. are in the almost exclusive knowledge of the ofli. 
dal: the subordinate is denied this knowledge: he is not told he cannot 
get it, but if desirous he is told to go' tiothe Divisiona1 Office to get tns 
rules, offic&-forso,oth-Iet the,subordin{'tetry tc;>go to the Divisional Office; 
he will have to pass three or ,four. doors and,bave to get special permission 
to go into this holy of holies-the DivisiOll.al Officer's sanctum, Sir, the 
milway subordinate does not know where he sbands. 

Talte the ~  :of ~ ~ ~ t kne\V apPeals a!'8 considered a nuisance, N. ~  .. Tiley take no notice of the railway rules controlling appealS, 
for they eonslder apt>eals more or less 8'8 pieces of waste paper. r can ih. 
Proof of this quote instance after instance; and when you find a ~ 
Agent or a Divisional Officer6r head 6f a depai'tmentdenying a hearing 
to a subordinate" ~~ has, to ~  to. ~  ,Rt.i,lway B ~  ~ hands l\rll' 

forced, butt?e, ~ ~ B  usualty ~  to ~ nohce of ~~ 
,appeals, ~ ~  t.he ~ ~ ~~ ~  them, forgetting that, 
. tbere ure many CllIBes m ~ ~  the Agep-tiiI orbeaas. of. departments them-
~  violate those very ~  .. +qe ~ ~  therefure, has to remajiJ. 
quiet. If he does. ~  remain ~  a'nd,d'em'Bn<l's a hearing, he is called. 
to the Divisional Office and is given a wigging and told "if you do I),ot. 
shut up, you will be transferred". If he still shows a little more fight',. 
he is told: "You can tak.e it Ql' ~  and, so, Sir, rather than suffer' 
~  ~ ~  agony and pangs of hunger of unemployment, the Buhordinato 
IS. mtlmldated and remairu5 quiet; and, yet, the Railway Board hilI'! pro-
VIded <>6 complete 8 ~ of nIles. ~  in u big organislltion like' 
the ~ ~  Whq.t)s . ~~~ ,I,lsc. ~  ~  ~  issuing ordeni if ~  
cannot or refuses to Bee them carned out? rli thiS justice, is this fair? 1. 
~ ~ that. tbeRlllilway Board &houldldevise wniaIiieans: by 'which everyl 
employee haa &- right,of' addr$s to 0. higher authority; OthE'rwise they aa 

~ L  ~  in, their, duty to tbeir aubordiDates. 1 would put this to the 
~  :BoBJ;d fPr ~  VE'.ry seriou8 ~  and would add that dlis 

~  of otIioiala calling subordilUltes to their .office andtlo.ngingand bully. ' 
#II ~ ~  8Q prejudicing their ,futute .prosptlOte is neither jwa$nor ~ ~ 
slly the least, but cowardly. Such matters should be in writing, not voc J., 
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[4eut.-Colqnel Sir Henry ~  

Tbere areoth,41r matters on ~  the :Railway· Board can be ~  to 
P.1l.V.6 been guilty. Last year, I raised asefiesot questions when the Cen-
tral Railway Advisory Council met regarding 'ifue lowergs.zetted services: .. I 
am happy to say that since then matters 'have improved considerably. But 
'here was· a concerted ~  on the part o£theRailway Agents (who, after 
a4.l,eventually become Members .of the Railway Boa.rd), to use their ~ 

:±renched officers-<lall them "surplus" or 'by any other name you like--
and retain their services by insinuating them into the lower gaozetted B ~ 
vice which was meant essentially for the benefit of the subordinate and 'i0 
to deprive the subordinate of. 'llis rightful ambition in life of going into the 
10wer ga.zetted service. It was ouly after the united demand from this 
House which I initiated that the position has improved .. But wby  should 
tbe Railway Board have allowed such a thing to happen? It was in their 
hands to stop it. They utterly failed to do so. When t.he lower gazetted 
lIervice scheme was originally put before the Central Advisory Council, we 
. .acceptRd it on the understancIing that it was essentia-By a subordinate ser-
vice. Instead and till a little ago, it was essentially a superior official 
'Service, and so, in this way, the Agents under the very noses of the Rail-
way Board contrived to deprive their subordinates of their just dues till we 
,exposed the injustice. 

. Mr. Prealdent (The Honourable Sir Abdur RS'him): The ~  
Member has only two minutes more. 
Lieut.-Colonel Sir BeDl'J Gidney: . As my timEl is up, I sha.ll hot con-

tinue any further, but I do ask the Railway Board to recognise the vanoua 
'points that ha.ve been brought up. I do not agree with the Honourable the 
Leader of the Opposition that the motion he haa brought before the House 
is worthy of such a severe cut as he has put down: if he heJd said Rs. 100, 
I should have been content and walked with him into the lobby, but I 
'('.annot support his present0ut though 1 feel I ought to take this oppor-
.tunit,y to ventilate certain seriou!l derelictions of duty on the. part of the 
.Railway Board and Agents. I a.sk the Railway Boud to be good 
.enough to give IIElriOUB tund early consideration to what I have said. 

Mr. S. Satyamurtl (Madras City: Non-Muhammadan Urban): May I 
;.ask, Sir, if t.he Government propose to intervene in the debate, and may 
I suggest that they do so a.t this stage fu .the interesteof the debate" It 
:becomes an one-sided show otherwise. I would respectfplly suggest to 
.them through you, Sir, that they should intervene early in the debate, so 
"that we may take the sense of the House on this and go on to other cuts 
.",s wall. 

Mr. P. 1:. Ja.mu: You wish to have the last word., 

'lIr. ·S. Satyamurtt: Why not" Are you the Government? 

. 'llr. President (The Honourable Sir Abdur Rahim): No doubt the Gov-
'ernment Benches will consider the suggestion that has bE!en made. 

8ard.u Jla.Dgal Stnp (ERst Punjab: Sikh): Sir, I offer my sincereat 
eongratulati()ns to the Honourable the Leader of the' Opposition ()Il the 
excellent manner in which hehaa put'the propositiE>n before the House. I 
'Inay assure him that not only aHparts of this House, but the whole country 
isb.ehind him in this matter. 'We have been saying for the last maoy yearl 
how the Qffairs (')f the railway adminiiltrati<!.n. ~~ ~ E  ~ by ~ 
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prEl$ent Railway Board. I was not at all surprised today when the rl1Jlway 
authorities got nervous on the very first attack which' they received lind 
they tri.etlto'put the train off the track. But I may assure them that in 
tbeir nervousness they would not eVen succeed, and, in putting the train 
·off the track, they will derail the train and it will be wrecked. The other 
day, the Honourable the Railway Member gave us ,6 very interesting story 
!Of the Railway Budgets. He said that there is a group of certain well· 
meaning snd disinterested individuals called the Railway Board who have 
t,tOt the exclusive licenBe to ply their gad;, on hire all' over the country. 
Next year, they hope toesrn 98t crores, out of which they propose to pay 
.82 crores to their creditors as interest, Mc8usethey are honest debtors, 
and out of the balance they propose to pay over 51 crares to ~  

and fA') their stldf, of course reserving to themselves t,he lion's share. But 
what we OD this side of the House seriously tell them is t,hat this  year at 
least it would be in the best ·interests of India. if they fast for the next 12 
ulonthso.nd spin nnd pray. because that is the only method by which we 
(Ian begin from the top the internal purifieation of the railway administra-
tion. I hope they won't mind this cut, Bnd they won't mind 4lven if we 
~  them their monthly salaries . 

.An Honourable Kember: 'l'hey don't care for it. 

Sardar IlaIlgalSlngh: I know they have got the certlncatioD ·power •• 
but let the world know, let them know what at least in this matter the 
country feak If there had be,en any responsible Government in this 
eount,ry, the Railway Board would h?love been thrown overboard by this time. 

'. Then, Sir, 8S to th.e remaining ftlw crores, they propose to put 18 crores 
iJl their inner p.ooket oalled the depreciation fund. After doing this, they 
tind that they have spent more, lind they want three to fnur crorefl more. 
'WhaL do they do? They again put their hands into their inner pocket and 
pull out fQ.llr C'l'ores and put that amount into their outer pocket and go to 
the bazar for shopping. This is, Sir, briefly speaking, the story relating 
to eRtimates for next year. 

"lrben, Sir, the Railway Member introduced almost 8. pathetic touch in 
his speech ~  he said that this would be his laSt Budget. Sir, we 
wish him well earned rest, and we hope that he will come ~  to this 
B')use as B Don-official Member ami take his seat on this side of the House . 
. \"2 also hear, Sir, that the Railway Board itself is on the eve of retirement 
(Luught.er), and we prop08e to grant tfuem leave for 12 months preparatory 
to, rt,ltirement without pay., (Laughter.) While retiring,-of course, Su 
Joseph Bhore· is a ~  .gpod ~  has given his subordinaf.cls hi's part. 
img gift. He has Tfrf'Y kindly an.opu,nood the restoration of the salllry cut. 
1 UIn very glad, and I ~  the Financial Commissioner for Railways 
f.ha t he will now. be able. to change his ooe.t twice a week, because he has 
"fr'JIt his cut rest()red, but I do submit that in this matter we fee} differently. 
'Our feeling is that :V0ll may certainly restore the cut in the cale of those 
w,ho draw, say ,'Rs. 200 or 250 or B.s. 800, but ,in the case of those officers 
who draw more. than Rs.BOO tOO out should not be restored, because there 
-are. c.ertainly ~  more UTgflnt m.atters' which requiret\le attention 01 ~ 
&ilwavBoard than. therestoretion of 0016 in the ease of employees gett,ng 
lis. 800 and above.' He has al1!oaonollneed ,. reduction fntbe ra.ilway 
.height on coel. b\ltthaCi·apiD ita miaoritem, ~  we need DOt take,ver, 
.erioll8 notice' 01. .it. .  .  . . 
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~ Maiiga1 'Singh.] .. J, 
. Sp', in the Budge't we do not find many important matters. We are' 
~  th,at 82 croresare to be paid as interest., but We lU'e not told: .at whAal' 
~~  ~  interest is to be paid, or whether it ill not pOssible to oonvert that: 
,toAn at 8 smaller rate of interest.. Weare not also told anything about 
klvi,ng,f!,ci!itiss. to third class ~  about which year in and year ~  
!tembers Ul thiS House have ~  crymg hoarse but without effl.'ct. LIIl8' 
the Apnual F,lower Show". we always Dome here and giv,e expression to the' 
'grievances of third class passengers, but nobody takes any notice of them. 
Then, Sir, sv.eaking in the otlipr House, the Honourable the Chief CoMo. 

missioner gave us a very interesting item of the story which my friend, 
,i\!r. Bhulabhai Desu.i, did not give, and that item is thut, during the year: 
]H33, OVM 30 la.khs of people have bee.n detected travelling without ticketg-.. 
,1 can assure the Honourable. Member that, so far· as this side of the House 
IS concerned, we have never travelJ.ed. without tickets. (Laugliter.) Evetl 
jf we desire to travel without tickets, we cannot do it. ~  there is: 
always a C. I. D. man following ~  find ollr tickets fire checked! 
at almost every junction station. But I doubt very much if in that M' 
It-lkhs thev have included the Members of the Railway Board, .. ~  high! 
'salaried officials who, I am told, on very reliable authority, alwa:rs travel 

~ ticketlil. (Laughter.) I think the Honourable Merpber in the other 
House said ths.t this 80 lakhs was only a fraction, t,hat there are many more 
who have not been detected, and I feel that these high salaried officials off 
the ~  Board come under that categpry. (Laughter.) They have so ~  
not baendetected, but I assure them, Mr. Bhulabhai Desai will detect them. 
~  bring them to book and will not IUlow them to carryon the admini,stra. 
$ion of the Railway Boo,rd in tliat fBabion ·in future. (Laughter.) No", 
Hir. what do we find. judging t,his Budget from any point of view? From' 
the point of view of development of i'ndustri.es. from the point of view 
,of the development of ~  from the point of view of labourers and 
railway employes. from the point of vieW' of adjusting 1,he railway freights; 
from the point of view of passengers, from the broader point of view or 
national interest, judged from any point of view. it will be seen that the 
Hailway Administration and t,he Railway B()ard deserve the ~ ~  ~ 

c1emt)ation of this House. and we ar,"l perfectly justifHl3 in refusing the 
f;upplies to t,he Railway Board. Tbis is the minimum that We enn do bt: 
"(licing the grievances of the countr,V. 
Camparing the Budget, Sir, withtbe Dudgp,t of ot-ber countries, we 

find that our railway officieJs ILre getting very high salaries, while ~ 

of tnerailway employes are ~  very low seJaries. This vast'difference 
is not found in any other country. For instance; ~  railway ~  
rats :Rs. 5,000 R mont,h; WIth travelling without tickets and many other-' 
thiogtl, it may come to rnoi-e.Frompage 14 of the Demanda, I find that 
the lowest salary that is paid i.e four toupees a month, Bnd the highest salary-
18 RI!. 5,f)(X) a m(lnth. It comes to this that the rat,io between the highest 
and the lowett railwav salaries in India is 1250 toone. But if we got0 
other oountriea; '1I'e find, for instance, in .Tapan, it is 1 to 22, _ in China, it 
~  1 to 82, ittUeJy, it is 1 to 6-, in Belgium, iti! 1 to 8, in Denmark, iti, 
1 ius, in Sweden. ,it is 1 to 5, in Franee, 1 to 12, and in India it is 1 to 
12M. Th'ere is such A vast clifferenl3e in India. The highest 8alary paid in 
'l"trmoe it! nit 80,000 a yea.r,1thereall in Gur country nisBs. 60,000 a. ~ 

though the living here is cheaper. We get chapatie ••• 8;.t ~ 
very chf'Op as compared with France, and still our officieJs are paid very-
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much higher salaries.. I submit tha. t ~ ,.Q1.gQ, saltu"ies"should ~ ~  qpwn 
sndthe': sat&riefof 'tne ~ ~  ~~  ... 

~ !., ... ~  t ,: ~ ~  1'" .': 'I'" "-1",' ',"" ,I "', ',1 " 

. ~  t? die thirq ~  ~  lI;IY Honourable .friends bave. 
a,lready' eXpr,essed'their opinions ~  I wisb to ,aeLl only ,wo things. 
tn'this. part oftbe countrY, It is very hot during three f)r, four months in 
tile summer. and in ~  ~ ~  ~  Railway 
Board, . instead of going to 'simla. !o make a triJ? ~  ~ ~  Delhi to 
KarachI and Peshawar and come back. 1 will' accompany them. and all 
:tJietime we will travel third class L ~  

Dr. Ziauddin Ahma.d: May I just point ~  The figure:of t)ree 
million passengers travelling without tickets ~  appear, to be,. ~  

!butl I may just say that it is only ·6 p.er cent of the totul. 'that is, ~  
f' per cent .. ' ,,'. '. .' ... 

fii&l"d&f: ~  ~  I have quot.ed what the Chief Commissioner aaia 
iz!. the Council of State. Regarding third class receipts, 1 may pomt out 
that at present we are spen<1mg on every tiurd class I!,\lat Rs. ~  and we 
,earn Us. 241. , On the !:irst olass, we spend Ra. 4:,000, and we on.y earIl 
Bs: 206. This shows that we. are spending too much on the first olass 
I?flllB,engers Qud we are giving them too many facilitIes. In the mutter of' 
ac!)ommodation, ~ thematt.erof waiting rooms, in the matter· of other 
facilities also, third class passengers are put to real trouble. In my part 
,of the country, in ~ months of the summer, jt is very hot, and I would 
.ask the Railway Authorities to put ~ ~  in the third class waitmg 
rooms and in the third class bogies. ' .. 

Kr. President (The Honourable Sir Abdur Rahim): The HonourBbl,Q 
.11ember hus alr.eady exceeded his time. 

Rardar Maneal Sinllh: I.am finishing, Sir. I would add one word more. 
I am glad that we do not see so much of racial discrimination in ttl.<UIe' 
duys as we used to find about ten yoars ago, but, still, in the administration 
Qf the railwl\Ys, this discrimination is eveIl practised in the matter of g.ving 
quarters, in the matter of pay and grade, and in many other ways., 1f you 
just take the trouble of visiting the railway guard l'OOms at Delhi-the Indian 
guard room and the European guard room-you will find a staggering 
difference between the two, And. in the matter of giving quarters, the 
l<;uropean employees are invariably given quarters while the Indian 
omplQyees are refused ,even though they deserve quarters by virtue bf 
seniority, etc. I submit to the House that this is the only time when we 
oean effectively demonsttate t.o the Railway Board that we do not like their 
policy, that we do not like the railway administration and that there should 
be radical changes introduced and the railway administration put in the 
hands of Indians 80 that it may be carried on to develop Indian industries, 
and to foster Indian agriculture, and that it may be ulHld intbe interests, 
of Indian nationalism.' . 

Dr. T. S. S. BalIIl(Tanjore cum Trichinopoly: Non-Muhammadan' 
lloural): Let the question be now put. 

Xr. Prealdent (Tpe ~  S,ir A,bdur B ~  Tlte question ia 
tfat' ~  ~ ~  In}t. '  " 

, The motien was adopte4. 
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The Honourabli Sir loaephBhore: Sir, I am in a most difficUlt po$itiOJl"o 
indeed, for, after listening to my Honourable friend, the Leader of the· 
Oppositioni 1 do not really know what case it is tha.-t I have to aD8wEll'.. I. 
think the gravamen of his charge was. that the ~  B ~ ~  . ~ 
in training up Indians in the management of IndIan tatiways. Now, SIr. 
it is perfectly true, and no one will attempt tc? deny. 

JIr. Bbulabha1 I. Desal: Hear, hear. 
The Honourable Sir lo.eph Bhore: My Honourable friend is a. little-· 

premature. 
Mr. Bhul&bb.&t I. Del&l: Not at all. 
The Jlonourable Sir Joaeph Bhore:. . . that the initiation of· the' 

policy of Indianisation was long delayed, too long delayed, I ~  afraid, in) 
the ~  of .a. good many people .. As far as ~  recollectIOn .goes, my 
predecessor, Sir Charles Innes, 9pea.king about thiS matter, adnutted that 
tbat policy had been delayed far too long indeed. But, Sir, we have to 
face things as they a.re. I would bring it to the notice of the House that-
it is not the Railway Board that initiates such policy. They are only 
responsible for carrying out the policy which is formula.ted far them by 
others, snd it is surely unfair and inequitable to attempt to abolish thet»-
from the face of the earth because they carried out a policy which some-
one .else has imposed upon them. 

lOme Honourable Kembers: Who is this somebody else? (Laughter.) 
The Jlonourabl, Sir Joseph Bhore: I am, Sir, dealing with the Railway 

Board. (Laughter.) 
Sir OowasJl Jehangtr: The Honourable Member said that the Railway 

Board were not responsible and that somebody else initiated the policy. 
Who is that somebody else? 

The Honourable Sir JOSeph Bhore: The policy has been the policy of 
the Secretary of State for a long time. 

Sir Oowaajl Jehangll: Whom does the Honourable Member represent_ 
bere? Does he not represent the Secretary of State? 

The JloDourable Sir oTOieph Bhore: I represent the Government of India._ 
(Laughter.) When I deal with the question of Indianisation,-and I hope 
that I shall have an opportunity of dealing with that matter, despite the-
faet that my Honourable friends opposite are probably making it impossible 
for those who have given notices of cuts on this particular motion to bring' 
them up before the House-I hope, when I have an opportunity of dealing 
with thll:t question, to be able to satisfy the House. that very real and very 
substllntull progress has been made. I would 'pomt out that allegations. 
of a general nature of this discription are unfair and inequitable. It is: 
only when we come to actual figures and people are able to judge wha.t 
actually has been done, that they will be in a position to register a fair 
smd equitable verdict. My Honourable friend, the Leader of the ~ 
tion, I t.hink, laid claim to a controlling voice in the management oftha 
Indian railways on the ground ~  the pUblic contributed something like 
RR. 90 or 100 crores annually to ~ ~  I do not 8ay anything about' 
the claim. but I venture to submIt to hIm that the argument is not a valid 
one. Jf that argument. were to apprv, then I might quite reasonabl,. 
demand a voice in the management of even fihop to which I go and ~  
which I make my purchaseR. My Honourable friend- will no doubt reali88' 
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that the revenues of the rBilwa.,ys are derived from payments for services 
rendered and ate not e<intritiutiOnB". M'y Honourable friend, the LeRder-
Qf the Opposition, made, I think, a .eondpoint of importance. 

Mr. Bhulabhal 3. Deaal: It is a oo-operative store . 
.An Honourable Kember: Whose shop' is the railway system? 
The HOJ1out&b1881r 30118ph Bhore':· Jt i1l not B co-operative store yet •. 

My Honourable friend, the Leader of ~  Opposition, made one, other point. 
and I think that was the only other pomt of real substance whICh he made; 
That 'Point was that the ~  in India had. ~ ~  nothing tb: ~ ~ 
culture .and industry. Now, SIr, on that. questIOn, I hold cerlam definite-
opinions myself. They may be at variance .with those held byiny ~  
able friend, but we must agree that there is toom for an honest dlfferende-· 
of opinion. I will ~  the !policy ~  we have ~  held in-
this matter, and to which I gave expressIon last yellr, durmg the COUl'., 
of the Railway Budget debate. I will, with your permission, read what· 
I ·then said: 

"Then suggestions have ~  made that the ~  should ~~  ~  rates il1, 
order to giye RSslstance to agrtculture and industries. Now, the pOSitIOn of the RaU-
way Department ~  always been this: if we ~ expected to ~  aI! a ~ ~  
concern, then obVIOusly we mu.t charge rates which are fully economic, that If Govern. 
ments decide that assistance should be given to agriculture and industries, that aaaiat-
ance should not be indirect, concealed and vicarious ~ it would he if railway 1'\1.'-
were reduced for "he carriage of their products but that it should be given directly anet 
openly, 80 that the principle of giving allsU!tance and the measure of &IIsiatance to be,· 
given May from time to time be capable of being examined and controlled by t.he 
GOV6nlments and the Legislatures concerned. From that position the Railway Board; 
hal! never resiled." 

There may be, Sir,an honest difference of opinion, but I do venture 
to submit that that is 9 possible view and I do not think that Honourable 
Members can turn it down lightly, or without serious oonsideration. May 
I, Sir, remove the impreBSion that thE" change that is envisaged in the 
Government of India Bill is direoted to the abolition of the existing Railway 
Board . . (Some Honourable M ~ B  ~  order.') It does nothing 
of the kind. I am merely referrIng to a pOInt of whlCh my Honourable 
friend made mention. . 

Kr. Bhulabhai 3. D8I&l: I was not allowed to make the point. 
fte Honourable B1r 30sepli Bhore: But my Honourable friend did • .ua.i 

spite of it. . . 
Ill. PnIldenl (The Honourable Sir Abdur Rahim): The Chair does no. 

want the matter to be discussed. 
The HOIlOU1'&ble Sir 30aeph Bhore: I am merely pointing out that there 

was B. ~B  in the suggestion .. that the Statutory Railway 
Aut.horlty, when It comes, means the abolitIOn of the Railway Board. 

~  by Dr. Ziauddin Ahmad.) My Honourable friend must really 
not mterrupt me. I cannot reply to a general debate of this nature with 
interruptions like this. ~  J?r. Zil1uddin and Sir Henry Gidney referred' 
to 11 number of matters III whICh, aceordmg to them, the Uailwl1Y Board 
has failed to administer this great national Bsnet in aocol'dltDce wit,h their 
views. Sir, I do not deny that there I1re many matters in ~  to whioh 

~~  may be a difference of opinion between the Railway Board and it. 
~  I do not deny that ~ are mattera on which improvement is 
~  No one ~  be so ~  as It> say that. this is the best of all" 

pOSSible worlds and that the RaIlway BoaTd is t,he best organislltion in this· 
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~~ ~  ~~ ~ ~  .. ~~ S  b. ~ I. ~  ~  ~  ~~ ... ~~ ~  ~ ~  ... m. JY, . ~~ .. nm.' ','r;m 
(or ~~  ~  ~  be ~ ~~  liCl. ~ ~~  ~~ ~  ~ 
t.ime, that is no reason for abohshlOg the Rallway Board and refuBmg It 
permission to function. . ",' -;:' 

Then Sir, my Honourable frielld, Sir Henry Gidney, has asked us :why 
.  ' ~  have not ~ ~  ~  ~~~ ~ ,this 

4 ~  coup.try and ~ our purchases ~  ~  ~ ~  ~  
~ ~ friend, will only wo.i.t until. that ~  IS diSQUBSeci IP. detail 
W ~  ~  'fe shall be Ijohle, l ~  to give hlmflgures whICh wru 
110nvince him and the Rouse tha.t t.his IS QDe of the departments of t.PEl 
¥l.ailway Board's activities in which Wfl have succeeded In ~  very sub-
1Itil.ntial effect to the view which has been often impressed upon us by ~ 
:gouse nn4 ~  the public. 1£ I ha.ve to single out. allY one, I would ~ 
~ my fnend, Mr. B. Das, who has, on more than one occasiop., ~  

~  policy upon our ~  ~  has ~  it ~ ~  811q if ~ ~  
lS due for the results that we can now show, that credit must, to BOm. 
Axtent, go to my Honourable friend opposite .and to others who have pressed 
this view in season and out of Beason upon our attention. 

Now, Sir, there is really very little left for me to say, With regard 
to the a.ctual cut itself, I can do no better, I can make no better a.ppeer1, 
than refer to !l. speech which my Honourable friend, Mr. Jinna.h, made in 
this House in 1925. I hope that my Honourable friend, Mr. Jinnah, will 
permit me to quote him, because I certainly could make no stronger or ~ 

.i!ffective defence of the position that I am now taking up. ' 

Mr, ]( A, Jinnah: Quoting wrongly aga.in. Another Abraham Lincoln! 
'", ' . 
The ~  "ir ~  Bhore: Sp'Elaking on a similar motion by 

Pandlt MotHal Nehru for the abolition of the provision for the Railwa.v 
~  because of the many grievances tha.t had not been attended to, thiS 
,is what my Honourable friend, Mr. Jinnah, said: 

"Let U8 examine the eonstitution of the Railway Board. The Railway Boolrd i8 
entirely subject to the Government. I think toot cannot be denied by Imy 'me who 
has read th .. conijtitution of that Board, Yes, the Railway 'Board therefore, are 
nothing else but a set of servants who are employed, on ~  B!Ioiarieti. ~ these 
8!lnanl. constitute themselves into a body. But they are entirely under the control and 
the orders of the Government of India and the Parlialllent;, if you li1!:e.' No", says 
my friend Pandit Motilal Nehru that hecause the Government of India who are respon,· 
;sihlA, .  , (J. I'OI:U: 'To whom n If Honourahle Memhers will uHow meLo t'niall 
I shaU answer them. Now, it is said bec.ause the Government of Illdia are' reapoDSible 
for the policy, programme and administration of the Railway Board, becaWle .they in 
their turn are resp'onsible to the Secretary of State, because we have got a large number 
. of ~  hecause they have not been either attended to· or aatiafied or ".omplied 
with, therefore we should dismiBs a certain n.umber of Rubordinate servants who have 
formed themselveB into a Board and who are under the orders of somebodv els.a who is 
responsible, if at all, to this T.oegislat.ure. T can understand my friend Pandit 
Motilal coming forward and raising a question of a constitutional character and 
saylllJ; 'Hllrc is a department of the Gov6l'nment of India that is responsihle for all 
this and r will rej .. ct the. vote 80 far as that particular department is con" .. rned'. 
B~  ill your ange:, y,oo, hit ntlt the Government of India. who are ~  yQU 
rtlJPct lUI Item whICh 18 mtended to pay Rnilway servants.'" , 

And, in pursuance of that speech, my Honourable friend, Mr. Jinnah 
walked into the lobby, with' Go'Venll?ent and defeated ~  mption, M;ay i 

~  the earnest hope tb!,t ~ WiI,! l'€IJ?eat what he did on ~  previol,ls 
',Occ,681on L ~  ~~  ~  us ~ ~ ~  the ~~ ~ .b.iB ~  
~~ ~  but also ~~ ~ ~ ~ ~~  W a. ~ ~  o! ~  .. ,' ; '. 
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]11'. II. A. Jb1nah: My Honourable mend has quoted me exaotly in the 
»ame way that he quoted Abraham Linooln not long ago. 

The HonOUrable Sir Joaeph Bb.ore: Sir, the records of the debates are 
here for everybody to I!ea. It is a little difficult-I quite realise:-to under· 
IItand Mr. Jinnal! (Laughter), but the reports are here, and anybody can 
read what. I hav.e read out. I have certainly not omitted any word. nor 

~  attempted in any way, as far as lay in my power, to wrongly 
amp'basise anything that he said. . 

Sir Oowasji Jehangir: Does my Honourable friend realise that the issue 
now before th;s House is very different to the issue before the House when 
Pandit Motilal Nehru spoke? It is. 

IIr. Preaident ('1'be Honourable Sir AbdUl" Habim): The question is: 
"That the demand under the head 'Railway Board' be reduced to Rupee oue." 
As one IIonourablo Member is unable to go to the Lobby to have hi. 

vote recorded, the Chair directs the tellers to go to the Honourable Mem· 
ber's seat and have his vote recorded there. This practioe will be followed 
so long as the Honourable Member is unable, on account of his ~  to-
go to the Lobby. 

The Al'IBembly divided: 
AYES-75. 

Aaron. Mr. Samuel. 
Abdul Matin Chaudhury, Mr. 
Abdullah, Mr. H. M. 
.Aney, Mr. M. S. 
Asaf Ali, Mr. M. 
A ~  Mr. M. AnanthIlllaY&nam. 
Azhar Ali. Mr. Muhammad. 
Ba Si, U 
Badi·uz.Zaman, Maulvi. 
&.ncrjea, Dr. P. N. 
Baqui, Mr. M. A. 
Bardaloi, Srijut N. C. 
Bhagavan Das, Dr. 
Chattopadhyaya, Mr. Amarendra Nath 
Chettiar, Mr. T. S. Avinasbilingam. 

. Chetty, Mr. SaIni VencatachelaDl. 
PM; Mr. B. 
Das; Mr. l\asanta ~  
Du. Pandit Nilakt.ntha. 
Datta. Mr. Akhil Cht.ndra. 
Deaai, Mr. Bhalabhai J. 
De,hmukb, Dr. G. V. '. _ 
EeaakSait, Mr. H. A. Sa'har H. 
Fakir Chand, Mr. 
Fazl·j.Haq PirachA. Khan Sahib 

Shaikh. 
Fuzlul Huq, Mr. A. K. 
Gad-gil, Mr N V. 
Ghulam Bhik Nairang, Syed. 
<tiri, Mr. V. V. 
Oovind Das, Seth. 
Gupta, Mr. Ghanahiam Singh. 
HOilmani, Mr. S. K. 
Iswar Sart.n, Mnnlbi. 
Jedhe. Mr. K. M. 
Jebangir, Sir Cowaaji. 
JinnBh, Mr. 'll. A. 
Jogendra SinRb, Sirdar. 
JOfIhi lIr. Jof. M. 

Khan Sahib. Dr. 
Khare, Dr. N. B. 
Lahiri Chaudhury, Mr. D. K. 
Lalchand Navalrai, Mr . 
Mait.ra, Pandit Lakshmi Kania. 
Mangal Singh, Sardar. 
llEhl!' Shah. Nawab Sahib"ada Sir 

Sayad Muhammad. 
Mudaliar, Mr. C. N. M ~ 
Muhammad Ahmad Kazmi, Qui. 
Murtuza Sahib Babadur, MaUln-

8yed. . 
NageBwara Rao, 1&. K. 
Paliwal, Pandit Srl"1&iabna Dat.ta. 
Pant, Pandit Govind Ballabh. 
Parma Nand, Bhai. ' . 
~  NarlllYan Sinah, Choudbri. 

~  Bakhsh Shah, lOtan Babachr, 
Makhdum S ed. . . - . 

:&jari, .Dr. T. a. B. . (. . 
Raju, Mr. P. S. KumarlUwami. 
Ranga, Prof. N. G. . " 
S.mna, Mr. MQht.n Lal. 
Sant Sinp, Sardar. . .' 
Satyamurti, Mr. 8. " .' 
Shafi Daudi. Maulvi lIub8ID.IDM.. 
Sham Lnl, Mr. 
Shaukat. ~  Maulana. 
Sheodasa Dap. Seth. 
Sherwani, Mr. T. A. K. 
Singh. Mr. Deep Narayan. 
Singh, Mr. Ram Narayaa. 
Sinha, Mr. Satya Narayan. 
Som, Mr. Surya Kumar. 
Sri Prakua, Mr. 
Thein Manng, Dr. 
Thein lIP!!.I._ U 
Umar Aly Shah, Mr. 
Varma. Mr. B. B. 
Viseanji. lIr. Mathuradu 
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Abdul Am, Khan Bahadur Mian. 
. .Ahmad Nawaz Khan, Major Nawab. 
. .Allah Bakhsh Khan Tiwana, Khan 
. Ba.hadur Nawab Malik. 

Ayyar, Rao Bahadur A. A. 
Yenkatarama. 

Bllijpai, Mr. G. S. 
Bhore, The Honourable Sir Joaeph. 
Buss, Mr. L. O. 
Chatarji, Mr. J. M. 
Clow, Mr. A. G. 
Oraik, The Honourable Sir Henry. 
Dalal, Dr. R. D. 
DeSouza, Dr. F. X. 
Drake, Mr. D. H. C. 
Gajapatiraj, Maharaj Kumar Vijaya 

Ananda. 
Gidney, Lieut.·Colonel Sir Henry. 
Graham Sir Lancelot.. 
Grigg, The Honollrltblc Sir James. 
HockenhuYL Mr. F. W. 
Hossack, Mr. W. B. 
Hudson, Sir Le!!lie. 
James, Mr. F. E. 
JawBhBr Singh, Sardar Bahadur 

Sardar Sir. 
Kirpalani, Mr. Hiranand Khushiram. 
Lal Chand, Captain Rao Bahadur 

Ch.audhri. 

The motion was adopted. 

Lindsay, Sir Darcy. 
}let(aUe, Mr. H. A. J' • 
Milligan, Mr. J. A. 
Mont.eath, Mr. J. 
Morgan, Mr.G. 

Mukerje, Mr, N. B.: 
MukheJljee, Rai Bahadar Sir Sat1. 

Charan. 
Nayar, Mr. O. Govindau. 
Noyce, The Honourable Sir Frank .. 
Owen, Mr. L. 
Raisman, Mr. A. J. 
Rajah, Raa Bahadur M. O. 
Rau, Mr. P. R. 
Sarma, Mr. R. S. 
Scott, Mr. J. Ramsay. 
Scott, Mr. W. L. 
Sher Muhammad Khau, Captain 

Sardar. 
Singh, Mr. Pradyumna Prashad. 
Sircar, The Honourable Sir 

Nripendra. 
Sloan, Mr. T. 
SwithinbBnk, Mr. B. W. 
Tottenham, Mr. G. R. F. 
Tylden·Pattenaon, Mr. A. E. 

IIr. President (The Honourable Sir Abdur Rahim): The question is: 

"That a reduced Bum not exceeding Rupee one be granted to the Governor Ueoneral 
in COQDcil to defray the chargee which will come in couree of payment during tb. y .. r 
ending the 31st day of March, 1936, in respect of 'Railway Board. II 

'rhe motion was adopted. 

JIr. Pruldent (The Honoura.ble Sir Abdur Rahim): As there is .. func-
tion this evening whioh many Honourable Members desire to a.ttenc1, tile 
Chair proposes to adjourn the Rouse till 11 o'cloak tomorrow. The Chair 
proposes to sit tomorrow and onothilr days of the Budget till 5 o'olook III 
the eveniqg. 

The Assembly then adjourned till Eleven of the Cloak 08 Saturda". the 
~  ~  198/J. 
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